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LOK SABHA
ALPHABETICAL LIST OF MEMBERS

A

{Abdul Latif, Shri (Bijnor).

Abdur Rahman, Molvi (Jammu and
Kashmir).

-Abdur Rashid, Bakhshi (Jamn:u and
Kashmir).

Abdul Salam, Shri (Tiruchivapalli).

Achal Singh, Seth (Agra).

Achar, Shri K. R. (Mangalore).

Achint Ram, Shri (Patiala).

.Agadi, Shri Sangappa Andanappa
‘(Koppal).

.Agarwal, Shri Manakbhai
saur).

Ajit Singh, Shri (Bhatinda—Reserved
~—Sch. Castes).

(Mand-

.Alva, Shri Joachim (Kanara).

Ambalam, Shri P. Subbiah
nathapuram).

(Rama-~

Amjad Ali, Shri (Dhubri).
Anirudh Sinha, Shri (Madhubani).

Anjanappa, Shri B. (Neliore—

Rescrved-—Sch, Castes)

Anthony, Shri Frank
Anglo-Indians).

(Nominated—

Arumugham, Shri R. S. (Srivilli-
puthur—Reserved—Sch. Castes).

Arumugham, Shri S. R. (Namakkal—
Reserved—Sch. Castes).

Ashanna, Shri K. (Adilabad).
Assar, Shri Premji R. (Ratnagiri).

Atchamamba, Dr. Komaraju (Vijaya-
wvada).

Awasthi, Bhri Jagdish (Bilhaur).
23W(A1) LSD-—1.

A—contd.

Ayyakannu, Shri M. (Nagapattinam—
Reserved-—Sch. Castes).

Ayyangar, Shri M. Ananthasayanam
(Chittoor).

Babunath Singh, Shri
Reserved-——Sch. Castes).

(Sarguja—

Badan Singh, Ch. (Bisauli).

Bahadur Singh, Shn
Reserved—Sch. Castes).

(Ludhiana—

Bajaj, Shri Kamalnayan Jamanalal
(Wardha).

Bakliwal, Shri Mohanlal (Durg).

Balakrishnan, Shrm1 S. C. (Dindigul—
Reserved-—Sch. Castes).

Baldev Singh, Sardar (Hoshiarpur).

Balwiki, Siri Kanhaiya Lal (Buland-
shahar——Reserved-—-Sch. Castes).

Banerijee, Shri
(Contai).

Pramathanath

Banerjee, Shri S. M. (Kanpur).
Banerji, Dr. Ram Goti (Bankura).
Banerjee, Shri Pulin Behari (Luck-

now).
Bangshi Thakur, Shri (Tripura-
Reserved—Sch. Castes).
Barman, Shri Upendranath (Cooch-

Behar—Reserved—Sch. Castes).

Barrow, Shri A. E. T. (Nominated—
Anglo-Indians).

Barua, Shri Hem (Gauhati).

Barupal, Shri Panna Lal (Bikaner—-
Reserved—Sch. Qustes).



B—contd.

Basappa, Shri C. R. (Tiptur).

Basumatari, Shri Dharanidha;' (Goal-
para—Reserved—Sch. Tribes).

Beck, Shri Ignace (Lohardaga-—Reser-
ved—Sch. Tribes).

Bhadauria, Shri Arjun Singh
(Etawsgh).

Bhagat, Shri Bgliram (Shahabad).
Bhagavati, Shri  Bijoy Chandra
(Darrang).

Bhakt Darshan, Shri (Garhwal).
Bhanja Dee, Shri Laxmi Narayan
(Keonjhar).

Bhargava, Pt. Mukat Behari Lal
(Ajmer).

Bhargava, Pt. Thakur Das (Hissar).

Bharucha, Shri Naushir Curset)t (East
Khandesh).

Bhatkar, Shri Laxmanyaoji Shrawanji
(Akola—Reserved—Sch Castes).

Bhattacharyya, Shri Chapala Kanta
(West Dinajpur).

Bhogji Bhai, Shri P. B. (Banswara—
Reserved-—-Sch. Tribes).

Bidari, Shii Ramappa Balappa (Bija-
pur South).

Birbal Singh, Shri (Jaunpur).

Birendra Bahadur Singhji, Shri
(Raipur).

Bist, Shri Jang Bahadur Singh (Al-
mora).

Borooah, Shri Prafulla Chandra
(Sibsagar).

Bose, Shr1 P. C. (Dhanbad).

Brahm Prakash, Chaudhury (Dethi

Sadar).
Braj Raj Singh, Shri (Firozabad).

Brajeshwar Prasad, Shri (Gaya).
Brij Narayan “Brijesh”, Pandit
{Shivpuri).

()

©

Chakravartty, Shrimati Renu (Basir--
hat). .

Chanda, Shri Anil Kumar (Birbhum).

Chandak, Shri Bhikulal Lakhmichand“
(Chhindwara).

Chandra Shanker, Shri (Broach).

Chandramani Kalo, Shri (Sundar
garh—Reserved—Sch. Tribes).

Chaturyedi, Shri Rohanlal (Etah).

Chaudhuri, Shri Tridib
(Derhampore).

Chavan, Shri D. R, (Karad).
Chavda, Shri Akbar (Banaskanta).

Chettiar, Shri R. Ramanuathan (Pudu-
kottai).

Kumar-

Choudhry, Shri C. L.
Rescrved—Sch. Castes).

(Hajipur—

Choudhury,
(Dumka).

Shri Suresh Chandra

Chuni Lal, Shri (Ambala—Reserved—
Sch  Castes).

D

Daljit Singh, Shri
~-Sch. Castes).

(Kangra-Reserved

Damam, Shri Surajratan Fatehchand
(Jalore).

Damar, Shri Amar Singh (Jhabua-

Reserved—Sch Tribes).

Dange, Shri Shripad Amrit (Bombay
City Central).

Das, Shri Kamal Krishna (Birbhum—
Rescrved-—Sch. Castes).

Duas, Dr Mono Mohan (Asansol—
Reserved—Sch. Castes).

Das, Shri Nayantara (Monghyr—
Reserved—Sch. Castes).

Das, Shri Ramdhani (Nawads—

Reserved—Sch. Castes),



D—contd.
Das, Shri Shree Narayan (Dar-
bhanga).
Dgs Gupta, Shri Bibhuti Bhusan
(Purlia).

Dasappa, Shri H. C. (Bangalore).
Dasaratha Deb, Shri (Tripura).

Datar, Shri Balwant Nagesh
(Belgaum).

Daulta, Shri Pratap o Singh
(Jhajjar).

Deb, Shri Narasingha Mala Ugal
Sanda (Midnapur).

Deb, Shri P. G. (Angul).

Deo, Shri Pratap Kcshari (Kala-
handi).

Dco, Shri Shankar (Gulbarga—

Reserved— Sch. Castes).

Desai, Shr1 Moraryi R. (Surat).

Deshmukh, Dr. Panjabrao S
(Amravati).

Deshmukh, Shri K G. (Ramtek).

Dhanagar, Shri Banshi Das (Main-
puri).

Dharmahngamn, Shri R (Tiruvanna-
malai).

Dige, Shri Shankarrao Khanderao

(Kolhapur—Reserved—Sch. Castes).

Dindod, Shri Jaljibhai Koyabhai
(Dohad—Reserved-—-Sch. Tribes).

Dinesh Singh, Shri (Banda).

Dora, Shri Dippala Suri (Parvau?i-
puram).
Drohar, Shri Shivadir (Hardoi—

Reserved—Sch. Castes),
Dube, Shri Mulchand (Farrukhabad).

Dublish, Shri Vishnu Sharan (Sar-

dhana).
Dwivedi, Shri M. L. (Hamirpur).
Dwivedy, Shri Surendranath

(Kendrapara).

Eacharan, Shri V. lyyani (Palghat).

Elayaperumal, Shri L. (Chidamba-
ram-—Reserved—Sch, Castes).

Elias, Shri Muhammed (Howrah).

G

Gackwad, Shri Fatesinghrao Pratap-
sinhrao (Baroda).

Gaikwad, Shri Bhaurao
(Nasik).

Ganapathy, Shri T. (Tiruchendur).
Gandhi, Shri Feroze (Rai Bareli).

Krishnarao

Gandhi, Shri Maneklal Maganlal
(Panchmahals).

Ganga Devi, Shnmat: (Unnao—
Reserved—Sch  Castes),

Gunpati  Ram, Shn (Jaunpu;—
Reserved—Sch. Castes) .

Gautam, Shr1  Chintaman Dhivrjuji
(Balaghat).

Ghodasar, Thakor Shri Fatchsuihji

Ratansinhyr (Kaira)
Ghosal, Shri Aurobmdo (Uluberia).
Ghose, Shri A V. (Jalna).

Ghose, Shri Bimal Coomar (Barrack-
pore).

Ghose, Shri Subiman (Burdwan).
Ghosh, Shri Atulya (Asansol).

Ghosh, Shri Mohindra Kumar (Jam-
shedpur).

Ghosh, Shri N. R. (Cooch—Bihar).

Godsora, Shri Sambhu Charan (Singh-
bhum-—Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon
nated—Assam Tribal Areas).

{Nomi-

Gohokar, Dr. Deocrao Yeshwanfrat
(Yeotmal).
Gopalan, Shri Ayillath  Kuttieri
(Kasergod).



G— contd.
Goray, Shri Narayan Ganesh (Poona).

Gounder, Shri N. P. Shanmugha
(T'mdivanam)..

Gounder, Shri A. Doraiswami (Tiru-
ppattur),

Gounder,
(Karur).

Govind Das, Sefh (Jabalpur).
Guha, Shri Arun Chandra (Barasat).
Gupta, Shri Chheda Lal (Hardoi).

Shri K. Periaswami

Gupta, Shri Sadhan Chandra
(Calcutta-East).

H
Hajarnavis, Shri Ramchandra
Martand (Bhandara).
Halder, Shri Kansari (Diamond

Harbour—Reserved—Sch. Castes),
Harvani, Shri Ansar (Fatehpur).

Hansda, Shri Subodh (Midnapur—
Reserved—Sch. Tribes).

Hathi, Shri Jaisukhlal Shanker Lal
(Halar).

Hazurika, Shuri Naih

(Dibrugarh).
Heda, Shri H. C. (Nizamabad).
Hem Raj, Shri (Kangraj.
Hukam Singh, Sardar (Bhatinda).

Jogendra

Hynniewta, Shri Hoover (Autono-
mous Districts—Reserved—Sch.
Tribes).

Imam, Shri Mohammed (Chitaldrug).
Igbal Singh, Sardar (Ferozépur).

lyer, Shri S. Easwara (Trivandrum).

J

Jadhav, Shri
(Malegaon).

Yadav Narayan

)

J —contd.

Jagjivan Ram, Shri
Reserved—Sch. Castes).

Jain, Shri Ajit Prasad (Saharanpur).
Jain, Shri Mool Chand (Kaithal),

Jaipal Singh, Shri (Ranchi West—
Reserved—Sch. Tribes).

Jangde, Shri Resham Lal (Bilaspur).

Jedhe, Shri Keshavrao Marutirao
(Barfmati).

Jena, Shri Kanhu Charan (Balasore—
Reserved—Sch. Castes),

Jhulan Sinha, Shri (Siwan).

(Sasaram—

Jhunjhunwala, Shri Banarsi Prasad
(Bhakalpur).

Jinachandran, Shri M. K. (Telli-
chery).

Jogendra Sen, Shri Mandi).
Jogendra Singh, Sardar (Bahraich).
Joshi, Shri Anand Chandra (Shahdol).
Joshi, Shri Liladhar (Shajapur).
Joshi, Shrimati Subhadra (Ambala).
Joytishi, Pandit Jwala Prasad (Sagar).

Kalika Singh, Shri (Azamgarh).
Kamal Singh, Shri (Buxar).

Kamble, Dr. Devrao Namdevrao
Pathrikar (Nanded—Reserved—
Sch. Castes).
Kamble, Shri Bapu Chandrasen
(Kopargaon).

Kanakasabai, Shri R. Pillai (Chidam-
baram).

Kanungo, Shri Nityanand (Cuttack).
Kar, Shri Prabhat (Hooghly).

Karmarkar, Shri D, P. (Dharwar
North).



K —contd,

Karni Singhji, Shri (Bikaner).

Kasliwal, Shri Chandra
(Kotah).

Katti, Shri D. A. (Chikodi).

Kayal, Shri Paresh Nath (Basirhat—
Recervcd—Sch. Castes),

Kedaria, Shri Chhaganlal Madaribhat
(Mandvi—Reserved—Sch, Tribes).

(Raipur—

Nemi

Keshar Kumari, Shrimati
Rescrved—Sch. Tribes).

Keshava, Shri N. (Bengalore City).
Keskar, Dr. B. V. (Musafirkhana).

Khadilkar, Shri
(Ahmednagar).

Khadiwala, Shri Kanhaiyalal (Indore).
Khan, Shri Osman Ali (Kurnool).
Khan, Shri Sadath Ali (Warangal).
Khan, Shri Shahnawaz (Meerut).

Khedkar, Dr.
(Akola).

Khimji, Shri Bhawanji A. (Kutch).

Khuda Buksh, Shri
(Murshidabad).

Raghunath Keshav

Gopalrao  Bajirao

Muhammed

Khwaja, Shri Jamal (Aligarh).

Kistaiya, Shri Surti (Bastar—Reserv-
ed-—Sch. Tribes).

Kodiyan, Shri P. K. (Quilon—Reserv-
ed—Sch. Castes).

Koratkar, Shri Vinayak Rao K.

(Hyderabad).
Kotoki, Shri Liladhar (Nowgong).

Kottukapally, Shri George Thomas
(Moovattupuzha).

Kripalani, Acharya, J. B. (Sitamarhi).
Kripalani, Shrimati Sucheta (New
Delhi).

Krishna, Shri M. R. (Karimnagar—

Reserved—Sch, Castes).
Krishna Chandra, Shri (Jaleshwar).

™)

K-—contd.
Krishna Rao, Shri Mandali Venkata
(Masulipatnam).
Krishnaiah, Shri D. Balarama (Gudi-
vada).

Krishnamachari, Shri T. T.
South).

Krishnappa, Shri M. V. (Tumkur).
Krishnaswamy, Dr. A: (Chingleput).
Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal-
pur—Reserved—Sch. Castes).

Kunhan, Shri P. (Palghat—Reserved—
Sch. Castes).

Kureel, Shri Baij Nath (Rae Bareli—
Reserved—Sch. Castes).

{Madras

L
Lachhi Ram, Shri (Hamirpur—
Reserved—Sch. Castes).

Lachman Singh, Shri (Nominated—
Andaman and Nicobar Islands).

Lahiri, Shri Jitendra Nath (Seram-
pore).

Laskar, Shri Nibaran Chandra
(Cachar—Reserved—Sch. Castes).

Laxmi Bai, Shrimati Sangam (Vicara-
bad).

M

Mafida Ahmed, Shrimati (Jorhat).

Mahagaonkar, Shri Bhausaheb Rao
Saheb (Kolhapur).

Mahanty, Shri Surendra (Dhenkanal).
Mahendra Pratap, Raja (Mathura).
Maiti, Shri Nikunja Bihari (Ghatal).

Majhi, Shri Ram Chandra (Mayur-
bhanj—~—Reserved—Sch. Tribes).

Majithia, Sardar Surjit Singh (Tarn-
Taran).

Malhotra, Shri *Thakur Das
and Kashmir).

(Jammu



M-—contd.

Malaviya, Pandit Govind (Sultanpur).
Malaviya, Shri Keshava Deva (Basti).
Malliah, Shri U. Srinivasa (Udipi).

Malvia, Shri Xanhaiyalal Bherulal
(Shajapur—Reserved-~Sch. Castes).

Malviya, Shri Motilal (Khajuraho).
Reserved—Schr Castes).

Manaen, Shri T. (Darjeeling).

Manay, Shri Gopal Kaluji (Bombay
City Central-—Reserved—Scheduled
Castes).

Mandal, Dr. Pashupati
Reserved—Sch, Castes).

Mandal, Shri Jailal (Khagaria).

(Bankura—

Maniyangadan, Shri Mathew (Kotta-
yam).

Manjula Debi, Shrimati (Goalpara).
Masani, Shri M. R. (Ranchi—East).

Masuriya Din, Shri
Reserved—Sch. Castes).

(Phulpur—

Matera, Shri Laxman Mahadu (Thana
Reserved—Sch. Tribes).

Mathur, Shr1 Harish Chandra (Pali).

Mathur, Shri Mathura Das (Nagaur).

Matin, Qazi S. A, (Giridih).

Mehdi, Shri Syed Ahmed (Rampur).

Mehta, Shri Ashok (Muzaffarpur).
Mehta, Shri Balwantray Gopalji
(Gohilwad).

Mehta, Shri Jaswant Rai (Jodhpur).

Mehta, Shrimati Krishna (Jammu and
Kashmir).

Melkote, Dr. G. S, (Raichur).

Menon, Dr. K. B. (Badagara).

Menon, Shri V. K. Krishna (Bombay
City North).

Menon, Shri T. C }'Iarayanankutty
(Mukandapuram).

(vi)

M-——contd.

Minimata, Shrimati Agamadas Guru
(Baloda Bazar—Reserved—Sch.
Castes).

Mishra, Shri Bibhuti (Bagaha).
Mishra, Shri Lalit Narayan (Saharsa).

Mishra, Shri Mathura Prasad (Begu~
sarai).

Mishra,. Shri Shyam Nandan (Jaie
- nagar).
Misra, Shri Bhagwan Din (Kaisar-

ganj).

Misra, Shri Raghubar Dayal (Buland-
shahr).

Misra, Shri Raja Ram (Faizabad).

Mohammad Akbar, Sheikh (Jammu
and Kashmir).

Mohan Swaroop, Shri (Pilibhit).
Mohideen, Shri M. Gulam (Dindigul).

Mohiuddin, Shri Ahmed (Secundera-
bad).

Morarka, Shri Radheshyam Ram-
kumar (Jhunjhunu).

More, Shri
(Sholapur).

Jayawant Ghanshyam

Mukerjee, Shri Hirendra Nath
cutta-—Central).

(Cal-

Mullick, Shri Baishnav Charan (Ken-
drapara-—Reserved—Sch. Castes).

Munisamy, Shri N. R. (Vellore).

Murmu, Shri Paika (Rajmahal—Re-
served—Sch. Tribes).

Murthy, Shri B. S. (Kakinada—
Reserved—Sch. Castes).

Murty, Shri M. S. (Golugonda).

Musafir, Giani Gurmukh Singh
(Amritsar).
Muthukrishnan, Shri M. (Vellore—

Reserved—Sch. Castes).



Nadar, Shri P. Thanulingam (Nager-
coil).

Naidu, Shri R, Govindarajalu (Tiru-
vallur).

Naidu, Shri T. D. Muthukumara-
gsamj (Cuddalore).

Nair, Shri C. Krishnan (OQuter Delhi).

Nair, Shri K. P. Kuttikrishnan
(Kozhikode).

Nair, Shri P. K. Vasudevan ' (Thiru-
vella).

Naldurgkar, Shri Venketrao Shrini-
wasrao (Osmanabad).

Nallakoya, Shri Koyilat (Nominated—
Laccadive, Minicoy and Amindive
Islands).

Nanda, Shri Gulzarilal (Sabarkantha).
Nanjappa, Shri C. (Nilgiris).

Naraindin, Shri (Shahjahanpur—
Reserved—Sch. Castes).

Narasimhan, Shri C, R. (Krishnagiri).

Narayanasamy, Shri R.

lam).

(Periyaku-

Naskar, Shr) Purnendu Sekhar
mond Harbour).

Nath Pai, Shri (Rajapur).

(Dia-

Nathwani, Shri Narendrabhai P.
(Sorath).
Nayak, Shri Mohan (Ganjam—

Reserved—Sch. Castes).
Nayar, Dr. Sushila (Jhansi).
Nayar, Shri V. P. (Quilon).

Negi, Shri Nek Ram
Reserved—Sch. Castes).

Nehru, Shri Jawaharlal (Phulpur).
Nehru, Shrimati Uma (Sitapur).
Neswi, Shri T. R, (Dharwar South).

Mahasu—

o

Onkear Lal, Shri
Reserved—Sch. Castes).

Oza, Shri Ghanshyam Lal (Zalawad).

(Kotah—

i)

P

Padalu. Shri Kankipati Veeranna
(Golugonda—Reserved—Sch.  Tri-
bes). *

Padam Dev, Shri {Chamba).

Pahadia, Shri Jagan Nath Prasad
(Sawai Madhopur—Reserved—Sch.
Castes).

Palaniyandi, Shri M. (Peramalur).

Palchoudhuri, Shrimati Ila (Naba-
dwip).

Pande, Shri C. D. (Naini Tal).
Pandey, Shri Kashi Nath (Hata).
Pandey, Shri Sarju (Rasra).

Pangarkar, Shri
(Parbhani).

Panigrahi, Shri Chintamani (Puri),

Panna Lal, Shri (Faizabad—Reserv-
ed—Sch. Castes).

Nagorao Karojee

Parmar, Shri Deenabandhu (Udaipur—
Reserved—Sch. Tribes).

Parmar, Shri Karsandas Ukabhai
(Ahmedabad-—Reserved—Sch. Cas-
tes).

Parulekar, Shri

(Thana).

Shamrao Vishnu

Parvathi Krishnan,
(Coimbatore).

Shrimati M.

Patel, Shri Nanubhai Nichhabhal
(Bulsar—Reserved—Sch. Tribes),

Patel, Shri Purushottamdas R. (Meh-
sana).

Patel, Shri Rajeshwar (Hajipur).

Patel, Sushri Maniben Vallabhbhai
(Anand).

Patil, Shri Balasaheb (Miraj).

Patil, Shri Nana (Satara).
Patil, Shri R. D. (Bhir).

Patil, Shri 'S. K.
South).

(Bombay City



P—.contd.

Patil, Shri Uttamrao Laxman

(Dhutlia).
Patnaik, Shri Uma Charan (Ganjam).

Pattabhi Raman, Shri C. R. (Kumba-
konam).

Pillai, Shri S. C. C. Anthony (Madras
North).

Pillai, Shri P. T. Thanu (Tirunelveli).
Pocker Sahib, Shri B. (Banjeri).

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch. Castes).

Pragi Lal, Shri
ed—Sch. Castes).

Prasad, Shri Mahadeo (Gorakhpur—
Reserved—Sch. Castes).

(Sitapur—Reserv-

Prodhan, Shri Bijaya Chandrasingh
(Ksalahandi—Reserved—Sch. Tribes)

Punnoose, Shri P. T. (Ambalapuzha).
R

Radha Mohan Singh, Shri (Ballia).
Radha Raman, Shri (Chandni Chowk).
Raghubir Sahai, Shri (Budaun).
Raghunath Singh, Shri (Varanasi).
Raghunath Singhji, Shri (Barmer).
Raghuramaiah, Shri Kotha (Guntur).
Rahman, Shri M. Hifzur (Amroha).
Rai, Shri Khushwaqt (Kheri),

Raj Bahadur, Shri (Bharatpur).
Rejendra Singh, Shri (Chapra).

Rajiah, Shri Devanapalli (Nalgonda—
Reserved—Sch. Castes).
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LOK SABHA ing the salient features of the Report

Monday, 17th November, 1858,

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Delegation to East European Countries

+
Shri V. C. Shukla:
Shri D. C. Sharma:
*1. Shri Bahadur Singh:
Shri Damani:
Shri Vajpayee:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the result of the survey con-
ducted by the delegation comprising
representatives of the Tea, Jute and
Coir Industries and the State Trading
Corporation which recently visited the
East European countries to survey
the export markets there;

(b) whether the delegation has
submitted its report to Government;

{c) if so, what are its salient fea-
sures; and

(d) the action Government propose
%o take to implement the recommenda-
tions of the delegation?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(&) to (d). The delegation submitted
its report soon after return to India
jm August, 1958. A statement detail-

and the action taken or proposed to
be taken is laid on the Table of the
House, [See Appendix I, annexure
No. 11,

Shri V. C. Shukia: From the state-
ment it appears that an agreement
has already been reached with East
Germany regarding this trade. May
I know if any arrangements have
been made for the swing balance and
cash credit in rupee accounts for this
particular trade agreement and what
are the salient features of this
arrangement?

Shri Satish Chandra: The Director-
General of Foreign Trade who had
gone to negctiate these agreements is
still abroad. He has ncw gone to
other countries, and whatever in-
formation we have received in that
connection has been released through
a press note.

Shri V. C. Shukla: It is seen from
the statement that before any such
trade agreement can be entered into,
the rupee accounts will have to be
made fiexible, and for making them
flexible they will have to make cash
credit arrangement and this swing
balances arrangement. I want to
know whether these arrangements
have been made before reaching the
agreement or they will be made after-
wards?

Shri Satish Chandra: They will
form part of the agreement. The
Director-General of Foreign Trade
has gone from India with suggestions
about swing balances, and according
to information which is available up
till now there have been talks about
it and I think some arrangement has
been made in that regard. We shall
be able to furnish the details shortly.



3 Oral Answers

Shri D, C. Sharma: It is seen from
the statement that the activities of
the State Trading Corporation will be
extended. May I know if any tenta-
tive decision has been taken as to
how much of this trade wilk be car-
ried by the State Trading Corporation
and how much by private trade”

Shri Satish Chandra: ™ - recom-
mendation is that the State Trading
Corporation should be made more
useful to the customer and this mat-
ter should be studied in greater de-
tail. It does not say exactly what the
hon. Member is saying referring to.

Shri Bahadur Singh: From the state-
ment I find that we do not have Com-
mercial Representatives in Poland,
Yugoslavia, Bulgaria and Hungary.
May I know the reason for not send-
ing any Commercial Representatives
8o far to these countries?

Shri Satish Chandra: The hon
Member will find from the statement
that a Trade Representative has al-
ready been appointed to Poland; he
has taken over his duties at Warsaw.
Another 1s being posted to Belgrade
shortly.

Shri Vajpayee: The statement says
that some countries have shown their
interest 1n the non-traditional items
provided rupee funds are available
May I know if there 1s any likelihood
of rupee funds being available in
those countries”

Shri Satish Chandra: All these
negotiations are being conducted with
a view to making rupee funds avail-
able in India But that is possible
only by our importing commodities
from these countries, the negotiations
which are now taking place are based
on the principle of balanced payments
and almost equal imports and exports.

. Shri Panigrahi: The statement
reveals that there is a great demand
for iron and manganese ores in East
Buropean countries. In view of the
olosure of large number of iron and
manganese ore miraes in this country
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may I know whether we are explor-
ing the possibilities of exporting these
iron and manganese ores?

Shri Satish Chandra: We are already
exporting iron and manganese ores to
some of these countries. If it is pos-
sible to export more and there is
greater demand there, we shall cer-
tainly look into it provided the ex-
ports are not a mere diversion of trade
and we are able to do so in addition
to what we are already exporting to
other gountries,

Shri B. K. Gaikwad: May I know
the personnel of the delegation and
how much Government has spent on
their tour?

Shri Satish Chandra: The delega-
tion consisted of four representatives
of tea industry, two representatives
of the jute industry, one representa-
tive of the coir industry and a repre-
sentative of the State Trading Cor-
poration; and I went along with this
delegation. The figures of the actual
expenditure are not available just
now, but total figure is less than a
lakh

Shri V. C. Shukla: The statement
says that Government is examining
the role and the possibilities of in-
creasing the usefulness of the State
Trading Corporation to the cus-
tomers—the role and the usefulness.
May I know in which direction Gov-
ernment is examining it?

Shri Satish Chandra: Many things
were suggested to us, for instance,
that the State Trading Corporation
as an exporter should take responsi-
bility for the quality of the  goods
and for their inspection and so on.
That is normally being done by the
agents of the S.T.C. at present. We
shall look into these matters in detail
in due course of time.

Indian Toys

*2. Shri A. M. Tariq: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there is any demand
for Indian toys in foreign countries;
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(b) it so, what types are in demand
and in what countries; and

(c¢) whether Government is taking
any steps to encourage the toy indus-
try in the country and to centralise
the marketing of toys?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the
House.

STATEMENT

(a) Yes Sir.

(b) Inquiries for educational, metal,
wooden and other toys have been
received from U.S.A.,, Canada, Saud:
Arabia, Aden, Bahrein Islands and
Switzerland.

(c) Government and the All India
Handicrafts Board have taken various
steps to develop the production mar-
keting etc. of toys by granting fin-
ancial assistance to State Govern-
ments, imparting of training to arti-
sans, and establishment of research
and design centres. Exhibitions and
other media of publicity for market-
ing are organised by the Central
Government. State Governments
have been advised to sell such goods
produced ali over India through their
main emporia.
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Pandit D. N, Tiwary: What is the

amount of exports of these things to
the foreign countries?

' Sbri Manubhai Shah: Our exports
are of the tune of fifteen to twenty
lakhs a year as far as the separate
figures for toys is concerned.
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Shri Subbiah Ambalam: May 1
know if there are any Japanese
experts in toy making who are giving
training.to our people in the country
and, if so, what is the nature of the
training and the names of the places
at which it is given?

Shri Manubhai Shah: We have
mvited four experts. Most of their
term is over and they have gone; we
have taken considerable advantage of
their expertise in improving our toys.
Actually, at the present mom-.at, to
Gauhati 1n Assam four experts have
again gone for cane and bamboo and
they will also give training to make
toys also there.
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Shri Tangamani: May 1 know how
much financial assistance has been
given to the State Governments for

this current period by the Handicrafis
Board?

Shri Manubhai® Shah: Rs. 2,78,558
last year.
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Indo-Pakistan Copyright Agreemont

*8. Shri D. C, Sharma: Wil the
Prime Minister be pleased to refer to
the reply given to Starred’ Questioa
No. 623 on the 27th August, 1858 and
state the progress made in regard to
the signing of agreement  between
the Governments of India and Pakis-
tan to protect the copyrights of
authors, poets, composers and film-
producers?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): Pakistan Govern-
ment’s reply is still awaited.

Shri D. C. Sharma: May I know if
the Government had received any
representations from authors, poets
and film producers that the copyright
had been infringed in Pakistan and
if so, has the Government done any-
thing to protect their copyrights.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Complaints were, if I may
say so, made on both sides, in India
and Pakistan about the infringement
of copyright. Originally, it was the
Pakistan Government that addressed
us on the subject that we might have
an agreement. Thereafter we said we
would agree but we waited for the
passage of the Indian Copyright Act
by Parliament. As soon as that was
passed, we wrote to the Pakistan
Government on the subject and we
have had no proper reply yet to that
communication.

Shri Ansar Harvani: May I know
it the Government is aware that the
works of Maulana Abul Kalam Azad
which are going to be published by
the Sahitya Akadami had already
been published freely in Pakistan.

‘Shri Jawahartal Nehru: I believe it
has been published.

Shri Sree Narayan Das: May I know
whether Pakistan is a party to the
international convention regarding
this subject?

‘Shri Jawshsrial ‘Nehru: I am  not
aware of it

17 NOVEMBER 1958

Oral Answer:

Dandakaranya Scheme for Displaced
Persons from East Pakistan

+
(Shri Barman:
Shri D. C, Sharma:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri 8. M. Banerjee:
Shri Tridib Kumar
*4&<{ Chandhari:
L Shri Bimal { Ghose:
Shri Panigrahi:
Shri Halder:
8hri P. K. Deo:
Shri B. C. Prodhan:
 Shrl V. C. Shukla:

Will the Minister of Rehabilitatien
and Minority Affairs be pleased to
refer to the replies given to Starred
Question No. 219 on the 18th August,
1858 and to Unstarred Question No.
1482 on the 4th September, 1058 and
state:

(a) the progress made in the setting
up of the Dandakaranya Development
Authority for the administration of
the Dandakaranya Scheme;

(b) the progress made in the re-
clamation work under the Scheme;

(c) the number of displaced persons
now living in transit camps who have
expressed their willingness to be re-
habilitated in Dandakaranya area;

(d) the arrangements made for
their rehabilitation in the Dandakar-
anya area; and

(e) the number so far rehabilitated
under the Scheme?

The Deputy Minister of Rehabilita-
tion (Shrl P, 8. Naskar): (a) The
Dandakaranya Development Autho-
rity has since been set up.

(b) The first village of Pharasgaon
has been constructed and about 200/
200 acres have been reclaimed. Move-
ment of other reclamation units from
various places to Dlndakmnyl i due
to start soom.
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(¢) The number is not yet known
but.a number of applications have
already .been received.

(d) Plans have been drawn up for
the employment and resettlement of

20,000/30,000 tamilies of displaced
persons. Necessary arrangements are
being made.

(e) Nil.

Shri Barman: May 1 know  wbat
ateps, il any, have been aken to con-
vince the camp refugees abolt the
advantages of the Dandakaranya
scheme so that any amount of anti-
propaganda against that scheme may
not have any effect on them?

Shri P. S. Naskar: We have recent-
1y circulated a detailed brochure on
the scheme in Bengali and English
and we also convened a meeting of
the camp superintendents in West
Bengal and explained to them what
the scheme is and what facilities, etc.
the refugees will receive there, We
have requested the camp superinten-
dents to go to their respective camps
and tell these things to the displaced
persons. We are also in the process
of setting up a publicity centre in
Calcutta.

Shri Barman: Sometime back it was
proposed that actually the camp re-
fugees along with their neighbours
might be moved to the reclamation
site so that they might do the re-
clamation operstions so that they
might get acquainted with the terrain
etc. of the area and if they agreed,
they would be given facilities. Have
they now moved to these places?

Shri P. 8. Naskar: Recently in
Calcutta, the Minister of Rehabilita-
tion met the leaders of all political
parties and told them that they would
be taken to Dandakaranya sometime
in December and shown these areas.
At that time we expected the move-
ments of the displaced persons would
be made by the end of this year or
early. in Januury.

ﬁrl 8. C. Samants: Is it a fact that
a few thousand displaced persons were
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sent to Dandakaranya but they were
refused and so they had to come back?

Shri P. 8. Naskar: No movement has
yet been made.

Shri Jaipal Singh: In view of the
fact that there has been a general
resistance, emotional and otherwise,
on the part of the refugees from East
Pakistan for rehabilitation in the
Dandakaranya area, may I know
whether the Government fixes any
time limit beyond which they will
not consider this problem in favour
of the refugees but would endeavour
to rehabilitate the tribal people who
have been displaced not only in that
area but in other areas also?

8hrl P. {. MNaskar: Last July, a dec:-
sion has been taken to wind up the
camps in West Bengal and take about
20-30 thousand families to Dandaka-
ranya and provide them employment
with the ultimate objective of rehabi-
litation and about 10,000 families will
be rehabilitated in West Bengal ac-
cording to the West Bengal Govern-
ment.

Shri Jaipal Singh: He has not
answered the question.

Mr. Speaker: That is a suggestion
for action which the hon. Minister
cannot be expected to answer straight-
away. He will consider this sugges-
tion for action to fix a date and to
shift the tribal people to these areas
after that date.

Shri P. 8. Naskar: The decision is
to wind up all the camps in West
Bengal by the 31st of July, 1859

Shri Tridib Kumar Chaundburi: The
hon. Minister has said that a number
of applications had been received.
May I know the exact number of
applications received by them and
the number of campe from which they
have got a willing response?

Shri P 8, Naskar: I am not in a
position to say the exact number of
applications received but they are not
restricted to camps; there are applica-
‘tions from people’outside the camps.
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Shri 8. M. Banerjee: 1Is it a fact that
the West Bengal Government had
decided to rehabilitate about 20,000
dizplaced persons in West Bengal it-
self?

Shri P, S. Naskar: In the meeting
in July, the State Government has
said that there is a possibility of
settling about 10,000 displaced per-
sons’ families in West Bengal from
the camps.

Shri Bimal Ghose: May 1 know if
the West Bengal Government had
again reviewed that decision and is
in a position now to say that more
displaced persons’ families could be
settled and whether before these dis-
placed persons are at all taken to
Dandsakaranya, their representatives
will be taken first and shown as to
how things have been developed
there?

Shri P. S. Naskar: The State Gov-
ernment first said that it could not
rehabilitate more than 10,000 families
from the camps in West Bengal accord-
ing to the statement of Dr. Roy, the
Chief Minister of West Bengal. About
taking the representatives of the dis-
placed persons to the Dandakaranya,
as I said earlier, the leaders from the
assembly parties will be taken to
Dandakaranya and shown the places
where the displaced persons will be
taken.

Sbri Bimal Ghose: That was not
my question.

Sardar Hukam Singh: In case the
daisplaced persons from East Pakistan
do not come forward in sufficiently
large numbers to settle in Dandaka-
ranya is any proposal being considered
by the Government to allow the dis-
piaced persons from West Pakistan to
anattle there——persons whose lands are
umeconomical or whose lands have
Become water-logged?

Shri P. 8, Naskar: It is a matter of
pricrities, Last time this question
was put in a refined way and the hon.
Prime Minister answered that these
ifnige should be considered at the
spgiropriate time. *
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Shri P. K. Deo: Many members ol
the Scheduled tribes are being dis-
placed by th~ stoppage of jhuming
cultivation or shifting cultivation on
the hill slopes. Will the Government
rehabilitate these displaced people in
these areas?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Jhumi cultivation is giving
rise to terrace cultivation. Therefore,
should they be rehabilitated some-
wheret I do not understand this
question. It is for their improvement
and for better cultivation that this
change 1s being made and they will
be much better rehabilitated where
they are.

Shri P. K. Deo: Is there any scheme
for terrace cultivation in these areas?

Mr. Speaker: We are going away
from one to the other—from rehabi-~
Iitation to terrace cultivation. Shri-
mati Renu Chakravartty.

Shrimati Renu Chakravartty: May I
know whether the large numbers of
old women and old men who are at
the moment in the permanent liability
camps are also going to be sent to
Dandakaranya and whether their
rehabilitation will also be considered
finished on the 31lst July?

Shri Jawaharlal Nehru: Old women
of both sexes, will be especially pro-
vided for.

Shri Muhammed Elias: May 1 know
whether Government is considering
the proposals put forward by the
Opposition parties to rehabilitate the
rest of the displaced persons in West
Bengal itself instead of sending them
to Dandakaranya?

Shri P. S. Naskar: Recently pro-
posals were put forward by the Op-
position parties to the State Govern-
ment and Dr. Roy, Chief Minister,
has issued a fresh statement giving
the details and the possibilities of re-
settling the displaced persons in West
Bengal. 1 hope the hon, Member has:
read that statement.
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Dr. R. Banerjl: As a result of settl-
ing displaced persons in West Bengal
many West Bengal persons are getting
displaced. Will the Government of
India give priority for the rehabilita-
tion of those West Bengal people who
are getting displaced as a result of
large number of displaced persons
being settled there?

Wage Committee for Working
Journalists

+
r Shri Ram Krishan:
Shri D, C. Sharma:
Shri S. M. Banerjee:
"} Shri Bhakt Darshan:
Shri Naval Prabhakar:
Shri Aurobindo Ghosal:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 125 on the 14th August, 1958 and
state:

*5

(a) whether the Special Committee
set up for making recommendations to
the Central Government in regard to
the rates of wages to be fixed for
working journalists has since submit-
ted its report; and

(b) 1f so, the details thereof?

The Deputy Minister of Labour
(Shri Abid All): (a) No, Sir.

(b) Does not arise.

Shri Ram Krishan: May I know
whether any meeting of this Com-
mittee has been held so far?

Shri Abid All: The Committee has
met in Bombay and Madras; it will
now be sitting in Calcutta.

Shri Ram Krishan: In view of the
fact that this Committee will take a
long time to submit its report, may I
know whether Government propose to
suggest payment of any interim relief
to the working journalists?

Shri Abid All: We expect to receive
the report of this Committee by the
end of this year.
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Shri S. M. Banerjee: May I know
whether this Committee will also con-
sider the capacity of the newspaper
rulers to pay before finahsing its
report?

Shri Abid Ali: Yes, Sir.

Shri D. C. Sharma: May I know how
many States are still to be wvisited by
this Committee and whether, wherever
the Committec goes, it takes note of
the fact that notices are being served
on a number of employees and that
newspaper proprietors are giving
notices of the closure of their papers?

Shri Abid Ali: As I have already
stated, the Committee has visited
Bombay and Madras and it will now
be sitting in Calcutta. With regard
to the latter part of the question, some
complaints have been received and
these were forwarded to the State
Governments concerned—of course, as
far as the notices of clousre of Madras
papers are concerned, they have been
already withdrawn.

Shri S. M. Banerjee: The hon. Minis-
ter just now stated that this Com-
mittee will also consider the capacity
to pay. This was ope of the reasons
why the Supreme Court gave a judg-
ment and the entire award was
scrapped. May 1 know why this
matter is being again considered by
this Committee when the capacity is
already known to Government?

Shri Abid Ali: It was very necessary
for the Committee to go into all the
detnils. Also, as it was previously
stated, about 20 éncome-tax officers
were appointed to examine the
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-accounts and their opinion will be
taken into consideration by the Com-
mittee,

Shri Tangamani: The Supreme Court
has also stated that the employers
‘were not willing to come forward and
help the Government with the
materials available with them. May
I know whether they are helping this
Committee or they are adopting the
same old obstructive tactics?

Shri Abid All: Newspaper establish-
unents including representatives from
two associations of newspapers and
news agencies have all submitted
written statements—81 from establish-
ywments and 3 from news agencies.
‘Therefore, it is clear that they are
«co-operating with the Committee.

Shri Assar: Are Government aware
«of the fact that the undue delay
.caused in the submission of the report
by the Committee is creating unrest
among the working journalists?

Shri Abld All: We will be receiving
the Committee’s report within a couple
-of months. The working journalists
.are satisfied with the speed with
which the Committee is working.
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Bhri Achar: The hon. Minister stat-
ed that the Committee has visited
Madras and Bombay and it will be
meeting now in Caleutta. Is the Com-
mittee visiting at least one important
centre in each State?

Shri Abid@ AM: They have gone to
Bombay and covered the western
region. They have covered the south-
ern region by going to Madras. They
are now in Calcutta and they will also
be sitting in Delhi, thereby covering
all the regions.

Hindustan Cables (Priavte) Ltd.

Shri Barman:
Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the target of 1000
miles of cables to be manufactured
by the Hindustan Cables (Private)
Ltd. at Rupnarainpur annually has
been achieved;

(b) how the indigenous materials
compare with imported ones; and

+
{Shrl S. C. Samanta:
g,

(c) the annual requirement of steel
tape and copper wire?

The Minister of Industry (Shri
Manubhai Shah): (a) Originally the
target fixed was 469 miles of different
sizes of cables. However, we have
now reached a capacity of 1000 miles
which can be manufactured, according
to the requirements of the Posts &
Telegraphs Department.

(b) The quality of indigenous cables
cempares quite favourably with that
of imported ones.

(c) For each mile of cables, one ton
each of steel tape and copper wire is
required.

Shri 8. C, Samanta: May I know
how much of the manufactured ecable
is consumed by the Postal Depert-
ment and How much by othet depart-
ments of the Government?! May I
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also know whether they are available
%0 private parties also?

Shri Manuobhai Shah: This is ex-
clusively for the requirements of the
Posts and Telegraphs Department, but
we are now thinking of diversified
production so as to cater for the ex-
port market.

Shri 8. C. Samanta: Is it not a fact
that steel tape is being tried by one
factory to be manufactured in Iadia; if
s0, may I know what help is being
given by Government to it?

Shri Manubhai Shah: This is & raw
material of this factory. We are
giving all help to it. Practically, the
steel tape manufactured by this fac-
tory has been found very satisfactory,
and we are trying to expand the
indigenous production.

Shri Barman: May I know what
types of cables are not being manu-
factured in Hindustan Cables at pre-
sent and the foreign exchange involv-
ed? May I know if there will be any
project to produce these cables in
India?

Shri Manubhai Shah: There is a
very wide requirement of cables, what
is called the PVC and VIR cables
which are required by the ordinary
electrical industry. There is a capa-
city of 260 million yards, which is
wholly indigenously manufactured by
private industry in this country. This
particular factory was established in
order to meet the heavy cables and
co-rxial cables requirements of the
Posts and Telegraphs Department.
‘We are trying to cover the entire re-
quirements of the country. In about
six months we hope to have the co-
axial cables required by the Posts
and Telegraphs Department also pro-
duced in this country.

Shri Ajit Singh Sarbadi: May I
know if there is any possibility of ex-
port of this item from this country;
it so, when?

Shri Manubhad 8hakh: I have already
said. that we are exploring the pos-
sibilities of export. We hope that the
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quality and price will be somewhat
competitive and we might succeed in
that direction,

Bhri Bose: May I know whether we
are able to meet the annual require-
ments of the Posts and Telegraphs
Department, or there is still some im-
ports to be made?

Shei Manubhaf Shah: Cables worth
about Rs. 1,10,00,000 is the current
year's production. The cables that
the Rupnarain Factory is able to
manufacture are not allowed to be
imported. There are certain heavy
co-axial types which are allowed to
be imported and their cost varies from
Rs. 45 lakhs to Rs, 50 lakhs. We want
to cover that requirement also.

Shri Bimal Ghose: I presume that
the Posts and Telegraphs Department
are not consuming up to the entire
capacity of the factory. Have the
Government, therefore, found out
what are the possibilities of export in
actual guantities to other markets?

Shri Manubhai S8hah: I have already
answered that question. The factory
was originally designed for the re-
quirements of the Posts and Tele-
graphs Department. We are now try-
ing to diversify production, cover the
entire ranges and also explore the
possibilities of export market.

Building for Rubber Institute and
Boards Office

4
- f Shri Sabodh Hamada:
"\, Shri 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the scheme for cons
truction of the combined building f
Rubber Research Institute and Board
Office has been taken up by the
Central Public Works Department;

(b) if so, whether its cons:mct:on
has gince started; and
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(¢) i so, the progress made up-to-
date?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir. -

(b) and (c). The construction is
expected to commence shortly.

Shri Subodh Hansda: May I know
whether the construction of the build-
ing will be done under the direct
supervision of the C.P.W.D. or whe-
ther it will be given to the private
contractors?

Shri Kanungo: It will be done by
the C.P.W.D. and tenders will be in-
vited for construction.

Shri Subodh Hansda: What is the
total amount set apart for the cons-
truction of this building?

Shri Kanungo: It is a little more
than Rs. 9 lakhs,

Shri Subodh Hansda: May 1 know
where the building will be located?

Shri Kanungo: Kottayam.

Shri S. C. Samanta;: May I know
how the cost of the construction will
be shared by the different depart-
ments of Government?

Shri Kanungo: There is no question
of sharing. The building would be
constructed under the supervision of
the CPW.D. and the CPW.D. will
receive their usual supervision cost
and the total cost of the building will
be met by the Rubber Board.

Partition Committee

Shri D. C. Sharma:
Shri Ram Krishan:

Will the Prime Minister be pleased
to state:

-+
g {Shﬂ Bahadur Singh:
-

(a) whether any meeting of the
Partition Committee of the West
Pakistan and Punjab Governments was
held at Simlg dwring the month of
October, 1858;
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(b) the matters taken up for deei-
sion in that meeting;

(c) whether the whole ggenda was
exhausted or some matters were left
for further discussion; and

(d) the matters regarding which

some decisions have been reached?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): (a) to (c). Yes Sir.
The meeting of the Punjab Partition
Committee considered certain finan-
cial and other matters arising out of
partition of undivided Punjab and the
whole agenda was discussed.

(d) The items on which agreement
was reached relate to (1) assets of
Police Department of the undivided
Punjab; (ii) Division of Lahore
Musceum exhibits; (iii) financial adjust-
ments about certain buildings; and (iv)
grant of pension and or gratuity to
Government servants who were mjur-
ed or to the dependents of those who
were killed in the 1947 communal dis-
turbances.

Shri Bahadur Singh: May I know the
total share, in Punjab, in the undivid-
ed property that was left at the time
of partition and which Pakistan owes
to India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): What undivided property?
Is the hon. Member referring to public
properties or private properties?

Shri Bahadur Singh: The properties
at the time of partition in Pakistan.

Mr. Speaker: What property? Gov-
ernment property?

Shri Bahadur Singh: Yes.

Shri Jawaharial Nelen: Broadly
speaking, the approach was that Gov-
ernment properties in a particular
area went to that area. There is no
question of dividing them,
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Sri Ajit Singh Sarhadl; Were the
Public Library in Lahore and the old
Record Office taken into considera:
tion?

Shri Jawsaharlal Nebru: I do not
know specifically about that, but, as 1
said, the broad approach was that
whatever public building or property
-existed in the particular area apper-
tained to the Government of that
area; to that State It is quite impossi-
ble—the hon. Members may realise—
to do that, sitting down and making
an appraisal of all the properties of
India and all the properties in
Pakistan and then share them. It
applies to both sides.

Shri Ajit Singh Sarhadi: It is not
the question of all properties. Was
the Public Library, which contained
valuable books, taken into considera-
tion?

Mr. Speaker: He said he does not
remember. Will the hon. Minister
be able to say what happened in re-
gard to the Public Library?

Shri Jawaharlal Nehru:
library in Lahore?

Public

Shri Ajit Singh Sarhadi: Yes.

Shri Jawaharlal Nehru: We do stand
on the same footing. 1 cannot pre-
cisely answer, but here, the answer
read out just now by my colleague
says, among the things m which
agreement was reached, the division
of Lahore Museum exhibits is one of
the items.

Shri Ajit Singh Sarhadi: Were the
Lahore Museum ang the Public Lib-
rary taken into consideration for the
purpose of partition?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): May I
give that information, Sir, because 1
was connected with the partition
matters at that time. The real posi-
tion taken up with regard to the
Public Library was that it was not
Government asset, and therefore, as
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such, it was not liable to partition ac-
cording to the principles that had
been agreed upon, because there was
a non-Government organisation which
had been set up to manage and look
after the Library. -

Contribution to Employees’ Provident
Fund

+
<11, J Shri T. B. Vittal Rao:
©  Shri Ram Krishan:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 115 on the ]14th August, 1858 and
state:

(2) when the decision regarding the
enhancement of the rate of contribu-
tion to Employees’ Provident Fund
from 6} to 8% per cent will be en-
forced;

(b) whether the enhancement for
those coming under Coal Mines Provi-
dent Fund Scheme has been consider-
ed by the Sixth Session of Industrial
Committee on Coal Mines; and

(c) if so, the nature of decision
arrived at?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (S8hri L. N. Mishra):
(a) The proposal to increase the
rate of contribution has not et been
finalised. Therefore, the qu:stion of
its enforcement does not arise at
present.

(b) The Sixth Session of the Com-
mittee has not yet been held

(¢) Does not arise.

Shri T. B. Vittal Rao: Three months
ago, the Minister stated that he would
be convening a conference of the em-
ployers. May I know if that confer-
ence of the employers has been con-
vened to discuss this issue and. if so,
whether any decision has becn arriv-
ed at?
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The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
I said that the employers would have
to be consulted, of course, but also I
indicated that I had no intention at
the moment of taking any step in that
direction in view of the conditions
then prevailing.

Shri Ram Krishan: May I know the
additional expenditure to be met if
this rate of provident fund is in-
creased?

Shri L. N. Mishra; At present the
total contribution comes to Rs. 29.64
erores, and as a result of this propos-
ed increased, it will be Rs, 8.88 crores
additional.

Shri T. B. Vittal Rao: The hon.
Minster stated in reply to a supple-
mentary question in August last as
follows:

“We are soon going to have a
conference with them to consider
this matter.”

Now, he says he has not convened and
is not going to take any step in that
direction.

Shri Nanda: | am going to take sieps
in that direction. A conference will
be heid. I only pointed out that at
that time I had indicated that I did
not intend to take any step imme-
diately to induce the employers. 1
may state for the information of the
hon. Member that I am thinking now
of convening such a conference soon,
say, 1n the course of the next two
months or so.

Shri Tangamani: In view of the fact
that both the Government and the
employees agreed for this enhance-
ment at the XVI Labour Confer-
ence, may 1 know whether it was con-
sidered at the Labour Committee
meeting which was held in Bombay
qnd, if not, why it was not discussed?

Shri Nanda: This was not one of
the jtems on the agenda of that
meeting. Of coursg, the Government
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and the employees are important
participants in these deliberations, but
the employers also have to be con-
sidered. At that time I stated that
the situation was not very favourable
to any such consideration, but, as I
have now stated, we will take steps
very soon to have the employers to-
gether and consult them and consider
this matter.

Shri Muhammed Elias: What is the
reason for not convening the meeting
of the 6th session of the Industrial
Committee on Coal though the last
meeting was held more than two years
ago?

Shri Nanda: If the hon. Member
has, in this connection, the gquestion
of provident fund in his mingd, then
the answer is that this general deci-
sion will also govern the deliberations
regarding this specific fleld of
industry

Shri T. B. Vittal Rao: May I know
why this 1s not imposed at least in
those industries where the production,
price and other things are regulated?

Shri Nanda: That, of course, should
be done.

Shri P. C. Bose: The hon. Minister
stated that due to the situation then
prevailing, he did not take any action
to enhance the rate of the provident
fund. May I know if the situation
has changed now and whether he will
take steps?

Shri Nanda: I have given the
answer in the afirmative.

Shri §. M. Banerjee: In reply to a
supplementary question, the hon.
Minister mentioned that the employ-
ers have raised some objection for this
increase. May I know what positive
steps are being taken to implement
the scheme in the industrial units
where the employers have agreed to
enhance the rate?

Shri Nanda: It cannot be dope essily
in this way.
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Shri 8. M. Banerjoe;: 1 meant either
in the textile industry or any other
industry. Which are the industries
in which this has been done?

Shri Nanda: The first thing is to
decide on the increase in the rate.
That decision will be taken soon.

Export of Salt

*12. Shri Kodiyan: Will the Minis-
ter of Commerce and lndnstry be
pleased to state:

(a) whether the export of salt has
registered a decline in recent years;

(b) it so, the reasons therefor; and

(¢) what steps Government propose
to take to step up export?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Japan has been our main export
market for salt, and the decline in
exports of salt to that country during
the current year is due to the fact
that Japan has reduced her imports
from India partly because she is
obtaining larger quantities from other
sources and partly because of their
reported foreign exchange difficulties.
Another reason for the fall in exports
is that Indonesia which imported salt
from India during 1956 and 1957, due
to fall in production of salt in that
country, has not imported any salt
during this year.

(c) The question of increasing our
export is constantly under attention
of the Salt Commissioner, the Export
Promotion Directorate, the State
Trading Corporation and our Embass-
ies in Japan and in other countries.

Shri Kodiyan: What is the total
quantity of salt that will be available
for export and may I know whether
any target has been fixed for the ex-
port?

Shri Manubhai Bhah: We can easily
spare over 5 lakh tons a year or more
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betause the indigenous industry is
fast expanding.

8hri Kodiyan: May 1 know whether
the production of salt has registered:
any progress in recent years?

Shri Manubhai Shah: Yes, Sir.
From 21 million tons in 1848 the
current production is about 4.5 million
tons.

Shri Panigrahi: In view of the dec-
Line in exports to Indonesia and
Japan, may 1 know whether the Gov-
ernment of India is proposing to ex-
plore any other market for exporting
our exportable surplus?

Shri Manubhai Shah; Our efforts
are durected to that end. At one
stage, when India became indepen-
dent, we were importing a huge
quantity of salt from outside. Now
not only the industry has made the
country seif-sufficient, but over half
a million tons or even more than that
is available for export purposes.
Though our efforts are directed to-
wards more exports, but we should
not lose sight of the faot that other
countries also are trying to develop
their salt jndustry.

Shri V. C. Shukia: The hon. Minis-
ter said that our export to Japan has
declined, because Japan has been get-
ting salt from other countries. May I
know if the Government have made
any enquiry why the Japenese busi-
nessmen have diverted their purchases
from Indian sources to other sources’

Shri Manubhai Shah: As the House
is aware, China is emerging as a com-
petitor in several spheres, including
salt. As I had already indicated in
my main answer, so far as Japan is
concerned, they are diverting some of
their buying from China. So far as
Indonesia is concerned, they have
been buying salt from us for two
years, because their salt industry has
sagged. That has been already put
upon more accelerated production and
so the export to that country has gone
down. Yet, we are exploring all’
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possibilities and currently we are en-
gaged in a discussion with Japanese
industry, particularly chemical indus-
try for a bilateral exchange of salt
for certain chemicals which we arc
importing- from that country.

Shri Panigrahi: My question was,
in view of our losing markets In
Indonesia ang Japan, whether the
Government of India are exploring
any other market for the export of
-our salt.

Shri Manubhai Shah: Yes, 8ir; pre-
cisely. All over the world we are
trying wherever salt 1s being sold.
particularly in the East European
Countries.

Industrial Schemes for Displaced
Persons from Fast Pakistan

*13. S8hri Tridib Kumar Chaudhuri:
Will the Minister of Rehabilitation
and Minority Affairs be pleased (o
lay a statement showing:

(a) the progress in regard to the
implementation of industrial schemes
for providing employment to displac-
ed persons from East Pakistan and
particularly of the schemes for which
loans have already been sanctioned
by the Union Ministry of Rehabilita-
tion (with the number of displaced
persons employed in each); and

(b) the loans sanctioned and drawn
under each of these schemes?

The Deputy Minister of Rehabllita-
tion (Shri P. S. Naskar): (a) and (b).
A copy of a detailed note which was
issued by this Ministry on the 7th
November, 1958 is laid on the Table
-of the Sabha. [See Appendix I,
annexure No. 2].

Shri Tridid Kumar Chsudhuri: In
explaining why the employment of
displaced persons in the industrial
schemes for which loans have been
sanctioned has not been up to expec-
tation, the statement says that in the
initial stages, employment cannot be
up te the limit of the full potential.
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May I draw the hon. Minister’s atlen-
tion to item 5 in annexure A of the
statement where a mill which i run-
ning has drawn nearly the whole of
the loan sanctioned to it, but out of
500 persons who should be employed
in the mill, only 88 persons have been
employed and the mill is running.
Has any complaint been received by
the Government that these industria-
lists and parties to whom loans have
been sanctioned are deliberately
avoiding employing displaced persons?

Shri P. S. Naskar: We have not re-
ceived any such complaint. But if
the hon. Member would give me the
details of the case, I will look into it.

Shri Tridib Kumar Chawdhuri; May
I invite the attention of the hon.
Minister to page 5 of the statement,
where it has been mentioned that the
Government has decided to set up an
undertaking styled as the Rehabilita-
tion Industries Corporation with
capital provided by Government, in
which Shri G. D. Birla has agreed to
act as Chairman and four other in-
dustrialists have also agreed to come
in. The capital structure is not given.
May I know the capital structure and
the capacity in which the other in-
dustrialists are coming in and their
names?

Shri P. S. Naskar: The names of the
other industrialists who are coming in
as Members has not been finalised
yet.

The Minister of Industry (Shri
Manubhai Shah): The authorised
capital is Rs. 10 crores and the imme-
diate issue will be confined to Rs 1
crore. The industrialiste who are
coming are mere nominese of our
public sector corporation started by
the Government of India; they are not
coming with their own capital or any-
thing like that. Like any other board,
Mr. Birla has been invited to be the
Chairman of the Rehabilitation Indus-
tries Corporation. There will be four
other local industrialists from Bengal
and other Government representa-
tives. It will establish industries in
different parts of West Bengal, for the
rehabilitation of refugees.
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Shri Prabhat Kar: May I know why
in Gayaspur and Taherpur, where the

schemes for the establishment of in--

dustries are already finalised, no steps
have been taken by Government to
start the industries?

Shri P. S. Naskar: At Gayaspur, we
have sanctioned a scheme for a spin-
ning mill and the West Bengal Gov-
ernment has taken up the matter with
the parties to whom the loan has been
sanctioned to expedite the setting up
of the mill. .

Shrimati Renu Chakravartty: For
the last two ysears, the setting up of
industries has been limited entirely to
the private sector. Now when we
are putting it up in the public sector,
why is the entire committee going to
be put into the hands of the private
industrialists?

Shri Manubhai Shah: There 1s no
question of the entire committee be-
ing in the hands of the private sector
industrialists. We are drawing upon
the experience—wherever it is avail-
able in the country—and like any
other public sector project, it is a
composite board of Governmental
nominees as well as experts drawn
from the private industry, just to ex-
pedite the very purpose wich the hon
lady Member has in mind.

Resources of the Second Five Year
Plan

+
{ Shri Morarka:
.15 Shri Harish Chandra
) Mathur:
Shrimati Mafida Ahmed:

Will the Minister of Planning be
pleased to lay a statement showing:

(a) the steps taken by the Centre
and the States so far to raise the re-
sources to the maximum possible ex-
tent through—

(i) additional taxation;
(i1) mobilising small savings; and

(iii) economies in the Plan and
non-plan expenditure;

228(Ai) LSD--3.
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(b) the results achieved under each
heading so far; and

(¢) the target. if any, set for cach?

The Parliamentary Secretary to the
Minister of Labour and - Employment
and Planning (Shri L. N. Mishra):
(a) to (c). A statement is laid on
the table of the House.

STATEMENT

The information asked for in the
Question as available upto May 1858
was given n the Planning Commis-
sion Memorandum on Appraisal and
Prospects of the Second Five Year
Plan This Mc¢morandum was placed
on the table of the House in the last
Session.  Since then  the  Planning
Commission has made a fresh review
of the resources position of the Centre
and the States. It is proposed in the
course of this Session to place before
Parliament a document incorporating
the results of this review. This will
include the latest available informa-
tion on the points raised in this
Question.

Shri Morarka: May I know whether
in the last meeting of the National
Development Council, some spetific
proposal for effecting economies in
planned and unplanned expenditure
was discussed and if so, with what
results?

Shri L. N. Mishra: The need for
economy in both planned and un-
planned expenditure has been em-
phasised both by the Planning Com-
mission and at the last meeting of the
N.D.C. also the question of economy.
especially in the matter of construc-
tion programme, was discussed.

Shri Morarka: May I know whether
it was accepted by the National
Development Council on principle
that more resources would be raised
by additional taxation and if so, what
is the target?

Shri L. N, Mishra: No, Sir; no such
decision was taken.
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Shrimati Mafida Ahmad: May I
have an 1dea of the return from addi-
tional taxation, whether i1t has been
up to the expectation or below expec-
tation of the provisions of the Second
Five Year Plan

Shri L N. Mishra: On an average
the return from additional taxation
has not been below expectation,
rather 1t has been on the high side

Shri Harish Chandra Mathur: Is it
not a fact that some of the States
have fulfilled their targets and yet
they are being asked to have further
taxation?

Shri L. N. Mishra: Yes, some States
have been asked to raise resources by
further taxation and they have ac-
cepted I cannot give the particulars
now

Shri Hem Barua: May I know 1if 1t
1s a fact that Part B of the Plan into
which 1t was origmally divided was
allowed to fade away quietly in the
last meeting of the National Develop-
ment Council?” If so, 1s 1t becausc
the State Governments have failed to
make any crucial effort enjoined upon
them 1n the reappraisal of the Plan
in September to raise resources for
the Plan?

Shri Nanda: There 1s no question
of part (b) of the Plan fading away
quietly Very strenuous efforts are
gommg to be required to achieve and
accomplish part (a) of the Plan, and
the States have agreed to make an
effort, ke the Centre 1n order that
this may be achieved

Shri Harish Chandra Mathur: Is 1t
a fact that within a week of their
placing a memorandum regarding the
resources on the Table of the House
it was discovered by the Government
that their appraisal was very much
erroneous”

Shri Nanda: No, Sir

Shri Morarka: According to the
latest available estimates of the
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resources available what is the final
size of the Plan as determined by the
National Development Council?

Shri Nanda: Rs 4,500 crores

Shri Tyagi: Has any account been
taken by the Planming Commussion
of the posibilities of big revenues
that might arise on account of the new
o1l finds 1n India?

Shei Nanda: Yes, that also was in
view, although m the course of the
next two years we may not have
large accretions on that account

Shri Hem Barua: In view of the
fact that the capacity to raise ad-
ditional resources by taxation by the
States 1s limited, may I know how
the Government propose to raise the
resources for the uncovered gap of
Rs 250 crores in financial resources?

Shri Nanda. Precise calculations
have not been made as to what the
yield will be by the efforts in differ-
ent directk ns We are trying to
compute the possibihities 1n different
directions

Shri Hem Barua® Is 1t a fact that
the National Development Council in
its meeting has not given any ideas
about this?

Shri Nanda. It has given very
spectific 1deas

Machinery and Material for Southern
Region

+
o J Shri Warlor:
7\ Shri Vasudevan Nair:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how far the machinery and
materials purchased locally and im-
ported for the Small Industries Ser-
vice Institute, Southern Region, have
been utilised, and

(b) which centres have started
functioning so far?
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The Minister of Industry ‘(Shri
Manubhal Shah): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix I annexure
No. 3].

Shri Warior: From the statement
it is found that for the Madras
Regional Institute out of machinery
worth Rs. 3.14 lakhs only machinery
worth Rs. 0.81 lakhs have been in-
stalled. What is the reason for
machinery worth Rs. 2.33 lakhs re-
maining idle?

S8hri Manubhai Shah: The machi-
nery is already there. It will be
installed wvery soon and the entire
expenditure will be incurred by the
end of this year.

Shri Vasudevan Nair: In the state-
ment it is stated that the three Ex-
tension Centres at Muvattupuzha,
Alleppey and Attingal will be shifted
to their respective places as soon as
buildings are completed. Is it not a
fact that for these three areas even
the finalisation of schemes has not
been completed? If so, what is the
reason?

Shri Manabhai Shah: That 1s not a
fact. These extension centres are
part of the Plan. But the Plan has
a phased programme every year.
This was included last year. As &
matter of fact, they have completed
all the Extension Centres. As the
hon. Member will find, as soon as the
buildings are ready, they will be shift-
ed to the respective places.

Shri Vasudevan Nair: That is not a
fact. Even the land acquisition has
not been completed. 1 know the
position in Muvattupuzha. Even the
location has not been decided.

8hri Manabhal Shah: I would re-
peat that immediately after these
schemes were proved the Kerala
Government selccted the sites and the
progress has been quite satisfactory,
if not very commendable Practically,
all the eight estates have gone up and
the Extension Centres also, as given
in the statcment, are more or less
complete.
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Shri Tangamani: May I know why
the machinery purchased for the
Coimbatore Extension Centre at a cost
of Rs. 1.19 lakhs have not been instal-
led? I also find that though we have
purchased machinery worth about
Rs. 21 lakhs, we have installed only
machinery worth Rs. 14 lakhs. May
I know the reason?

Shri Manubhai Shah: The general
policy of the Government has been as
follows. We have approved about 63
Extension Centres and from the lst
December of this year every State is
going to have a major Industrial Ser-
vice Institute in the field of small-
scale industry. Machinery has been
purchased in bulk for all the 63 Ex-
tension Centres. The work is taken
up in a phased manner. 1 can. how-
ever, assure the hon. Member that the
Coimbatore Centre also will be com-
Ing up very soon, as soon as the
arrangements are ready.

United Press of India

+
Shri H. N. Mukerjee:
17. Shri Hem Raj:
LShrI L. Achaw Singh:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the news agency
known as the United Press of India
had made an appeal to Government
for financial assistance;

tb) whether the said agency has
since ceased to function: and

(¢) whether Government have any
plans for helping to resuscitate it?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
Some time before it closed down its
services, the United Press of India
had approached the Government for
postponement of payments and mora-
torium on the dues of the P. & T.
Department for teleprinter charges.
Government made a thorough enquiry
into the working of the agency and
were satisfled that its financial condi-
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tion was so unstable and its indebted-
ness so heavy that there was little
hope of its being straightened. The
remedies suggested also did not ap-
pear to be capable of serving any
useful purpose.

The Agency has since closed down.
While the Government have no defi-
nite plan for reviving the UPIL or
putting on fecet any similar agency,
they are prepared to consider sympa-
thetically any scheme which is on a
sound basis and which will enable
any such new agency to function as a
bona fide news agency.

Shri H. N. Mukerjee: In view of
the Prime Minister's reported state-
ment at a recent press conference that
Government was not interested in
setting matters straight for the U.P.I
under the present management, may
I know if tangible help will be
speedily forthcoming if the employees
try to proceed as they mtend to I
am told, in a co-operative way and
re-form the organisation in confor-
mity with the recommendations of the
Press Commission?

Dr. Keskar; I stated in the latter
part of my answer that Government
is prepared to consider sympatheti-
cally any proposal for setting up a
similar news agency, in a bona fide
way. It may be in a co-operative
way or by a number of newspapers
coming together. That is what the
Prime Minister stated in his reply at
that time.

Shri L. Achaw Singh: What was the
amount of arrears to be paid by the
agency to the Posts & Telegraphs De-
partment for the teleprinter service”

Dr. Keskar: The UDPI owed the
P. & T. Rs. 3.75 lakhs. Their total
indebtedness is computed at about
Rs. 1240 lakhs.

Shri Khadilkar: In view of the fact
that one of the major news services
is closed and a monopoly of news
agency remains in *the hands of one
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service only and in view also of the
fact that there was a big tariff differ-
ence between P.T.I. and UPI news
services with the result that papers
with modest means have suffered by
the closure of U.P.I will Government
consider the question of reviving it,
as the hon. Shri Mukerjee suggested,
by setting up a co-operative of
workers?

Mr. Speaker: He has already
answered it.

Dr. Keskar: The difficulty is that it
is not possible for Government to re-
vive or set up independent news
agencies, Either it is an independent
or it 1s a department of Government.
As I said, if a pruper news agency is
set up, all facilities will be given.

Shri Khadllkar; 600 employees are
being affected.

Mr. Speaker: Government 1 not
prepared to take 1t up by itself; that
is what the hon. Minister has said.

Shri Nath Pai: Are Government
aware of the danger implicit if the
nation is to be served on all import-
ant matters by a single news agency,
thereby making it impossible for the
formation of  enlightened public
opinton, which iz the only guarantee
of representative government?

Mr. Speaker: Does 1t require an
answer?

«t wwOw fag - sgr W0 wEEw
@A B o oFa fv g A
qarg w9 & foq fegena gara
afufr ¥ 37 afewst & qvw §@
& fag gTereay v wgamer  fegr
¢ ot fr qaQr gty gkl @
vy & afe g, @ 99 wger
X 9T FRETC W agy gfewny oy ?

Dr. Keskar; This does not arise at
all.



-7 Written Answers

Shri Joachim Alva: Do Government

realises the role of the Umited Press’

in the world of Indian journalism
which it has played in the freedom
fight against Reuter's monopoly and
the British Government? Will our
Government go out of its way to lend
some assistance to this agency as 400
persons are out of employment?

Dr. Keskar: Government is aware
of the role that the U.P.I. has played,
but any agency or any organisation has
to be judged on its present position
and not on what it did in the past.
We have thoroughly gone into the
matter. The financial position is so
messed up that we do not think it
possible to straighten it up unless we
subsidise it or help it in a heavy
manner.

Shri Nath Pai: There is something
more than money at stake.

Shri A. C. Guha: Is it true that a
scheme was prescnted to the Govern-
ment which had the support of the
Government of West Bengal or at
least of the Chief Minister of West
Bengal” If so why that scheme has
not been accepted”

Dr. Keskar: It is not for the Gov-
ernment to accept or Treject any
scheme There has been such a pro-
posal given to Government to see as
to how they constdered it. We told
them that though the effort is, what I
call, on the right hines, it 1s not ade-
quate enough to put on an ndepen-
dent basis any news agency as the
capital that was proposed to be rais-
ed was, in our opinion, a little too
small.

Mr. Speaker: Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Export of Bengal Desi Cotton

*9. Shrimati Iia Palchoudhuri: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
Government of India have decideg to
sllow the export of Bengal Desi
Cotton;
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(b) if so, the quality and quantity
which will be allowed to be export-
ed; and

(c) the countries to which this
cotton will be exported?

The Minister of Commerce (Shri
Kanungo): (a) to (c¢). During the
current cotton season beginning Sep-
tember, 1958 Government have allow-
ed export of 1,50,000 bales of Bengal
Deshi cotton besides other cotton
stapling 1” and below. Release of
further export quotas depends on the
availability of surplus after meeting
the internal requirements. Exports
are allowed to all destinations except
for one or two There is
no restriction on the quality of
Bengal Deshi cotton allowed to be ex-
ported

Supreme Court and Dethi Courts
Buildings

*10. Shri V. P. Nayar: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the Supreme Court
Buildings and the¢ Delhi Courts build-
ings at Tis Hazari have been cons-
tructed solely by the CP.W.D. or
whether any portion of 1t was entrust-
ed to private contractors: and

(b) what, if anv, 1s the value of
work handled bv private contractors?

The Deputy Minister of Works,
Housing and Supply (Shri Anmil K.
Chanda): (a) The buildings have been
constructed through private contrac-
tors.

(b) The value of works handled by
private contractors so far is:

(1) Supreme Court About Rs.
67 lakhs,

(ii) Delhi District About Rs.
Courts Tis Hazari 87 lakhs.
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National Advisory Commitiee on
Public Co-operation

*14. Shri Damani: Will the Minister
of Planning be pleased to lay a state-
ment on the Table detailing the acti-
vities of the National Advisory Com-
mittee on Public Co-operation and
state how far it has helped in eliciting
public co-operation?

The Deputy Minister of Planning
(Shri S. N. Mishra): A statement is
laid on the Table of the Lok Sabha.
[See Appendix I, annexure No. €].

Remodelling of Tehar Village

*18. S8hri Vajpayee: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether the work of remodel-
ling Tehar village on Najafgarh Road
has been commenced; and

(b) if so, the
made?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). No Sir, as the
work cannot commence before vaca-
tion of the village by its present resi-
dents and sanction of the final esti-
mate which is still under examination.

progress hitherto

A. L R. at Bangalore

Shri Mohammed Imam:
*19. Shri Wodeyar:
Shri Achar:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that the All
India Radio Station at Bangalore is
operated only on medium wave and
its reception at long distance stations
is poor;

(b) if so, whether Government
would consider instailing a short wave
transmitter ut this Station; and

{c) the number of short wave and
medium wave transmitters function-
ing in the country at present?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a)
Though the Bangalore Station is &
medium wave station, its transmitter
is quite powerful being a 50 XW one.
Its reception is satisfactory. It is pos-
sible that due to the configuration of
Mysore State, a few outlying parts
might not be getting good reception.

(b) There is no proposal to instal &
short wave transmitter at Bangalore.

(c)* There are 23 short wave and 31
medium wave transmitters function-
ing 1n the country at present,

Deportation of Indians from Pakistan

(Dr. Ram Subhag Singh:
Shrimati Ila Palchoudhuri:
Shri Vajpayee:

Shri Ram Krishan:

Shri Raghunath Singh:
Pandit D. N. Tiwary:
Shri Bimal Ghose.

Shri Sarju Pandey:

Shri B. Das Gupta:

Shri R. C. Vyas:

Shri Rameshwar Tantia:
Shri Rami Reddy:

Shri N. R. Munisamy:
Shri Assar:

Shrimati Mafida Ahmed:
Shri U. C. Patnaik:

Shri Ajit Singh Sarhadi:
{ Shri S. M. Banerjee:

*20.

Y N—

Will the Prime Minister be pleased
to state:

(a) whether 1t 1s a fact that about
two hundred Indian nationals have
been deported from Khulna (East
Pakistan) to India;

(b) 1if so, whether Government are

aware of the causes of their deporta-
tion;

(c) whether the deported persons
were employed in East Pakistan; and

(d) the steps taken or proposed to
be taken by the Government of India
in the matter?
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The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon).
(a) Yes.

(b) While Pakistan’s version is that
they had entered Pakistan illegally
and were staying there without pass-
ports and visas, our inquiries reveal
that they had deposited their pass-
ports for renewal of their visas and
were ejected from Pakistan in pur-
suance of Pakistan’s general policy of
replacing Indians with Pakistams in
their industries.

(¢) Yes.

(d) Our Acting Deputy High Com-
missioner at Dacca, immediately on
receipt of information, took up the
matter with East Pakistan Govern-
ment. The Government of India have
also lodged a protest with the Pakis-
tan High Commission at New Delhi.

Plywood Requirements of India

*21. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the position with regard to the
self-sufficiency or otherwise of the
plywood requirements of the country;
and

(b) the extent to which the recom-
mendations of the last Conference of
Plywood interests in the country have
been accepted and 1mplemented by
Government?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
Sabha.

STATEMENT

(a) The total installed capacity of
plywood factories is sufficient to meet
our requirements.

(b) It is presumed that the question
relates to the meeting held at New
Delhi on 12th September 1857 to con-
sider promotion of export of veneers
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and plywood. The following recom-
mendations have been implemented.

(i) No expansion of teachest capa-
city is being allowed except
for export orders. There is,
however, no restriction on
expansion of commercial ply-
wood capacity provided the
factory is adeguately equip-
ped.

(ii) The grant of rebate of duty on
synthetic resins has been
agreed to.

(m1) Exemption from Voluntary
Plywood Cess has been allow-
ed on quantities of plywood
exported from the Country.

(iv) Market prices of various
grades of plywood in U. K.
and other countries are being
collected and furnished to the
plywood Associations for in-
formation of its members.

(v) The Railway Board has issued
necessary instructions to All
Railways to afford facilities
for movement of veneers and
plywood by the factoriee pro-
ducing for export to the
maximum extent possible.

(vi) A Delegation to Ceylon to
explore the possibilities of
export of teachest plywood is
being arranged by the South
Indian Plywood Manufactur-
ers Association.

(vi1) Other recommendations are at
present under consideration

Rehabilitation of Displaced Persons in
Mysore

*22. Shri Agadi: Will the Minister of
Rehabilitation and Minority Affairs be
pleased to refer to the reply given to
Starred Question No. 1182 on the 12th
September, 1958 and state:

(a) the progress achieved so far in
rehabilitation of displaced persons
from East Bengalin Periapatna taluk,
Myvore State; and
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(b) the assistance the Mysore Gov-
ernment have given in this matter?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) The
scheme has been dropped.

{b) Does not arise.

Outer Space

Shri D. C. Sharma:
{ Shri Ram Krishan:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 259 on the 19th August,
1958 and state:

Shri V. C. Shukla:
*23.

(a) whether Government’s study of
the question of sovereignty in outer
space has since been completed; and

(b) what action Government pro-
pose to take in the United Nations or
clsewhere on the subject?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The subject is
a new and very difficult one and very
Lttle 15 yct known about 1t. Know-
ledge about the physical world has
increased greatly in recent vears and
thus has upset all previous concep-
tions of it There can be no question,
therefore, of a study on this question
being completed at any time. It is a
continuing study. There iz an item
on this subject before the current
session of the General Assembly of
the United Nations. It cannot be said
at this stage what particular action
Government may take in regard to it.
This will depend on the various sug-
gestions that may be put up for
examination.

Indastrial Estate at Batala

*24. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 1516 on the
18th April, 1858 and state:

(a) whether the 'constructinn of the
buildings for the Industrial Estate at
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Batala in district Gurdaspur has been
completed;

(b) if so, when the buildings were
completed; and

(¢) what industries have been start-
ed there?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) and (¢). Do not arigse.

.
State Employment Market Informa-
tion

Shrl §. C. Samanta:
*25. { Shri Subodh Hansda:
LShri Barman:

Wil the Muister of Labour and
Employment be pleased to state:

(a) whether the State Employment
Market Information Units have been
estabhished in all the States:

(b) if so. whether each unit has
been placed under the charge of a
specially trained Emplovment Officer;

(¢) how long the ILO Expert
Mr J Il Devey will remain in India
to foilow up the implementation of
this scheme in varnous states; and

(d) how much financial assistance
has been given to cach State to imple-
ment this scheme, Statewise?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes, except In
Jammu and Kashmir

(b) Yes.
{¢) He left in February, 1958

(d) A statement is placed on the
table of the Sabha. [See Appendix I,
annexure No. §.]

Second Five Year Plan Targets

*27. Shri V. P. Nayar: Will the
Minister of Planning be pleased to
state:

(a) the percentage of plan t{argets
set out in the Second Five Year Plan
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fulfilled by each State so far, in res-
pect of (i) Agriculture; (ii) Indis-
tries; (iii) Social Services; and

(b) the overall percentage of ful-
filment for India as a whole according
to the latest information?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b).
Attention is invited to the Planning
Commission’s Review of Progress of
State Development Plans prepgred in
May 1958 this year. This Review
provides information for each State
for the first two years of the Plan and
mentioned the targets for the third
year. The extent of fulfilment for
the country as a whole under differ-
ent heads was indicated in the Plan-
ning Commission’s report on the
Appraisal and Prospects of the Second
Five Year Plan.

All India Working Class Family
Budget Survey.

*28. Shri T. B. Vittal Rao: Will the
Minmister of Labour and Employment
be pieased to refer to the reply given
to Starred Question No 144 on the
14th August, 1958 and state:

(a) the progress made up-to-date in
the work of National Sample Survey
in connection with  the All India
Working Class Family Budget Survey;
and

(b) when the same s hkely to be
concluded?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The Survey
commenced in August, 1958 and 1s in
progress in all the 50 centres selected
for the purpose. Out of about 23,000
families to be surveyed about 4,000
families have been surveyed so far.

(b) By about September, 1959.
Indians in Ceyloa

[ 8hri Ram Krishan:
\, Shri Damant:

Will the Prime Minister be pleased
to refer to the reply given to Starred

*29.
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Question No. 127 on the 14th August,
1958 and state:

(a) whether the information in re-
gard to the extent of lpss and damage
to the properties of Indian nationals
in Ceylon has been collected;

(b) if sv, the narure of the informa-
tion collected;

(¢) whether any decision has been
taken about claiming compensation on
account of damage caused to the pro-
perties of Indian nationals; and

(d) whether 1t is also a fact that the
number of Indian migrants from
Ceylon has increased after these riots
there?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yeo

(b) 470 Indian nationals have so far
submitted reports to the High Com-
misstoner of the losses suffered by
them during the riots due to looting
and arson These losses aggregate
Rs. 50 lakhs approximately, The High
Commuissioner has, however, neither
the machinery nor the means of
verifying these reports and figures

(c) No. The matter 1s still under
the consideration of the Government
of India.

(d) There has been a slight increase
in the number of Indian nationals
resident 1n Ceylon who have left the
island for good. Prior to the riots the
weekly average was 242 persons.
After the riots, the weekly repatna-
tion has grossed 247 persons.

Conference of Regional Settiement
Commissioners

*80. Shri V. C. Shukla: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to refer to the
reply given to Unstarred Question
No. 777 on the 22nd August, 1958 and
state:

(a) whether anw decision has since
been taken by Government on the
views expressed at the Conference of
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Regional Settlement Commissioners
held at Srinagar; and

{b) i? so, the broad detsils thereof?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and (b).
Decisions have been taken on most of
the recommendations. A few other
recommendations are still under con-
gsideration. A tabular statement show-
ing the items on which decisions have
been taken is laid on the Table of
the Sabha. [See Appendix I, annex-
ure No. 6.]

Ambar Charkha

*31. Shrl D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total amount spent to en-
courage Ambar Charkha in the coun-
try during the year 1958, so far;

(b) what was the output of yarn
expected from these Charkhas;

(¢) how much yarn has been actual-
ly produced;

(d) how much of the Ambar yarn
has been sold to the weavers; and

(e) how much yarn 1s lying un-
sold?

The Minister of Industry (Shri
Manubhai Shah): (a) to (e) A state-
ment §s laid on the Table of the
House.

STATEMENT

(a) The expenditure incurred dur-
ing the year 1958-59 upto 31st October
1958 is Rs. 4790 lakhs as grant and
Rs. 17815 lakhs as loan.

(b) 7-00 million lbs. of yarn is ex-
pected to be produced during 1958-59.

(c) According to reports, received
so far, 1'43 million 1bs. of yarn has
been produced during the current
year (upto 30th September, 1958). The
reports from ail branches have not
yet been received gnd so the informa-
tion is incomplete.
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(d) Almost all the quantity of yarn
produced has been given to the
weavers for converting it into cloth.

(e) Does not arise,

Statutory rate of Insurance Scheme

*32. Shri Ram Krishan: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 1324 on the
17th September, 1958 and state:

(a) whether Government have
taken final decision in regard to en-
hancement of statutory rate under
Employees’ State Insurance Scheme
in its application to Employers; and

(b) if so, the nature thereof?

The Deputy Minister of Labomr

(Shri Abid Al): (a) No.

(b) Does not arise.

Bharat Sevak Samaj

1. Shri V. C. Shukla: Will the
Minister of Planning be pleased to
refer to the reply given to Unstarred
Question No 1491 on the 4th Septem-
ber, 1858 and state:

(a) the broad features of the pro-
gress reports received from the Bharat
Sevak Samaj) on the working of the
schemes for which grants-in-aid were
sanctioned during 1957-58;

(b) the total grants given to the
different units of the Bharat Sevak
Samaj in the country during the years
preceding 1958-59, separately for each
year, unit-wise; and

(¢) how much of the grants so given
was actually spent and on what
schemes?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) to (¢). A
statement showing the grants-in-aid
given by the Planning Commission is
laid on the Table of the Lok Sabha.
[See Appendix I, annexure No, 7.3



49 Written Answers

Unsold Stock of Shoes

2. Shri D. O. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 1184 on the
12th September, 1858 and state:

(a) the steps taken to dispose of the
stock of shoes lying unsold with the
National Small Industries Cor-
poration (Private) Limited; and

(b) the amount of loss sustaiped by
Government in this deal?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Negotiations are still in progress
with the Russian authorities and some
¥ast European countries for the dis-
posal of these shoes.

(b) It does not arise now. However,
it may be stated that no financial loss
is expected in the whole transaction.
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Horses

S Shri H. N. Makerjee:
|, Shri Muhammed Elias:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of horses, for rac-

ing and other purposes, imported
during 1954-55, 1955-56, 1956-57 and
1957-58; and

) (b) the amount of foreign exchange
involved in the respective years”

The Minister of Commerce and In-
dustry  (Shri Lal Bahadur Shastri):
(a) and (b). Separate statistics of
horses imported for racing and other
purposes are not recorded. The num-
ber and value of horses imported dur-
ing 1954-55 to 1957-58 are as follows:—

Number Value  (in ‘000’ of Rs.)}
1954-5 < 99 1
195<-56 546 ;?gf
105657 188 1318

1957-58 s8 319
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Indian High OCommissioner's Office,
London

5 Shri H. N. Mukerjee:
" 7\ Shrt Muhammed Elias:

Will the Prime Minister be pleased
to state the expenditure incurred ?n
the High Commussioner’s Office, in
London during 1857-58?

The Prime Minister and Minister of
External Affairs (Shri Jawahar Lal
Nehru):

Rs. 1,78,53..466/-
wide details below * —

1. Mimstry of Lternal Affairs : Rs.
Central Departm nts
1egsl Adviseres Department
Information Services
Dubhn Embassy

2. Mumistry of Works Housing

64,61,333/-

and Supply. 69,21,533/-
3. Munistry of Railways 97,300/-
4. Ministry of Commerce and

Industry 6,99,520/-
5. Minstry of Defence 28,.48,427/-
6. Ministry of Education and

Saenuhe Rescarch 165,907 /-
7. Mimstry ot Health 91,186, -
8. Munustry of Transpurt and

Communications 2.68,200

TOTAL. Rs. 1,78,53,466/-

The cxpenditure during the year
1957-58 was 1n excess of the previous
year’s expenditure by Rs 20,00,677
This was mainly due to (a) upward
revision of scales of pay for the locally
recruited staff according to rates fixed
from time to time by the British
Treasury; and (b) general rise in
prices of articles, which considerably
increased the contingent expenditure.

The excess, in fact, would have been
greater if it had not been reduced by
some economy measures resulting in a
saving of Rs. 11,18,000.

Unsold Stock of Handloom

€. Shri Panigrahi: Will the Minister
of Commerce and Indastry be pleased
to state:

(a) the present %tock of unsold
handloom goods in the private sector
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and in the co-operative sector in
Orissa; and

(b) whether any steps are proposed
to be taken to dispose of this unsold
stock of handloom goods in the State?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) As at the end of June, 1958. 12:92
lakh yards of cloth valued at Rs. 9:05
lakhs were lying unsold in the co-
operative sector. Information regard-
ing unsold handloom cloth lying out-
side the cooperative sector is not
available.

(b) A special additional rebate of
8 nP in the rupee was sanctioned from
1-10-58 to 15-11-58

East Pakistan Displaced Persons in
Orissa.

7 Shri Panigrahi: Will the Minis-

ter of Rehabilitation and  Minority
Affairs be pleased to state:
(a) the number of East Pakistan

displaced persons rehabilitated in
Orissa till the 31st October, 1958,

(b) the names of the different
colonies where they have been re-
habilitated 1n Orissa and

{¢) the number of displaced persons
rehabilitated 1n each of the colomes in
Orissa at present”

The Deputy Minister of Rehabili-
tation (Shri P 8. Naskar): (a) 1876
families have been rehabilitated in
Orissa upto 31st October, 1958

(b) and (¢) A statement 1s laid on
the Table of the Sabha [See Appen-
dix I, annexure No 8)

Mica

8. Shri Ram Kriskan: Will the Min-
ister of Commerce and Industry be
pleased to state the names of coun-
tries to which exports of Mica have
been made during 1958°

The Minister of Commerce ang In-
dustry (Shri Lal Bahadur Shastrl):
A statement showing the names of the
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principal countries to which exports
of Mica have been made during 1958
is laid on the Table of the Lok 8abha.

STATEMENT

USA.

UK.

West Germany.
Norway.
France.

Japan.

Italy.

. Australa,

. Canada.
Sweden.

. Belgium.

. Switzerland.

. Czechoslovakia.
. Netherlands.

. Poland.

TR Ne G W
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Technical Training

9. Shri Ram Krishan: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to raise the
target for the training of technicians
under the Second Five Year Plan; and

(b) if so, to what extent?

The Deputy Minister of Labour
(Shri Abid AlD): (a) and (b). There is
no increase in the financial target, but
it is proposed to increase the physical
target by about 6 thousands seats.

Yarn for Handloom Industry

10. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total quantity and value of
yarn consumed by the handloom in-
dustry of Orissa in 1957-58; and

(b) the estimated value of products
of the handloom industry in Orissa
during the above period?
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The Minister of Commerce and In-
dustry (8hri Lai Bahadur Shastri):
(a) 11,000 bales of yarn valued at
Rs. 1,10,00,000 were consumed by
handloom weavers in the co-operative
fold in 1957-58.

(b) About Rs. 178° 14 lakhs in the
co-operative fold. Information re-
lating to the sector outside the co-
operative is not available.

Folk Dances of Orissa

11. Shri P. K. Deo: Will the Minis-
ter of Information and Broadecasting
be pleased to state:

(a) whether any documentary film
has been prepared on the folk dances
of Orissa:

(b) 1If so, the nature thereof; and

(c) if the reply to part {#) be in the
negative whether there is any proposal
to produce any such  documentary
film?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). No documentary fllm has so far
been produced exclusively on the folk
dances of Orissa One of the dances
of Orissa, has. however, been included
in the feature length colour-film on
Folk Dances of India entitled “Dharti-
Ki-Jhankar” which has been com-
pleted and will be released shortly

(¢) No, Sir.

Industries in Industrial Estates of
Orissa

12. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the industries that are proposed
to be set up in the various industrial
estates 1n Orissa;

(b) the industries that are to be set
up by private parties;

(c) the employment poientialities of
these industries; and

[}
(d) whether Government propose
to advance finances to private indus-
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trialists to start industries in these
industrial estates?

‘The Minister of Commerce and In-
dustry (Shri’ Lal Bahadur Shastri):

(a) and (b). Only one estate in
Orissa, namely that at Cuttack, has
started functioning. In other Estates
the building work has not been under-
taken. A list of industries which have
been started in the industrial estate
at Cuttack is laid on the Table of the
Lok Sabha [See Appendix I, an-
nexure No 9.} All, except No. }, 2,
11 and 16 in the statement have been
started by private parties.

(c) It is too early to judge at present
but it is estimated that when the
whole industrial estate is ready, about
500 persons may be employed in this
estate.

(d) Assistance will be given under
the scheme for liberalised credit
facilities and the scheme for supply
©of machinery on hire purchase basis
as is being given for starting industries
in any other place

Substitutes for Steel and Cement

13. Shri D. C. Sharma: Will the
‘Minister of Works, Housing and
Supply be pleased to refer to the
reply given to Starred Question No.
788 on the 1st September, 1958 and
state the further progress made with
regard to the use of substitutes for
steel and cement in the execution of
building projects by the Central and
‘State Governments?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chandg): No information is yet
available, as in a matter of this kind,
sufficient time must pass before re-
-sults, if any, become appreciable It
is now proposed to ask the Central
constructing agencies and the State
Governments to attempt an assess-
ment of the extent to which the re-
<commendations of the National Build-
ings Organisation in the matter have
‘been implemented and have produced
results.
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Dispisced Persons From Gea

14. Shri D, C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 606 on the 27th August, 1858
and state:

(a) whether any more displaced
persons from Goa have applied for
any aid or help from the Government
of Ind.in; and

(b) if so, the decision taken there-
on?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): (a) and (b). Yes. Applicat-
ions from four persons have been
received—three for financial assistance
and one for help in securing a suitable
job. These requests are being ex-
amined.

Remittance Statements

15, Shri D. C. Sharma: Will  the
Prime Minister be pleased to refer to
the reply given to Starred Question
No 1210 on the 12th September, 1958
and state whether final decision has
since becen taken to do away with
statements regarding remittances to
India which are required to be sub-
mitted by Indian personnel serving
abroad®

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): It has been decided to dis-
continue the submission of remittance
statements by Indian personnel serv-
ing abroad.

Development Programmes of ALR.

16. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that his
Ministry has applied cut to the de-
vclopment programmes of All India
Radio due to the foreign exchange
difficulties;

(b) if so, to what extent; and
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(c) the names of the important
schemes affected by this cut?

The Minister of Information and
Broadeasting (Dr, Keskar): (a) Yes,
Sir.

(b) About Rupees one crore.

(¢) The important schemes affected
are:

1. Installation of 100 kw sw trans-
mitter at Delhi for internal
Services. *

2. Installation of 10 kw sw trans-
mitter, Simla.

3. Installation of 10 kw sw trans-
mitter for Marathwada/

Vidarbha.

4. Construction of auditorium at
Madras.

5. Construction of auditorium at
Calcutta.

6. Provision of full facilities in
mobile recording vans.

7. Television Centre, Bombay.

8. Provision of full number of
mobile broadcast (Studio) van
and provision of full facilities
in those being provided.

9. Permanent Receiving Centre,
Rajkot.

10. Permanent Receiving Centre,
Dharwar and

11. Provision of full facilities in
permanent studios, Bombay.
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Handloom Development Scheme

19, Shri N. Keshava: Will the

Minister of Commerce and Industry
be pleased to state:

(8) what is the total amount sanc-
tioned by the Central Government for
the handloom development schemes to

the State of Mysore for the years

1858, 1857, 1958 separately for Cotton,

silk and woollen; and
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(b) what is the amount spent by
the Mysore State and how much has
lapsed in the above years for each of
the above items?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b) A statement 1s laid on
the Table of the Lok Sabha [See
Appendix I, annexure No 12]

General Agreement on Tarif and
Trade

f Shri D. € Sharma:

20. \ Shri Raghunath Singh:

Wil the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 1s a fact that the
13th Session of Gencral Agrecment
on Tariff and Trade was held in
Geneva 1n October, 1958,

(b) if so, whether India was 1e-
presented at the Session, and

(¢) the measures agreed to at the
Session for further tariff reductions
and elimination of quantitative res-
trictions in order to expand world
trade”

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri)-
(a) Yes, Sir

(b) Yes, Sir.

(¢) The 13th Session of the GATT
18 scheduled to last for about six
weeks from the 16th October, 1958 and
its final decisions and recommend-
ations, if any. regarding further taniff
restrictions or elimmnation of quanti-
tative restrictions would not be avail
able before the Session concludes
towards the end of the current month
or early m December, 1958

Docamentary on Coir Industry

22. Shri R. C. Majhi: Will the Minis-
ter of Informsation and Broadcasting
be pleased to state.

[
{8) whether a documentary film
depicting the various processes of the
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Coir Industry has been brought out;
and

(b) if so, whether the Coir Board
has borne the cost of the film?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No
separate documentary has been pro-
duced on the Coir Industry as such.
The subject has, however, been includ-
ed 1n three documentary films: “Trec
of Weglth”, “Song of the South” and
“Kerala”

(b) Docs not arise

Indian Workers in Malaya

f Shri Raghunath Singh:
\ Pr. Ram Subhag Singh:

Will the Prime Minister be pleased
to state

23.

(a) the number of Indian workers
who have been repatriated from
Malaya Federation to India during
thie year <o far,

(b) whether 1t 1y a fact that eleven
hundred Indianc have been repatriated
in the month of Ottober, 1958, and

() action taken by Government in
the matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) (a) The Honourable Member
presumably desires information 1n res-
pect of Indian Jabourers who emigrat-
ed to Malaya under the Indian Emi-
gration Act, 1922, to work on planta-
tions and are repatriated to India at
the expense of Malayan Government
when thev are old and indigent 1n
accordance with the terms of their
employment which were approved by
the Government of India The num-
ber of these Indian labourers repatriat-
ed to India from January, 1858 to
October, 1958 was 2,003

(b) No

(¢) No action 1s called for on the
part of Government
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Transit Camps for Displaced Persons

25. Shri Tridib Kumar Chaudhuri:
Will the Mnister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the total number of transit
camps for displaced persons from East
Pakistan now in West Bengal with the
number of inmates in each of these
camps; and

(b) what arrangements have been
made by Government to acquaint the
inmates of these camps with the pros-
pects of such rehabilitation schemes
as the one in the Dandakaranya area?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) There
are no “transit” camps in West Bengal.
The number of camps, however, on
1st October, 1958 was 128 and the total
number of displaced persons was
1,09,232. A statement giving the
approximate number in each camp 1s
laid on the Table of the Sabha. [See
Appendix I annexure No. 13.)

(b) Apart from the wide circulation
of a detailed brochure on Danda-
karanya in Bengali and English, a
meeting of the Camp Superintendents
and other senior officers connected
with the work of relief and rehabilita-
tion in West Bengal was convened on
the 1st November, 1958 at Calcutta at
which the broad outlines of the
scheme were explained. The Camp
Superintendents were asked to explain
the same to the inmates of the camp
under their respective charge. A
publicity organisation is also being set
up for the purpose.
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State Plan of Orissa

25, Shri Panigrahi: Will the Minister
of Planning be pleased to refer to the
reply given to Unstarred Question
No. 781 on the 22nd August 1858 and
state:

(a) whether the Planning Commis-
sion has since examined the estimates
of financial resources for the remain-
ing years of the second Plan period
submitted by the Orissa Government;
and !

(b) whether the Planning Commis-
sion has made any suggestions to the
State Government in this connection?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b). Yes;
the estimates furnished by the Gov-
ernment of Orissa were discussed
between the Planning Commission and
the State Government in October. At
these discussions various measures for
raising additional resources, such as
assessment and recovery of betterment
fees, special assessment on agricul-
tural land used for non-agricultural
purposes, improvement in tax adminis-
tration, intensification of the small
savings drive, etc. were considered
jointly by the Planning Commussion
and the State Government.

Cycle Manufacturing Industry

27. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position of cycle
manufacturing industry in the coun-
try;

(b) whether this industry is facing
some difficulty due to non-availability
of raw materials; and

{c) if so, the steps taken by Govern-
ment to help the industry in this
regard?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The target of production of
bicycles in the Second Five Year Plan
has been fixed at 1'25 million bicycles
for 1960-61. Against this, 24 units in
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)e large scale sector with a capacity
! 1,377,800 bicycles and 78 units in
1e small scale sector with a capacity
f 353,000 bicycles have been approved
y Government. At present 20 units
re in production in the large scale
ector and their total production dur-
1g the first six months of 1958 has
een 483,544 bicycles. The small scale
ector has produced 81,352 bicycles
uring the same period

(b) and (c). No particular difficulty
s being faced by this industry. In
act, this industry has been given some
yrfority in the allocation of foreign
xchange for procurement of raw
naterials by imports. An additional
juota of 4,500 tons of steel has also
yeen allocated to the States for dis-
ribution to the small scale entre-
sreneurs with effect from the first
juarter of 1958-59. These steps have
<ept up the progress of this industry
ind the production is expected to
increase by 25 per cent. as compared
with 1857 level! of production.

Cotton

28. Shri Ram Krishan: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the quantity of cofton which is
being supplied to the cloth mills by
Government and the price at which it
is supplied;

{b) whether the supply was made
to these mill owners at their request;
and

(¢) it so, on what conditions?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (¢). No cotton is being sup-
plied to mills by Government. There
is no distribution control over Indian
cotton and the mills are free to pur-
chase any quantity they desire. As
regards foreign cotton, the mills can
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effect purchases to the extent of
quotas allotted to them by the Textile
Commissioner, Bombay

Central Schemes in Punflb

29, J Shri Ram Krishan:
"7 Sardar Igbal Singh:

Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. 1476 on the
4th September, 1958 and state:

(a) whether the information regard-
mg the amount provided by L.
Central Government for Centrally
sponsored schemes in the Punjab in
the first two years of the Second Five
Year Plan has since been collected:
and

(b) if so, the details thervof?

The Deputy Minister of Planning
(Shri §. N. Mishra): (a) and (b) A
statement indicating information avail-
able so far, is placed on the Table of
the House. [See Appendix I, annex-
ure No 14.]

Closure of Manganese Ore Mines

30. Shri Panigrahi- Wil the Minster
of Labour and Employment be pleased
to state:

(a) whether any of the manganese
orc munes closed till the 30th June
1958 have since becen opened;

(b) names of the different provinces
where these manganese mines are still
closed;

{(c) the number of workers who
have remained unemployed as a resuit
of closure of these manganese ore
mines; and

(d) the total number of manganese
mincs workimg in the countrv?

The Deputy Minister of Labour
(Shri Abid All): (a), to (d). The
information is being collected and will
be laid on the Table of the House.
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Rehabilitation Industrles Corporation

Shri Ram Krishan:

Shri A. M. Tariq:

Shri S. M. Banerjee:
Shri Ajit Singh Sarhadi:

32.

Will the Minister of Rehabflitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that Govern-
ment have decided to set up a Reha-
bilitation Industries Corporation for
the rehabilitation of displaced persons
in West Bengal;

(b) if so, the details thereof; and

(¢) at what stage is the scheme?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) to (c).
Yes. The details are being worked
out.

Papers Published in Malayalam

33. Shri Narayanankutty Menon:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of daily and weekly
papers published in  Malayalam in
1958;

(b) the number of paid subscribers
for each paper; and

(¢) the quantity of newsprint allot-
ted to cach paper in 1957-587

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

(a) Dailies 28 (including 8
bilingual)
Weeklies 35 (including 11

bilingual and 1
multi-lingual)

(b) The information asked for may
be obtained from the Press Registrar
in accordance with the procedure
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preseribed in the Press and Registra-
tion of Books Act.

(c) No allotment as such of news-
print was made during 1957-58. How-
ever, during the licensing period
1957-58, (October-March) the entitle-
ment of each newspaper for imported
newsprint was worked out for 12
months, both on the basis of previous
consumption of imported newsprint
and on page-area basis. After impos-
ing a cut of 15 per cent and deducting
the stocks and expected arrivals
against licences on hand on 1st October
1957, the balance was licensed either
on the basis of consumption or page-
area, whichever was less. The news-
papers were also free to draw supplies
from Nepa Mills for their additional
requirements.

fawrm drwam) &1 g9

v, oft fqfer G 0 amT g
®T qETew S qg TAT AT U AT
¥ :

(%) ¥ a1 75w I AT
Fr ol wAw fawra A araifas
7 § A gEAr g g€ AT
IFATH FH7 F7F & [ A7 7 09
aF mala, (Y qg=ET, five AT £[
Ay TOF FoAE; W7

(=) amT" s=ar F 39 GIFATT
w fem g ax e feard?

e WY waTee WA (wrowwwy)
(%) Brw frw fagm arEmnl &
YA FTE [EEAT T A AAL
€1 ¥ gEAT AT AT JA
afaw wrefin d9affa BoAr Fr
IEAT T AR & AT 99T
F1d &7 FHEF@T L FHET N HE
wrrar ¢ awfig wure faam e
& ware frt A @@ ag e faw w7
wd U YER AT G HTIR A oF
e frern-qe SR AT FT @

17 NOVEMBER 1658

Written Answers 70

¢ foaet wm yad frard 1 [afwa
afefiqez ¢, wea gear gy

(&) #1Z A7 9T TF A IA
FT OSFT AT 9T ¥ | AHAT F G4
& 1t § i aF TE R L T ad-
R QIATTHT T FTET §% % agwr
a1 A1 At F «F $A 97 awpfa
TR ET F7 AFAT S 1 TS fAg AT FIH
74 ¥ FETA gR0 A1 T wgY &

Class III ang Class IV Employees of
the CP.W.D.

35. Shri Tangamani: Will the Minis-
ter of Works, Housing and Supply be
plcased to state:

(a) the number of Class III and
Class IV employees in the wvarious
Divisions and Sub-Divisions of the
CPW.D. on regular establishment
according to each category of post; and

(b) the number of permanent posts
in each category at present?

The Minister of Works, Housing and
Supply (Shri K., C. Reddy): (a) and
(b). The information is being col-
lected and will be placed on the Table
of the Housc as soon as it is ready.

Second Five Year Plan

36. Shri Wodeyar: Will the Minister
of Planning be pleased to state:

(2) whether pruning of Second Five
Year Plan has affected Mysore; and

(b) if so, the particular projects
which are likely to be affected?

The Deputy Minister of Planning
(Shri S, N, Mishra): (a) and (b).
Information regarding changes in the
total outlay under the Plan and the
likely effects on outlays in the States
will be furnished in a document to be
presented to Parliament in the course
of this session. Thees document will
also provide some information regard-
ing projects which may be affected.
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Export Negotiations

37. Shri Aurebindo Ghesal: Wil
the Minister of Commerce and Indus-
try be ‘pleased to state:

(a8) whether any c¢xport business
has been negotiated through the Indian
Embassies abroad :n 1957 and 1958;
and

(b) 1f so, the total export busines-
negotiated by them?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) It 1s not the function of Indian
himbassies abroad to negotiate business
on behalf of Indian exporters. Our
Commercial Representatives do render,
whenecver possible, assistance to Indian
businessmen in ‘making local contacts
and in furnmishing information about
local market conditions

tb) Doc~ not arewe

Indlan Trade Centres

38. Shri Aurobindo Ghosal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Indian Tradce
Centres and Show-Rooms abreoad in
1957 and 1958;

(b) whether these are adeguate lo
cover the world market, and

(¢) 1if not the sleps taken to increawe
their number?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) 26 at the end of 1957-58 and 28
on 31at October 1958

(b) and (c). These institutions
cover quite a good bit of the worlo
market. Apart from these show-Rooms,
commercial publicity is also provided
in unrepresented areas through the
medium of Exkibitions. Steps are also
being taken to establish a few more
Show-Rooms.
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Death of Shri 2
Venkatachalam Chetti

Drugs In India

39. Shri Aurobindo Ghosal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the following drugs are
produced in India at present;

(1) Sodicium Salicylate

(i1) Aspirin

() Phenacetin

(iv) Methyl Salicylate

tv) Paro-Amino Salicylic Acid and
its salts

(vi) Diamuno-diphenyl
and

(by f so, the names of the producing
companies and the quantities pro-
duced per month?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(u) Yes, Sir.

tb) A statement showing the num-
her of factories and quantities pro-
duced 1s laid on the Table of the Lok
Sabha  {See Appendix I, annexure
No 16|

Sulphone;

12 hrs,

DEATH OF SHRI SAMI VENKATA-
CHALAM CHETTI

Mr. Speaker: 1 have to inform the
House of the sad demise of Shri Samu
Venkatachalam Chetti, who passed
away at Madras

Shri Venkatachalam Chetti was a
member of the former Central Assem-
bly from the year 1934 to 1838 He
was, before that, the Leader of the
Opposition on behalf of the Congress
in the Madras Legislative Assembly.
He was & very prominent member of
the previous Assembly here. ‘

1 am sure the House will join with
me in conveying our condolence to
the bereaved family of Shri Venkata-
chalam Chetti.

The House may stand in silence for
a minute to express jts sorrow.

The Members then stood in silence
for ¢ minute,
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12.62 hre.
MOTIONS FOR ADJOURNMENT

SITUATION IN PONDICHERRY

Mr. Speaker: 1 have received
notices of several adjournment
motions. I am coming to them one
after the other.

The first is regarding dissolution of
the Pondicherry Elected Assembly,
following the refusal of the Chief
Commissioner to form the Council of
Ministers and the subsequent uncer-
tain conditions in Pondicherry by
Shri Tangamani.

Shrl Tangamani (Madurai): Even
during the last Session I wanted 1o
raise certain points. During the jast
Session when the question was reter-
red to, the hon. Prime Minister was
pleased to state that the Opposition
along with the dissident Congressmen
could not form into a group because
people were moving from oOne party
to another. Subsequently what has
happened is that on the 27th October,
1958, Shri L. R. S. Singh, Chief Com-
missioner, dissolved the Assembly and
the reason he has stated is that the
validity or otherwise of the election
of the President on the 25th August,
1958, is doubtful.

1 would like to mention that on the
31st October the Budget Session had
to commence and the Chief Commis-
sioner had sent summons to all the
members. In the meantime, negotia-
tions were going on among members
of the Congress Party and the Presi-
dent of the Dissidents was present
there. When the A.L.C.C. meeting wag
there, the dissidents formed into
another group. On the 28th of the same
month, a telegram was received by the
members of the Assembly from the
Chief Commissioner saying that no
meeting was going to take place on
the 31st October and that the Assembly
was going to be dissolved. So, I would
like to know the circumstances that
led to this and when the next general
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election is going to take place in
Pondicherry.

The Prime Minisier and Minister ot
External Affairs (Shri. Jawaharlal
Nehru): I do not see how the condition
in Pondicherry can be the subject mat-
ter of an adjournment motion. It cer-
tainly cannot be, whatever other means
there may be of dealing with it. Nor
do I know how the hon. Member has
brought in the meeting of the AICC
into 1t. It has nothing to do with it
at all.

Before the meeting of the AICC,
these difficulties came to our notice.
A meeung was being held. The Presi-
dent of the meeting adjourned it. The
President and with him a number of
members went away, but the others,
who were remaining behind, said that
they would continue to meet. They
elected another Chairman and conti-
nued the meeting. That matter came
before us and we had it examined by
the Law officers. They said that after
the Chairman had adjourned the
meeting by the normal law of
mee.ings, that meeting could not conti-
nue and the subsequent activities were,
therefore, illegal. Therefore con-
fusion arose about that matter. That
is number one.

Secondly, this Assembly—it is called
as the Council was advisory. The
Chief Commissioner hag the real
authority. Of course, we have tried fo
develop a custom, ie., to accept the
advice. But because of the fact that
there was no stability at that time
about the continuation of this Council,
1t was decided that the best course
would be to have fresh elections. That
is why it hag been dissolved and fresh
elections are going to take place. It
seems to me far better to proceed in
this way than to allow groups to puil
against each other, sometimes to come
together and then to break out. That
18 not considered satisfactory.

So, 1 do not see how this question
becomes @ subject for an adjourn-
ment motion.
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Mr. Speaker: In view of the state-
ment of the hon Prime Minister I
do not consider that it is a matter to
which I should give my consent to
move it as an adjournment motion.

RELATIONS WITH PAKISTAN

Mr. Speaker: I have recewved
several notices of adjournment
motions relating to “the grave menace
to India's peace and security as evid-
enced by the warlike utterances of the
Pakistan President, the hectic move-
ments of Pakistan troops on India's
borders and the incessant incursions
into Indian territory by Pakistan
Armymen and other nationals”; “tl.e
situation arising out of the reported
mal-treatment and physical violence
meted out to Shri1 K. C. Iyer, Accoun-
tant in the Office of the Assistant
Indian High Commission, Dacca”; “the
continued and increased Arms supply
by the USA to Pakistan which in the
context of the recent declarations of
General Ayub Khan concerning
Kashmir and the canal water dispute
adds to the threat to the security of
India” (Shri Dange). Shri Goray has
given notice about “the hostile activi-
ties of Pakistan: officials and Pakistani
Army on our Eastern front.” Similar-
ly, there is one by Raja Mahendra
Pratap saying that *“the President
Dictator of Pakistan said that he
%ould go to war against India on
Kashmir question.” Then there is one
by Shri Khadilkar regarding “aggres-
sion by Pakistani forces by entering
forcibly into Indian territory.”

Shri Hem Barua (Gauhati): My
motion is about a definite matter.

Mr. Speaker: An instance has been
given in his motion whereas the
others relate to general matters, I
have read it out. I would like to know
what exactly the situation is.

Shri 8, A. Dange (Bombay City—
Central): Sir, by raising the demand
& reguesting for this discussion, I do
not wish to raise & hate campaign
against Pakistan nor do I wish to raise

ment

the question as to what form of Gov-
ernment they want to have for them-
selves, That is their affair. But, as
the Prime Minister himself has
already stated, the situation there is
causing anxiety to us, first, because
ot the pronouncements of the Martial
Lew Administrator, though he has
not stated that perhaps explicitly, and
secondly, the greater supply of arms.
It is very well known and already
published in the presg that the US.
Secretary of Defence when we visited
Karachi went to discuss the question of
arms supply and a new pact of defence
with Pakistan. Now, that arms supply
may be directed against anybody else.
But, surely, the immediate pronounce-
ments have been against India. There-
fore, such a baild-up is bound to hit
us first and anybody else. Therefore,
my submission 1s that, if an adjourn-
ment motion is not so much to the
taste of the Prime Minister, I should
like to have a day set apart for dis-
cussion of this matter,

Mr. Speaker: And other relevant
matters.

Raja Mahendra Pratap (Mathura):
{ may submit there will be danger...

Shri Khadilkay (Ahmednagar): I
would like to know before the Prime
Minister replies........

Mr. Speaker: I have also read his
motion to the House.

Shri Khadilkar:....on what grounds
recognmtion was given to the new
Pakistan Government after the two
shifts in the Government, unless the
Government has a firm assurance from
the present Government that all the
commitments and previous agreements
will be honoured in the day to day
administration.

Shri Jawaharlal Nehru: There is no
question before us of recognition or
non-recognition. We merely continue
our dealings with those who are in
charge of the destiny of Pakistan
today. 1 have given much thought to
it and I do not pretend to be able to
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glve a clear juristic interpretation of

what hag happened in Pakistan. We .

nave adopted the simple practical way
of dealing with those who are in
authority and so far as I know, every
other Government has done likewise,

I quite understand the anxiety and
the concern of the Members of this
House in connection with what has
happened in Pakistan in recent weeks.
I do not know, however, how that
lends itself to an adjournment motbn.
It is my intention to make a state-
ment before the House in the course
of the next three or four days on a
suitable day about these events,
though I might also warn or submit
to the House that what I have to say
may not be anything novel. They
know most of the facts. Nevertheless,
I shall endeavour to make a statement
before the House. If the House wishes
to discuss the broad question—not
these particular things—either as a
general debate on foreign affairs or
otherwise, we shall be willing. But,
the question can hardly be considered
this way as an adjournment motion.

So far as the case of Shri Iyer the
accountant is concerned, it may be an
individual case. But, individual cases,
sometimes, are significant and impor-
tant. We do consider this of signi-
ficance and importance. I should not
like to say much about it because we
have been tirying to make enquiries
about it and we have addressed the
Pakistan Government on the subject.
Prima facie, it is a very objectionable
thing that has happened.

Shri Hem Barua: There are other
cases like that. The bags of two
other employees of the Indian High
Commission were ransacked on the
Dacca Railway platform.

Shri Jawaharial Nehru: If I may
say 30, there have been a number of
cases, & variety of cases in the last
two, three or four weeks, each one of
them by itself not of very great im-
portance, but nevertheless, taken
together showing a certain trend which

ment

is a matter of concern. So, I sug-
gest, if you will be pleased to agree,
that I might make a statement in
regard to all the developments in
Pakistan concerning us ang -after I
have made the statement, it is for you
and the House to decide how we
should deal with it.

Shri Hem Barua: Just on a point
of information, may 1 know whether
in the meanwhile, we have tried to
impress on the new regime in Pakis-
tan about the sanctity of the Nehru-
Noon Agreement and other Agree-
ments that we have made with
Pakistan in thig connection?

Shri Jawaharlal Nehru: The present
Government of Pakistan has clearly
stated, not to us, but generally, that
they stand by all the agreements pre-
viously made. They have accepted
that. We do not consider it necessary
to ask them specifically whether they
stand by this or not. First of all, we
presume that the Government stands
by its agreements. Secondly, they
have made this general statement.

Shri Goray (Poona): 1 want to
submit that a statement from the
Prime Minister will not be enough
because, some of us have been on the
spot and we want to bring to the
notice of the House the fears that are
entertained by the people in the area
and the acts of aggression that have
taken place. Therefore, I submit that
an opportunity should be given to the
Members to submit their points of
view and that can be followed by a
statement from the Prime Minister,

Shri Braj Raj} Singh (Firozabad):
May I submit, Sir, that a discussion is

necessary? ,

Mr. Speaker: 1 have heard In
general,

Raja Mahendra Pratap: Will you
allow me two minutes, Sir? 1 have
something very important to say.

Mr. Speaker: 1 have allowed a
number of hon. Members. The only
question at this stage is, if I should
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[{Mr. Speaker.]
allow the adjournment motions.

Having regard to the importance of
this subject and the natural concern
at the events evinced by the Members
of the House and outside also, in view
of the sta‘ement of the Prime
Minister, he will make a statement in
two or three days. Thereafter it is
open to any hon. Member to say, let
the matter be discussed, if he is not
statisfied with a mere s'atement. The
hon. Prime Minister has also said that
either this matter may be taken up
in the debate on Foreign affairs,
which certainly will be taken up this
session or & separate occasion or
opportunity may be raised here, It
will be t‘aken advantage of for this
purpose. We will consider this matter
as soon as that statement ig made.

Raja Mahendra Pratap: I have to say
an important thing.

Mr. Speaker: Order, order, later.

Shri Jawaharlal Nehru: One word.
From the wording of some of the
motions of adjournment, 1t would
appear that a somewhat exaggerated
view 1s taken of what is supposed to
be happering  there. For instance,
hectic movement of armies. I am not
aware of hcctic or even slow move-
ment of armed forces there. We
should tuke a balanced view. Again,
there were headlines, I think, in
today’s papers or yesterday's papers,
about some active aggression in

Shri Hem Barua: Madanpur.

Shri Jawaharlal Nehru: The hon.
Member 15 right. So far as I know,
there was undoubtedly aggression of
about 10 or 20 yards or whatever 1t
was. Some people came and sat there
They were told they would be pushed
out and the same evening they walk-
ed away; they went back. So,
these are petty things if you take each
one by itself, it may be the folly of
local persons®or one of great impor-
tance. But, a succession of the petty
things taken together does become a

[
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bigger thing and that is what cen-
cerns us. As I said to you, I am not
against this matter or any matter
being dicussed. But, I thought that I
might put in a statement of the facts
only before the House and after that,
you may consider how to deal with it.

Raja Mahendra Pratap: May I make
a statement, Sir, and then the Prime
Minister may make a statement after
hearing me. 1 have something very
important to say. I say that Pakistan
is in such a condition that any day
Delhi may be bombed. The danger is
there. 1 say that dictators are of this
nature. Leader Hitler attacked
C:zechoslovakia, attacked Poland,
attacked France and there is a danger.
1 say with my own experience that
we can come to terms with Afghanis-
tan and Iran. Afghan are Sunni
Muslims. Iran is Shia Muslim; and if
we can come to termg with them,
then, in case Pakistan does something
wrong to India. Afghanistan and Iran
will consider that they are attacked.
I am prepared to go to Kabul and
Teheran and arrange such a treaty
with Afghanistan and Iran.

Mr. Speaker: In view of the hon.
Prime Minister's statement, let him
make a statement first; thereafter we
will consider the desirability of......

Shri Vajpayee (Balrampur): May I
suggest that a day may be fixed for
the discussion, one whole day, after
the hon. Prime Minister makes the
statement?

Mr. Speaker: Yes, certainly I will
consider that matter. In view of the
statement made by the hon. Prime
Minister............

Shri Manay (Bombay City Central—
Reserved—Sch. Castes): I desire to
seck a clarification of the reason given
by you regarding my adjournment
motion on the satyagraha in connec-
tion with the Bombay-Mysore border
lispute,

Mr. Speaker: I am coming to that.
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I do not give my consent to this
adjournment motion in connection
with matters relating to Pakistan in
view of the statement that the hon.
Prime Minister has made.

I have received a number of ad-
journment motions, one relating to
the closure of the Banaras Hindu
Unlversity, Lathi-charge etc.

Shri Braj Raj Singh: Yes.

»

Mr. Speaker: 1 have referred to it,
though ¥ have disallowed it. Dr. Ram
Subhag Singh has already tabled a
motion for a discussion of this matter
~—the closure and the consequent
action that hase been taken and I
have admitted it as a No-Day-Yet-
Named Motion, and 1 have requested
the hon. Minister of Education to fix
up a suitable date. I am sure all
these matters will be discussed. All
hon. Members will have an oppor-
tunity, and I-will try to give an oppor-
tunity particularly to those who have
tabled the adjournment motion, as far
as possible.

Shri Braj Raj Singh: I want only to
submit a word. Today, i.e., the 17th,
was the date earlier fixed for reopen-
ing the University. Now we have got
the information that the University is
not opening. So, some 10,000
students. .....

Mr. Speaker: That is known.

Shri Braj Raj Singh:. are not
having their studies. So, it 15 a very
important matter It should be dis-
cussed early.

Mr. Speaker: Wc will try to fix up
a date as carly as possible. I have
sent the notice to the hon. Minister
of Education, and I am sure he will
fix up a convenient day as quickly as
possible. In view of that, it is not
necessary for me

Shri Vajpayee: May I point out that
if the discussion is delayed, the situa-
tion may deteriorate in the mean-

time?
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Mr. Speaker: Very good. The hon.
Minister.

The Minister of Education (Dr. K. L.
Shrimali): We may have a discussion
at any time that you may decide

Mr. Speaker: I shall find out af it is
possible to have a discussion this week

Shri Braj Raj Singh: Tomorrow.

Mr. Speaker: Why not this after-
noon” fon. Members will not give
me any discretion in this matter,

Shri S. M. Banerjee (Kanpur):
Today 1< the 17th. After this some
agitation will start.

Mr. Speaker: Very well Nobody
will start un aguation after a discus-
sion 1n this House, and if still they
etart, they will thank themscelves.

An Hon Member has tabled an
adjournment motion relating to some
sutyagraha on account of the border
disputer between Bombay and Mysore
Anybody starty any satyagaraha any-
where relating to what he considers
to be right or not right. I do not think
thig is the forum where I must take
it up Then anybody can start. It 1s
cpen to anybody to feel aggrieved with
respect to any solution arrived at. A
solution was arrived at here by an
Act of Parhament. Some persons may
not agree to it. Very well, there are
ways of demonstration, but every
time a demonstration is made, it s
not possible to discuss this matter here.
There are a number of hon. Members
here coming both from Mysore and
*he other place. If they want, let
‘hem table an amendment to the Act
vhereby the boundaries may be read-
tusted. There are constitutional
remedies 1 do not know how, merely
hecause some people choose to take
it into their heads to get up and offer
satyagraha, I should allow an adjourn-
ment motion here. Therefore, in view
of this, I am not® going to allow the
adjournment motion.
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Shri Nath Pai (Rajapur): In view of
what you have said, will you please
allow me to make a very small state-
ment?

1 come from that city where the
satyagraha is taking place.

You gave a constitutional ruling in
the beginning by saying that what is
happening there is a result of an Act
of this Parliament. That, in the first
place, brings us into the picture.

Secondly, the Zonal Council, we
were assured, would be taking up the
issue at the appropriate time. This
was the assurance that was given to
the people who are now agitating at
the time the Bill was passed by this
House. The people continued to pin
their faith on this assurance, bui it is
the failure to act up to this promise
that makes this Government burdened
with the responsibility for the acts
there.

It is a very salient feature which 1
should like to pomt out that the views
which we are holding on this issue are
identical with the views held by the
Government of Bombay. The Chicf
Minister of Bombay  has cxpressed
himself in the same terms, in the
same, identical language—the same, [
respect it—as those who are agitating.
The issue is very sumple. Let us not
go into the metits, 1 entirely submit to
you.

Mr. Speaker: I am only on the point
whether an adjournment motion will
serve any purposc, Qr, are we com-
petent to take it up as an adjournment
motion?

Shri Nath Pai: If you had given me
a minute, I would have conciuded.

All the demands pertain to a request
to this Government to accept a prin-
ciple which the Congress Party had
upheld before the nation for more than
30 years, since 1922, that this issue
should be amicably settled on the
basis of the principle of a single con-
tiguous unit of a village. It is this
appeal that is being made repcatedly

to this Government, and on thia igsue
the people have been most patient,
most peaceful. The Government has
turned a deaf ear to this, and the Gov-
ernment always waits till there is =&
paroxysm of popular rage, and then
we are told that the people are mis-
behaving. I say the people there are
contributing to democracy by their
action. If we do not want an Ayub
Khan in India to develop, 1 plead and
submit that the only way of doing it
is by secing that the people’s wishes
are respected and their inijtiative is
not killed and not by turning a
deaf ear to their demand.

Mr. Speaker: At this stage, I am
not concerned with the general dis-
cussion. If I allow the adjournment
motion, discussion may go on, but so
far I have not been convinced that
this 1s a matter for an adjournment
motion here. If they want, let the
hon. Members table a resolution and
take thoir chance. There are a num-
ber of ways in which this can be dis~
cussed If 11 was said that this matter
would be considered by the Zonal
Council and it has not been followed,
1t 1s to be raised not by an adjourn-
ment motion here. They ean impress
upon the Government that they should
follow it if any assurance has been
given. Even 1f an assurance has not
been given, if it is the opinion of the
House that a particular course has to
be adopted, it should be done.

In view of this, I am not called upon
to give my consent.

Shri Manay: I was seeking clarifica-
tion from you on the reason given by
you.

Mr. Speaker: The reason is that this
is not a subject matter of an adjourn-~
ment  motion, trying to upset the
boundaries which have been already
accepted by Parliament. If each Bill
that is passed by Parliament is to be
upset by some persons taking the law
into their own hands or offering satya-
graha or other demonstration, there
will not be any end to this kind of
adjournment motion. No Act of Par-
tiament will be safe. Under the cir-
cumstances, as a matter of principle,
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I am not going to allow adjournment

motions relating to matters intended or

calculated to get rid of Acts of Parlia-

ment.

Shri Manay: Would you allow me
one minute?

Mr. Speaker: 1 am not going to
allow,

Shri Manay: You say that it relates
to a continuing matter. I wanted
clarification on that point only. *

Mr. Speaker: I have now said that
this is not a matter on which an
adjournment motion can be allowed in
this House to upset an Act of Parlia-
ment.

This disposes of all the adjournment
motions.

12.28 hrs.

PAPERS LAID ON THE TABLE

AMENDMENT TO WORKING JOURNALISTS
(F1xATIONS OF RATES OF WAGES) RuLks

The Minister of Labour and
Employment and Planning (Shri
Nanda): I beg to lay on the Table a
copy of Notification No. G.SR. 946,
dated the 10th October, 1958 mak:ng
certain amendment to the Working
Journalists (Fixation of Rates of
Wages) Rules, 1958. [Placed in ILaib-
rary, Sce No. LT-980/58 ]

NOTIFICATION TO BE ISSUED UNDER TIHE
ComMPANIES ACT

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
I beg to lay on the Table, under sub-
section (2) of section 620 of the Com-
panies Act, 1956, a copy of draft Noti-
flcation proposed to be issued under
sub-section (1) of Section 620 of the
said Act. [Placed in Library. See No.
LT-981/568.}

REPORT OF AGRICULTURAL ADMINISTRA-
TION COMMITTEE

The Minister of Co-operation (Dr.
P. 8. Deshmukh): On behalf of Shri
A. P. Jain, 1 beg to lay on the Table
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a copy of the Report of the Agricul-

tural Administration Committee.
|Placed in Library. See No. LT-
982/58.]

HiMACHAL PRADESH LEGISLATIVE

AssEMBLY (CONSTITUTION AND PROCEED~
INGS) VALIDATION ORDINANCE

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table, under pro-
visions of article 123(2)(a) of the
Constitution, a copy of the Himachal
Pradesh Legislative Assembly  (Con-
slitution and Proceedings) Validation
Ordinance, 1958 (No, 7 of 1958).
|Placed in ILibrary. See No. LT-
983/58.)

AMENDMENT 10 TEa RULES

The Minister of Commerce (Shri
Kanungo): I beg to lay on the Table,
under sub-section (3) of section 49 of
the Tea Act, 1953, a copy of Noufica-
tion No G.SR. 799, dated the 13ih
September, 1958, making certain fur-
ther amendment to the Tea Rules, 1954.
{Pluced in  Library. See No. LT-
984/58.]

AnENDMENT TO COFFEE RULES

Shri Kanungoe: I beg to lay on the
Table. under sub-section (3) of sec-
tion 48 of the Coffec Act, 1942, a copy
of Nntification No. G.S.R. 1024, dated
the 1st November, 1958, making cer-
tain further amendments to the Coffee
Rules, 1955. [Placed in Library. See
No LT-985/58 ]

AMENDMENT TO0 Knapr aANp VILLAGE
INDUSTRIES COonMMISSION RULFS

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table. under sub-section (3) of section
26 of the Khadi and Village Industrivs
Commission Act. 1956, a copy of Noti-
fication No. G.S.R. 1002, dated the
25th October, 1958, making certain
further amendment to the Khadi and
Village Industries Tommission Rules,
1957. {Placed in Library. See No. LT-
986/58.1
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LIST OF CONCERNS TO WHICH EXEMPTION
UNDER SECTION 56-A OF THE INDIAN
INCOME-TAX ACT HAS BELN GRANIED

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi): 1
beg to lay on the Table, :n pursuance
of an assurance given on the 18th
April 1953 during discussion on the
Finance B'll, a lhist of concerns to
which exemption under section 56-A of
the Indian Income-tax Act, 1922 has
been granted dur ng 1957-58 [Placed
in Library See No LT-987/58]

AMENDMENT TO THE EMPLOYEES' Pro-
VIDENT FUNDS ScHEME

The Deputy Minister of Labour
(Shri Abid Ali). 1 beg to lay on the
Table, under sub-section (2) of sect u~
7 of the Employees’ Provident Funds
Act 1952, a copy of each of the follow-
ing Notifications making certamn fur-
ther amendment to the Employces’
Provident Funds Scheme, 1952 —

(1) GSR No 970, dated the 18th
Orctober, 1958, and

(2) GSR No 1044, dated the Ist
November, 1958 [Placed n
Library See No LT-988/58)

RePORTS OF Liw COMMISSION

The Deputy Minister of Law (Shn
Hajarnavis): I beg to lay on the Table
a copy of each of the following
Reports —

(1) Eighth Report of the Law
Commission on the Sale af
Goods Act, 1830, [Placed .
Library See No LT-989/58 )

(11) Ninth Report of the Law
Comnussion on the Specific
Rel ef Act, 1877, [Plared n
Library See No LT-990/58 ]

(m1) Thirteenth Report of the Law
Commission on the Contiact
Act, 1872 [Placed n Library
See No LT-991/58 ]
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AMENDMENT 7T0 Drrmx ELECTORAL
CoLLEGE (ELECTION or MEMBERS;
RuLxs

Shri Hajarnavis: I beg to lay on the
Table, under sub-section (3) of section
28 of the Representation of the People
Act, 1950, a copy of Notification N¢.
G SR 869, dated the 24th September,
1958, making certan amendment to
the Delh: Electoral College (Election
of Members) Rules, 1858 [Placed in
Library See No LT-992/58 )

ANDAMAN AND NICOBAR [SLANDs Hinpu
MARRIAGE REGISTRATION RULES

Shri Hajarnavis: I beg to lay on the
Table, under sub-section (3) of sec-
tion 8 of the Hindu Marriage Act, 1955,
a copy of the Andaman and Nicobar
Islands Hindu Marriage Registration
Rules 1958 [Placed in Library See
No LT-993/58 )

AMENDMENTS TO MEDICINAL AND TOILLT
PREPARATIONS (Excise Dutries) Rures

Dr. B. Gopala Reddi: 1 beg to lay
on the Table, under sub-section (4) of
section 19 of the Medicinal and Toilet
Preparations  (Excise  Duties) Act,
1955 a copy of Notification No GSR
828 dated the 20th September, 1958,
making certain further amendments to
the Medicinal and Toilet Preparations
(Excise Duties) Rules 1956 [Pluced
m Labrary See No LT-994/58 ]

NoriFicaTIoONs UNDER CENTRAL Excrses
AND SALT AcT

Dr. B. Gopala Reddi* 1 beg to lay
on the Table, under section 38 of the
Central Execises and Salt Act, 1944, a
copy of each of the following Notifica-
tions —

(1) GSR No 844 dated the 2Tth
September, 1958, making
certain further amendments
to the Central Excise Rules,
1944,

(2) GSR No 857 dated the 28th
September, 1958

(3) GSR No 858 dated the 28th
September, 1958 making
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certain further amendments
to the Central Excise Rules,
1944;

(4) GSR No. 861 dated the 26th
September, 1958 making
certain further amendments
to the Central Excise Rules,

1944,
(5) GSR No. 907 dated the 1l1th
October, 1958, making

certain further amendments
to the Central Excise Rules,

1044;
(8) GSR No. 908 dated the 1ith
October, 1958 making

certain further amendments
to the Central Excise Rules,
1944; and

(7) GSR No. 909 dated the 11th
October, 1958, making
certain further amendments
to the Central Excise Rules,
1944,

{Placed in Library. See No. LT-935/
58.1

NOTIFICATIONS UNDER SeA CUSTOMS
Act

Dr. B. Gopala Reddi: I beg to lay on
the Table, under sub-section (4) of
section 43B of the Sea Customs Act.
1878, a copy each of the following
Notifications: —

(1) GSR No. 873 dated the 4th
October, 1958;

(2) GSR No. 874 dated the 4th
Octaber, 1958; and

(3) GSR No. 875 dated the 4th
October, 1958, containing the

Customs Duties Drawback
(Alabaster  Articles) Rules,
1958.

[Placed in Library. See No. LT-996/
58.31

CustoMs anp CENTRAL Excise Duries
DrawBACK (PIPERAZINE SYRUP) RuULES

Dr. B. Gopala Reddi: I beg to lay
on the Table, under sub-section (4) of
section 43B of the Sea Customs Act,
1878 and section 38 of the Central
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Excises and Salt Act, 1944, a copy of
the Customs and Central Excise Duties
Drawback (Piperazine Syrup) Rules,
1958, published in the Notification No.
GSR 876 dated the 4th October. 1958.
[Placed in Library. See No LT-997/

58}

NOTIFICATIONS UNDER SeA Customs
Acr

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): 1 beg
to lay on the Table, under sub-section
(4) of section 43B of the Sea Customs
Act, 1878, a copy of each of the
followmg Notifications: —

(1) GSR No 841 dated the 27th
September, 1958, making
certain further amendment to
the Customs Duties Drawback
(Potassium Citrate)  Rules,
1957; and

(2) GSR No. 1014, dated the 1st
November, 1958,

[Placed in Laibrary. See No. LT-998/
58]

NOTIFICATIONS UNDER SeA CuUsSTOMS
Act anp CENTRAL Excises AnND Saunt
Acr

Shrimati Tarkeshwari Sinha: 1 beg
to lay on the Tab'e under sub-section
(4) of section 43B of the Sea Customs
Act, 1878 and section 38 of the Central
Excises and Salt Act, 1944, a cony of
cach of the following Notifications: —

(1) GSR No. 842 dated the 27th
September. 1958, making
certain amendment to the
Customs and Central Excise
Duties Drawback  (Fatty
Acids) Rules, 1958;

(2) GSR No 843 dated the 27th
September, 1958, making
certain amendment to the
Customs and Central Excise
Duties Drawback (Motor
Vehicles) Rules, 1958; and

(3) GSR No 1015, dated the 1st
November, 1358, containing
the Customs and Central
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Excise  Duties Drawback
(Biscuits) Rules, 1958

[Placed in Library, See No. LT-899/
58]

REPORT OF REHABILITATION FINANCE
ADMINISTRATION

Shrimati Tarkeshwari Sinha: I beg
to lay on the Table, under sub-section
(2) of scction 18 of the Rehabilitation
Finance Administration Act, 1948, a
copy of the Report of the Rehabilitu-
tion Finance Adminsstration for the
half year ended the 30th June, 1958
[Pluced in Library, See No LT-1000/
58]

DIRECTION BY SPEAKER UNDER
RULES OF PROCEDURE

Sardar Hukam Singh (Bhatmda) I
beg to lay on the Table a copy of
Drrection No 115B  issued by the
Speaker under the Rules of Procedure
and Conduct of Business in Lok
Sabha

12,33 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the Appropriation No 4 Bil, 1958
passed by the Houses of Parliament
during the last Session and assented
to by the President since a report was
last made to the House on the 22nd
September, 1958

Sir, I lay on the Table copies, duly
authenticated by the Secretary of
Rajya Sabha, of the following fiftecen
Bills passed by the Houses of Parlia-
ment durmg the last Session and
assented to by the President since a
report was last made to the House on
the 22nd September, 1958 —

(1) The All-India Services
(Amendment) Bill, 1958;

(2) The Cede of Criminal
Procedure (Amendment) Bill,
1958;
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Centre at Gurgaon
(3) The Armed Forces (Assam
and Manipur) Special Powers

Bill, 1858;

(4) The Working  Journalists
(Fixation of Rates of Wages)
Bill, 1958,

(5) The Sugar Export Promotion
Bill, 1958;

(6) The Banaras Hindu Univer-
sity (Amendment) Bill, 1858;
(7) The Manipur and Tripura
(Repeal of Laws) Bill, 1938;

(8) The Indian Medical Council
(Amendment) Bill, 1958;

(8) The Rajghat Samadhi
(Amendment) Bil), 1958;
(10) The Industrial Disputes

(Banking Companies) Deci-
sion Amendment Bill, 1958;

(11) The Sea Customs (Amend-
ment) Bill, 1858,

(12) The Supreme Court Judges
(Conditions of Service) Bill,
1958;

(13) The International Tinance
Corporation (Status, Immuni-
ties and Privileges) Bill, 1958;

(14) The Trade and Merchandise
Markg Bill, 1958; and

(15) The Merchant Shipping Bill,
1958

12.34 hrs.

FIRE ACCIDENT AT AIR FORCE
SIGNALS CENTRE AT GURGAON

The Deputy Minister of Defence
(Sardar Majithia): With great regret,
Government have to inform the House
that a fire broke out at Gurgaon in
the transmitting station of the Air
Force Signals Centre at 28:40 hours on
the night of 28th October, 1958. The
fire services were called and the fire
was cxtinguished at about 0400 hours
on the morning of the 30th October,
1958. The transmitters in the station
were destroyed in the fire; the build-
mg housing them was extensively
damaged

There were fortunately no casual-
ties.
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A court of inquiry has been ordered
to investigate the accident. Unti] the
findings of the court are received, ‘it
will not be possible to state the exact
cause of the fire, the extent of the loss
or any further particulars, as any

inferences based on imperfect
information may turn out to be
inaccurate.

The communications, however, were
restored the very next day.

12.35 hrs.
ELECTION TO COMMITTEE

CENTRAL ADViSORY BOARD oF
ANTHROPOLOGY

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): I beg to move:

“That in pursuance of clause
(5) of para 2 of the Mimmstry of
Education and Scientific Research
Resolution No. F. 8-26/57-C-1,
dated the 9th October, 1957, as
amended by that Ministry Resolu-
tion No. F. 8.-26/57-C-1, dated the
15th March, 1958 and the Ministry
of Scientific Research and
Cultural  Affairs Resolution No.
F. 23-3-/58-Sur. III dated the
24th October, 1958, the Members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct one more Member
from amongst themselves (in
addition to a Member of Lok
Sabha alrcady elected in Decem-
ber, 1857) to serve as a member of
the Central Advisory Board of
Anthropology for a term of three
years subject to the other provi-
sions of the said Resolution.”.

Mr. Speaker: The question is:

“That in pursuance of clause
(5) of para 2 of the Ministry of
Fducation and Scientific Research
Resolution No. F. 8-28/57-C-1,
dated the 9th October, 1857, as
amended by that Ministry Resolu-
tion No. F. 8-28/57-C-1, dated the
15th March, 1958 and the Ministry

228(A) LSD—5,

Bill “

of Scientific Research and
Cultural Affairs Resolution No.
F. 23-3/58-Sur. 111, dated the 24th
October, 1858, the Members of
Lok Sabha do proceed to elect in
such manner as the Speaker may
direct, one more member from
amongst themselves (in addition
to a member of Lok Sabha
already elected in December,
1857) to serve as a member of the
Central  Advisory Board of
Anthropology for a term of three
yvears subject to the other provi-
sions of the said Resolution.”,

The motion was adopted.

12.36 hrs.

DELHI RENT CONTROL BILL

MoOTION re: EXTENSION OF TIME FOR
PRESENTATION OF REPORT OF JOINT
COMMITTEE

The Minister of Home Affairs
(Pandit G. B. Pant): With your
permission, I wish to make a  shight
alteration in the motion, namely that
for ‘24th November’, the words ‘27th
November’ be substituted.

I beg to move:

“That the time appointed for
the presentation of the Report of
the Joint Commttee on the Delhi
Rent Control Bill, 1858, be
extended up to the 27th Novem-
ber, 1958.",

It is possible that I may present the
report earlier, but I am putting in a
later date, so that there may be no
occasion for asking for further
extension.

Mr. Speaker: The question is:

‘“That the time appointed for
the presentation of the Report of
the Joint Committee on the Delhi
Rent Control Bill, 1858, be
extended up to the 27th Novem-
ber, 1958.”.

The motion Jwas adopted.
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12.37 hrs,

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL—contd.

Mr. Speaker: The House will now
resume further consideration of the
following motion moved by Shri Datar
on the 25th September, 1958, namely:—

“That the Bill further to amend
the High Court Judges (Con-
ditions of Service) Act, 1854, be
taken into consideration”.

Out of 2 hours allotted for all stages
of the Bill, 1 hour and 14 minutes
were availed of during the last Session,
and 46 minutes now remain.

Shri Harish Chandra Mathur may
now continue his speech.

Before the hon. Member starts, I
would like to know how long the
clause-by-clause consideration stage
would take.

Shri Narayanankutty Menon
(Mukandapuram): About 15 minutes.

Mr. Speaker: I do not find that
there are any amendments.

Shri Frank Anthony (Nominated—
Anglo-Indians): You may be pleased
to allot at least 1 hour for the general
discussion and about 15 to 20 minutes
for the clause-by-clause consideration.

Mr. Speaker: We have had general
discussion for 1 hour and 14 minutes
already. I believe the hon. Member
himself started it.

8hri Frank Anthony: No. I spoke
on the Supreme Court Judges (Con-
ditions of Service) Bill; I had not
spoken on this.

The Minister of State in the Minis-
fry of Home Affairs (Shri Datar):
That Bill has beeh passed already.
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Mr. Speaker: I was mistaken. Does
the hon. Member want to participate
in the discussion on this Bill?

Shri Frank Anthony: Yes.

Mr. Speaker: Very well, I  shall
allow him.

Only 46 more minutes now remain
for all the stages of the Bill. If
necessary, I shall extend it by half
an Hbur.

Shri Harish Chandra Mathur (Pali):
{ shall finish in ten minutes.

Shri Narayanankutty Menon: Are
you extending the time by half an
hour?

Mr. Speaker: I shall extend it by
half an hour more. Let us see. I
shall extend it by one hour, if there
is need.

Shri Harish Chandra Mathur: Mr.
Speaker, you will recall that the
hon. Member who just preceded me
during the last Session put forward a
very extraordinary viewpoint. What
he suggested was that in the matter
of the computation or calculation of
the period for pension, the judges who
used to work in the Part B  States
should not be treated on a par with
those in the Part A States. He had
suggested that only 50 per cent. of
the period service put in by the judges
in the Part B States should be taken
into account; and this discriminatory
treatment, he thought, would make
up for the inferior status of the people
who had been taken over to the
Benches from the Part B States.

I think the hon. Member who made
this  suggestion did not himseif
realisc the dubious implications of it.
I will pust ask the House to take into
consideration one aspect. In Rajasthan
for instance, we had Mr. Wanchoo
working as Chief Justicee. He had
worked as Chief Justice in that Part
B State for quite a number of years
till reorganisation came about. Now
if the suggestion of my hon. friend’s
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was to be accepted, the entire period
of service of seven or eight years put
in by Mr. Justice Wanchoo in
Rajasthan—while serving in a  Part
B State—would not be taken into
consideration, as it ought to have been,
but only half of it would be taken
into account. He also forgets that
once you admit a Judge on the High
Court Bench, there can be no  dis-
crimination between Judge and Judge.
[ 2

1 strongly urge this point and wish
to state with all the emphasis at
my command that no credence should
be given to any idea which divides
Judge against Judge, which injects a
sense of superiority in one Judge and
of inferiority in another. I think
that would be a most dangerous thing
and the earlier we forget about this
idea of the inferior status of Judges
in Part B States the better it would
be for a dignified judiciary and for
harmony of work and for better unity
of purpose.

Having disposed of this particular
point urged by my hon. friend, I
would like to pass on to a larger issue.
When we discuss and accept certain
terms and conditions of service for
Judges of the High Court or of the
Supreme Court, we do it in a certain
context and with a definite, parti-
cular purpose in view. I think the
only purpose in view 1s that we want
to ensure and have an independent and
fearless judiciary. It is only this
consideration which prompts us to
liberalise the terms and conditions and
give them the salaries and pensions
which we propose to recommend It
is in this context that I most res-
pectfully venture to submit that today
a rotten deterioration has definitely
started and it is time that we took a
serious note of the situation. of
course, our judiciary, by and large,
particularly the higher judiciary, has
conducted itself very well, but we
cannot shut our eyes to the definile
fact that a rotten deterioration has
started, and we should take certgin
definite and effective steps to ser that
our judiciary, the higher judiciary in
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particular, enjoys greater respect and
confidence in the minds of the people.
It must inspire greater confidence in
the minds of the people. Such a view
has been expressed by those people
who are very directly connected with
the working of the judiciary; such an
expression of view has been given by
Judges of the Supreme Court and by
members of the Law Commissicn
The last and latest utterance whict
we had on this subject is from no less
a respectable person than Mr. Justice
Chagla at the time of his relinquish-
ing the office of Chiet Justice of the
Bombay High Court. 1 would just
read three lines from the speech he
made on this particular point. He
said:

“It cannot be said that the Gov-
ernment either in States or at the
Centre has scrupulously desisted
from making inroads upon the
status and jurisdiction of the law
courts”

I think a serinous note must be taken
of such observations. Even when [
say all this, I do not support the
viewpoint which has been put for-
ward by many speakers while speak-
mg on the other Bill regulating the
conditions of service of Judges of
the Supreme Court, that we should
have a statutory ban on the appoint-
ment of Judges to some administrative
or ambassadorial jobs. Of course, I
do not want such a statutory ban, but
there should certainly be a conven-
tion, which should be respected, that
the Judges look forward to nothing
else but their promotion as Judges
onlv. It should be only in certain
very exXceptional circumstances that
in the national interest it may be
necessary to appoint some Judge to a
certain other post. That is why I do
not insist upon any statutory ban.

The hon. Home Minister, while
speaking on the subject, said that
there was no reason ,why we should
not have faith and confidence in our
Judges. If we cannot have faith and
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confidence 1n people of that status,
then God alone help us 1 entirely
respect the observation made by the
hon. Home Minuster It 1s not that
we have no trust and confidence 1n our
Judges. We do have trust and confi-
dence 1n them We also want that we
make the best possible use of the
talent available in the country. I
concede both these points But then
we cannot ignore also the other two
factors It s only because we want to
make the best use of the talent of
these Judges that we have fixed the
superannuation age at a higher level
Judges of the High Court do not retire
at the age of 55, they retire at the
age of 60 Judges of the Supreme
Court do not retire even at 60; they
do so at the age of 65 It 1s only be-
cause we want that Judges should re-
main Judges and 1t 1s only because we
want to make the best use of the
talent. I think the Judges and the
Administration should be satisfied with
the best use which we are making of
this talent Not that we do not trust
our Judges, but certainly Judges are
human beings like ourselves and we
should never put temptations and
pitfalls m their way It 1s only for this
reason that we suggest that there
should be a strong convention that no
Judge, so far as possible, should be
appointed to any executive or am-
bassadonal job I say this because it
does affect independent working 1
am personally aware of such cases,
how at the time of retirement our
seniormost officers feel and how they
dehave and try to secure certain
better jobs. So we must try to avoid
all these temptations and pitfalls We
must remember that we are already
making the best use of the lalent
available in the country 1 make an
exception because I do not want, as I
said at the beginning, any statutory
ban; 1 say that if in an exceptional
eircumstanece it becomes necessary to
depart from this convention, we
should do s |

1 will only refer to one other point
which was mentioned in regard to
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this matter, namely, about the salaries
of the Judges One hon. Member
made the point that the salaries and
pensions given to Judges were not
adequate and they should be rased.
Even when we were discussing the
other Bill, 1t was suggested that we
must remember that the Federal
Court Judges were getting Rs 7,000
per month each I think we should
remember the context and the cir-
cumstances At that time, the
Governor-General, not even the Head
of the State, was getting Rs. 21,000 or
Rs 23,000 per month It should be re-
membered that now the Head of the
State 1s getting Rs. §,000 or Rs 6.000.
He has cut 1t down. Let us also con-
sider the context m which salaries of
Judges and of everyone else have to
be decided I am not one of those
who wants to mmport political stunts
when we are considering the pay
structure of our services, and parti-
cularly the pay structure of the
Judges While discussing the question
of salaries of Judges, one hon Member
sitting opposite told the House that
the Chief Minister of Kerala was g:.t-
ting only R« 350 per month 1 do not
know what oblique suggestion he was
wanting to make Does he want that
Judges should get Rs 500 or Re 600
or Rs 700 per month? I do not think
we need mmport these political stunts
while we are considering such an im-
portant  subject as the scales  of
salaries and pensions of Judges. At
the same time, we cannot divorce our-
selves from the context of the pay
structure which 15 obtaining n the
country and the resources which are
available to us I think the salary of
the Judges which has been fixed as
also the pension is more than adequate
and they should be satisfled with it.
It 1s enough tn make the Judges hive
in comfort and absolute security. We
are not providing for luxuries In
this country we cannot afford to. I
do not know how the Judges them-
selves will be feeling in asking for
higher salaries when they know that
there are other equally deserving
people who do not get higher salaries
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and that a large section of our pay
structure  provides only for bare
maintenance. Let us not forget that.

When this particular question was
raised, my hon. friend sitting over
there stated that the posts of Judges
were going abegging. It is a very
important matter of which we have
to take note. It was mentioned that
in a particular State the offerr of
appointment as a High Court Judge
was made one after another to 8 or 9
advocates and was refuged. I would,
certainly, like the hon. Home Muinister
to throw some light on the subject. I
would like to know particularly whe-
ther it was in a Part B State or in a
Part A State; and, if it was in a Part
B State, was it when the salary of the
Judges in some of the States used to
be Rs. 1,000 or Rs. 1,500 or was it
after the salary was raised to Rs. 3,500.

Apart from saying that the salaries
and pensions of these High Court
Judges are adequate, I wish to stress
and emphasise one particular point.
The Home Ministry should see that
no offers are made to persons who are
likely to refuse them. 1 think there
is something very unhealthy in offers
being made to such persons. 1 can-
not conceive of it. It also indicates
and reflects the bad health of the Bar
Assaociations and the Bar itself. It
would be better if the Bar Associations
of the various States convene a con-
ference and evolve a sort of convent-
ion that whenever an offer is made
that offer would be respected. The
Home Ministry should also evolve a
procedure to see that offers are, by
and large, made only to persons who
will accept them.

It is not that we always want a
person from the Bar who is making
the most money. It is not always
necessary t6 have such a person who
is getting such a lueca‘ive  practice
tiat he would never wmnk of accept-
ing the offer. I do nut wnderstand how
even & very lucrative  practitioner
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would refuse an offer if the Income-
tax Department is working properly,
because income-tax should mop away
whatever extra income. he gets over
Rs. 4,000 or Rs. 5000. Even if he is
getting more than Rs. 10,000 he would
not be able to retain more than
Rs. 4,000 or Rs. 5,000 if the Income-
tax Department is working properly.

It 1s not only money that should
be the consideration. 1 think the Bar
Associations must meet and evolve a
healthy convention if they are to have
the respect which is absolutely their
due. It is only the Bar of this coun-
try which has provided personnel for
political work in the country, for
public work in the country and also
for the Bench. If they are not satis-
fied with Rs. 4,000 or Rs 5,000 which
this poor country can hardly afford
to pay, I think, there is something
wrong with the health of the Bar of
this country; and it is better that they
take stock of this and do something
for the country.

Having said all this, I support in
full particularly those clauses in which
the attitude of the Government is re-
flected. Government’s attitude appears
to be that they want to make no dis-
tinction between a Judge who is taken
from a Part B State and a Judge who
is taken from a Part A State. I would
only want the hon. Minister to make
absolutely clear his attitude in the
matter and to say that he gives no
credence to the ideas which had been
put forth by the hon. friend who pre-
ceded me and who wanted diserimin-
ative treament. He wanted to inject a
sense of inferiority in the people who
had come from the B States and a
sense of superiority in those Judges
who happened to be in Part A States,
though we have had very brilliant
Judges from our Part B States. We
had some people who were really
brilliant and who were found to be as
good as any other from Part A States.

Now that we have got only one
kind of State, I do hope that this
discriminative treatment and this
psychology would be forgotten onte
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for all and all the States would be
treated on an equal level in this
country

Shri Frank Anthony: Sir, speaking
on the Supreme Court Judges (Con-
ditions of Service) Bill, I covered
considerable ground which I felt 1s
vitally relevant even to the present
Bill And, frankly, I was a lhttle
reluctant to speak on this Bill
because of the lack of response that
my suggestions had evoked from
Government I felt with a great deal
of distress that Government 1s deter-
mined to pursue measures whach, in
my humble opinion, are corrupting
steadily the 1ndependence of the
judiciary and are also undermining
public confidence in the judiciary I
say this with a great deal of res-
pect, and I say with a great deal of
sorrow that I feel that progressively
Government has undertaken mea
sures whuch are calculated to make
our judiciary, even in the higher
regions, little more than an append-
age of the Executive

Sir, when I was speaking on the
Supreme Court Judges (Conditions
of Service) Bill I had referred to
this feeling that thus prospect of exe
cutive preferment to Judges after
they retire or even while they are m
service has demoralised our judici-
ary In saying that, I am expressing
the unanumous feeling of the mem-
bers of the legal profession, and I
may say thus that 1 am expressing
the feeling. of a large section of the
Judges themselves

1 do not know whether I would be
right in saymng that Government 1s
aware of the extent to which the
independence of the judiciary has
been steadily undermined Some peo-
ple suggest—and 1 perhaps am one
among them—that Government knows
to what extent the indcpendence of
the judiciary has been corroded 1
do not know whether it 1s part of
Government’s policy to evolve mea-
sures which will keep our judiciary
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subservient to the executive But, I
say that it is the characteristic of all
governmens, particularly of govern-
ments which are in a dominant poe:
tion, governments which mevitably
become tamnted with the tamt of
power-drunkeness, that they do not
deliberately encourage and foster an
independent judiciary

What has happened to what we re-
garded as the sacrosanct principle
beforc independence that there must
be a separation of the judiciary from
the executive? We have even enshrin-
ed it 1in our Directive Priniciples, but
this Directive Principle has  become
one of our forgotten Directive Prinei-
ples I say this with a great deal of
sorrow, but I say without qualification
that so far from this principle being
implemcnted by Government, so far
from th¢ judiciary be.ng separated
from the executive more and more,
by measures, indirect sub rosa there
15 an increasing fusion of the judiciary
with the executive

Sir, 1 know that Government 1
inclined to indulge 1n cliches and say,
‘No, we must not point a finger at our
judiciary, that our judiciary 1»  in-
correctible, that our )udiclary 1 as
independent as 1t was before' 1 do not
want to point a finger at our judiciary
No one 1s more zealous than I am of
the need for preserving intact the
mdependence of our judiciary and the
need for preserving intact the max-
mum of public confidence in the judi-
ciary But, I cannot help fecling that
there 1s an almost calculated pattern
of encroaching on the independence
of the judiciary

1% hrs

Sir, this Bill purports to be innocu-
ous I am glad that the Home Minister
1s here The Home Minster did not
have the benefit of listening to my
views when I spoke on the Supreme
Court Judges {Conditions of Service)
Bill But I say that in one provislon,
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at any rate, this Bill is not so innos
cuous, I do not know what the inten-
tion of Government is—I am referr-
ing to clause 23A which reads:—

“Every High Court shall have a
vacation or vacations for such
period or periods as may,
from time to time, be fixed
by the President... .”

1 say with a great deal of respect that
this is an eloquent exemplification of
this creeping encroachment of the exe-
cutive on the judiciary. I am aware
that there were disparity of conditions
us between State and State, particu-
larly between Part A and Part B
States, with regard to length of vaca-
tions. But I do not know what Gov-
ment’s motive is. I am not going to
assign any motive, but what is going
to be the effect of a provision like
this? I say this provision is most re-
prehensible.

Sir, this question of tampering with
the vacations of our judges is com-
pletely misconceived, Whether they
have ten wecks or eight wecks, what
difference is it going to make? The
arrears in some of the High Courts
are so huge that even if we abolish
their vacations completely, it will
make no appreciable impression on
the clearing of these arrears. The
Chief Justice of onc of the leading
High Courts calculated it that at the
most a Judge can on an average dis-
pose of four units of work per day.
There are two hundred or two hund-
rved and ten working days in a year.
On a generous estimate the most he
can dispose of in the course of a work-
ing year is about eight hundred to
eight hundred and eighty units. How,
it you take away three or four weeks,
are you going to solve the problem?
Assuming that they dispose of an-
other eighty or hundred cases per
judge (fifteen judges dizposing of
fiftecn hundred cases) how are they
going to make an imnression on  the
arvears running into fiftcen thousand?
It is misconceived, because I feel we
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play to the political galleries when
we say: Oh our judges are getting ten
weeks, cut it down to six weeks. It is
misconceived in this way.

Judges are supposed to do mental
work which is of a uniquely sustain-
ed character, They are on the Bench
from ten to four. They do not have
any breaks, except short breaks for
Iunch. No one is more dangerous to
the integrity of our judiciary than a
tired judge, an overworked judge—
integrity in the sense that a tired judge
an over-worked judge will not dis-
pense injustice. He will be inclined
to dispense injustice. He will be in-
clined not to apply his mind to writs
and other matters involving life. He
will be inclined to deal with them in
a superficial or summary manner.
What I feel very strongly in connec-
tion with this particular provision is
that it underlines a sort of executive
encroachment on the independence of

the judiciary.

What does it mean in effect? What
are we telling our judges? We are
telling our judges this: in future you
will have to behave like good boys;
that in future the Home Minister of
a State, or even perhaps the Home
Secretary, will determine whether you
get ten weeks or six weeks by way
of vacation, I just cannot understand
how in principle we can accept a pro-
vision like this. If, however, you wish
to make a provision like this, leave 1t
to the Chief Justice of India or leave
it to the Chief Justice of the High
Court concerned. But to leave it to the
Home Secretary or Home Minister is
not good. I realise that the word is
the ‘President’; but in the final analy-~
sis it will be the Home Minister of a
State who will detemine whether the
judges should get ten weeks or six
weeks, or four weeks. 1 feel that the
principle is not only wrong, but that
it is pernicious. I would even go to
this extent. If you want to tamper
with the independen-e of the judici-
ary, we cannot prevent it. But at least
Tet the tampering be qualified. 1
would not like to place this at all in
the hands of the exccutive, whether
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they get ten weeks or six weeks. [
am not prepared to place the indepen-
dence of the judiciary at the whims
and caprices of some executive offi-
cers. I would even be prepared to go
to this extent. If you think you have
got a case for cutting down their va-
cation, I do not object; cut it down,
for ten weeks make 1t six weeks. We
are making the conditions of service
and salary uniform m the Hgh
Courts. Make the period of vacation
six weeks. Put a specific provision
here that the High Courts shall not
have more than six weeks of vaca-
tion But the period of their vacation
cannot be decided from period to
pertod as may be fixed from time to
time. The Judges will not know what
their vacation would be. Suddenly
they would be told: you have not
done your work

I heard from a sentor Judge only a
few days ago what happened 1n one
of the Part B States before the mer-
ger. I do not want to attribute motiv-
es, One of he Part B State Judges
wanted to show the disposal of work
He got hold of his list, looked at 1t
and arbitrarily cut down 70 per cent
of his petitions—dismissed just like
that. That 1s pre~isely what will hap-
pen if the executive thinks that it can
cut down the vacation of the Judges
in this way, make their leave condi-
tional on quick disposal As 1 said
earlier you won't get justice in this
manner. I would appeal to the Home
Minister do not give the judges a
feeling that now more than ever they
are being brought completely under
the domination of the executive, that
even the vacation of the High Court
Judges will be at the mercy of some
Home Secretary. I say that it is ex-
tremely bad; 1t is another measure
on the road to make the judiciary the
appendage of the executive. It will
create resentment among the judciary
and it will only give the public an-
other reason for pointing a finger at
the fact that the judiclary is steadily
loain( its independence.
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“225. Subject to the provisions
of this Constitution and to the
provisions of any law of the
appropriate Legislature made by
virtue of powers conferred on that
Legisiature by this Constitution,
the jurisdiction of, and the law
administered in, any existing High
Court, and the respective powers
of the judges thereof in relation to
the administration of justice in
the Court, including any power to
make rules of Court and to regu-
late the sittings of the Court and
of members thereof sitting alone
or in Division Courts, shall be the
same as immediately before the
commencement of this Constitu-
tion:”
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Shri Narayanankuatty Menon: Sir, in
connection with the discussion on this
Bill I wish to submit a few points for
the consideration of this House. By
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passing this Bill, this House is passing
a measure by which we give admitted-
ly better conditions of service for the
Judges of the High Courts. There is
no difference of opinion on any side
of this House on the point that to
keep up the fundamental maxim that
the independence of the judiciary has
to be kept up the conditions of service
applicable to the Judges should be.
tn comparison to others, far better

A suggestion was made during the
debate on the last day of the previous
Session by a colleague of mine that the
emoluments that we give to the High
Court Judges and also the conditions
of service applicable to them should
have some relationship to the financial
state of affairs in the country. That
was a mild suggestion made durmng
the course of the debate But today
I find that my hon friend (from
Rajasthan made a big tountain of
that mouse of a suggestion that was
made, by making a reference to the
salary drawn by the Chief Minister
of Kerala. It was not suggested on
that day that because a Chief Minister
in a State was drawing only Rs 350
the salary paid to a particular High
Court Judge should also be Rs. 350
The only suggestion made then was
that there should be some sort of com-
parision between the emoiuments
drawn by a High Court Judge or a
Judge of the Supreme Court and the
financial state of affairs in the country
My hon. friend from Rajasthan was
not kind enough to look at it from that
point of view and take 3t as a thing
which he could also accept. He said
that it is a political stunt. I am not
surprised that my hon. friend termed
it as a political stunt, because many
many things said by Mahatma Gandhi
himself during those days when the
organisation of the Congress was led
by him are considered by Congress-
men toay as p~1tic] stunts Mahatma
Gandh aid that Congress Ministers
should draw on'v Rs 500. Nobody
says today that those Ministers should
draw Rs 500 only. Some changes can
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be made because of change in circum-
atances. But, for a Congressman from
the other side to dub it as a political
stunt is itself, I should say, a political
stunt to counter a reasonable and
sensible argument which my hon.
friend could not answer.

My submission is that the condi-
tions of service of High Court Judges
should be superb, should be excellent,
in order that they would be able to
keep up the independence of the judi-
ciary. At the same time, Sir, this is
a country where judicial tribunals
have laid down that the minimum
wage of a worker should be Rs. 28.
Let us multiply it by 100 and make
it Rs. 2,800. Hundred times difference
between the wages of a labourer and
the highest man of the judiciary is a
reasonable thing compared to the
standards of any other civilised
country in the world. That is the only
suggestion made. In the hght of that
suggestion certain things may be
taken into consideration by the Gov-
ernment. The per capita income of an
Indian citizen today should be taken
into account. In relation to that let
Government fix as many reasonable
and excellent conditions of service
a8 possible for the High Court Judges

My second point is about the dis-
posal of cases. These are rare oppor-
tunities, when we discuss the condi-
tions of service applicable to the Judg-
es, gvailable to this House where we
will be able to point out, I believe,
for the Government to follow and
take suitable measures and for the
judiciary to understand, the senti-
ment prevailing in the country today,
After 1947 the administration of jus-
tice in the country, both m the num-
Ber of cases and also in the nature
of cases, has become a complex affair.
Before 1947 only criminal and civil
lasw was being administered. The
nature of cases in those days was
different. After 1947, especially after
the Constitution came into force, the
very nature of cases and the number
of people involved in each case have
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all undergone a substantive change.
The very nature of administration of
justice has undergone a change. When
certain types of cases come before
the High Courts and inordinate
and extraordinary delays occur
in the disposal of these cases, the
implication and the total result of
such delays 1s far more far-reach-
mng than 1t used to be before 1950.
The bther day when some other mat-
ter was being discussed here, I drew
the attention of the hon, Home Min-
ister to the fact that a large number
of writ applications taken from the
orders of tribunals are pending for
many many years. I have come across
instances where workers were dismiss-
ed, industrial dispute was raised, the
tribunal gave an award, somebody
else took a writ application before
the High Court and it is pending
before the High Court for 2} to 3
years. I am not finding fault with any
member of the judiciary. It may be
that due to pressure of work in the
High Court in the ordinary course of
business it was not possible to dispose
of these cases with as much speed as
there ought to be. My suggestion,
therefore, to the Government at this
juncture 1s that irrespective of the
quantum of work, irrespective of the
cause of delay, Government should
find time to direct each High Court to
have separate Judges to hear these
cases

I wish to make an earnest appesl
in this connection, because the very
conception of independence of judi-
ciary, the very conception of the con-
fidence of our people in the judiciary
will be undermined 1if cases directly
affecting their own lives are delayed
for such a long number of years
When such long delays occur in such
cases the citizen himself loses the con-
fidence of getting justice at the hands
of the judiciary. The laudable maxim
“justice delayed is justice denied” is
applicable to these cases, and delay
in disposing of these cases mesans
denying justice to millions and mil.
lions of workers. Many such cases
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are pending before the High Courts,
today., If any more delay occurs
people will begin to feel that justice
would be denied to them and to that
extent they will lose confidence in the
judiciary.  Therefore, both in the
name of industrial peace and in
the name of fostering confidence in
the minds of the people as far as
judiciary is concerned, Government
should come forward with a
scheme whereby the cases that? are
pending before the High Courts could
be disposed of with as much speed as
possible. 1 do not suggest that other
cases should be delayed. All other
cases will have to be disposed of as
soon as possible, but top priority, both
from political and social view point,
should be given to cases where not
one litigant is involved as far as pri-
vate rights are concerned, but the in-
terests of lakhs and lakhs of workers
are involved. With that understand-
ing, Sir, a separate judge should sit in
the Bench of each High Court to dis-
pose of cases which are taken from
tribunals, I hope Government will
very seriously think over this ques-
tion, especially when Government have
rejected the ather day the proposal
for excluding jurisdiction of these
courts over the industrial tribunals.
I hope at least they will consider this
suggestion of having one judge in each
High Court to dispose of these cases
involving workmen

327 hrs.

{Mr DrrurY-SPEAKER n the Chair.]

The last point I wish to mention is
about the raising up of the principles
emphasised by all hon. Members dur-
ing the course of this debate for the
building up of confidence in the judi-
ciary by the people of this country.
Without making any allegation or
casting aspersion on anybody, I would
say, 1f you take the consensus of
opinion of both the Bar and the general
public interested in this affair and,
without any political bias or prejudice
if the lawyers and the people of this
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country are asked whether the confi-
dence of the people m our judiciary
has enhanced or decreased during
these 11 years after 1947, the unani-
mous reply will certainly be that to a
considerable extent there has been
some deterioration in the confidence
of the people in the judiciary of this
country, whatever might be the rea-
song, I do not wish to go into them
because those reasons are beyond the
scope of this particular Bill. I only
want to point out that this state of
affairs, thig deterioration in the con-
fidence of the public and also of the
Bar in our judiciary certainly means
a great danger to the democratic insti-
tutions. Certain stringent measures
will have to be taken by Government
to see that public confidence in the
judiciary is resorted

In this connection I want to make
a particular reference. The present
procedure for appointment of Judges
is certamly a laudable procedure. But
the proof of the pudding, Sir, 1s in
the eating, When a particular gen-
tleman from a Bar is selected as a
Judge, we scrutimze the whole ques-
tion and see, by the public opinion
and also the opinion of the Bar, whe-
ther that particular appointment 1s
certainly the appointment which
should be in the interests of the in-
dependence of the judiciary. In many
cases, the answer that comes is not
at all laudable. Therefore, in select-
ing judges from the Bar, thc one and
only consideration that should weigh
is not only the experience at the
Bar so that the selection could be
made well but the unanimous opnion
of both the Bar and the public that
the one rcal selection that has been
made was the only selection possible
in that case, taking only the capacity
of that particular individual to adorn
the highest place in the judiciary of
the land.

In procedural matters also, the pre-
sent procedure is that the Chief Jus-
tice of the High Court concerned
makes on original recommendation
presumably taking for granted that
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the recommendation passes through
all the various channels and the
President makes the appomntment. I
have got a suggestion to make, not
because I have got any aspersion to
make on the capacity of the Chief
Justice or anybody It should be far
better that the responsibility of
making this recommendation origmnal-
Iy from the High Court 1s not given
particularly to the Chief Justice,
that responsibitity will have to be
shared by all the Judges of the High
Court. 1 have got a reason to make
this suggestion, because a Chief Jus-
tice certamnly enjoys a better position
than the other judges, but the Chief
Justice alone might not have much
opportunity of seeing a particular in-
dividual from the Bar who may be
working mn different capactities
Secondly, 1t might be possible, what-
ever might be the integrity of the
Chief Justice and whatever might be
the experience of the Chief Justice—
that he might err The fundamental
principle of human nature 1s that 1t
18 possible for one human bemng to
err, and 1t 1s possible that more hu-
man beings e¢rr as much as poscible
Even taking that maxim into consi-
deration, 1t would be far more lau-
datory and far more salutary that
this function of making the omngmal
recommendation for the appointment
of judges from the Bar 1s given not
to the Chief Justice alone but to the
Judges in general

1 hope that by remembcring that
aspect vervy well, and at the same
time, bearing mn mind that anv de-
parture made from the primary prin-
ciple that every eniterion for selection
from the Bar as a judge 15 the cri-
terion of the capacity of the mdivi-
dual alone, the selection will be made
K that principle 1s adhered to 1n
general, certainly the confidence that
is required for a High Court judge
to administer justice can be instilled
in the minds of our people, berause
that principle, namelv, justice should
not only be done but 1t should ap-
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pear to be done, is also applicable
not only in administration of justice
but also to the selection of the judi-
ciary, In the beginming, the method
of appointment plays very much in
the minds of the litigants and of the
people ti1ll that judge retires

Therefore, m the case of appomnt-
ments, I make a last appeal to the
Government extreme care will have
to be taken 1n making appomtments
and 1 hope that whatever might have
happened in the past, whatever might
been the deterioration which has
happened 1n the opinion of any one
mdividual but the people m general
and the Bar in general, will not
happen 1n  future 1 am fully
confident that we will then be¢ open-
g a new road where every appomnt-
ment, as far as pos<ible, will be
beyond reproach and that the judi-
ciary m our country will certainly
function as a sohd foundation rock of
our democratic system

The Minister of Y¥Yome Affalrs
(Pandit G. B Pant). 1 do not pro-
pose to make a long speech  The com-
ment that have been made on this
Bill have gone far bevond the scope
of the Bill They cover a very wide
ground If I were to attempt a reply
to every one of the points that have
been raised here 1t would perhaps
proloeng the debate and that too with
out any fruitful result

So far as the general powmition and
the attitude of the Government to-
wards the judiciary s concerned, 1
entirely endorse the remarks made by
the hon Members about the prestige,
the independence and the dignity of
the judiciary and especially of the
High Courts bemng maintained fully,
and on that, there can be no differen-
ce of opimion 1 venture to say that
so far as I am personally concerned,
I have made every attempt to im-
prove the conditions of service and to
contribute, so far as the Government
can, towards the raising of the
stature and status of the judges of the
High Courts The pninciple that the
judiciary should occupy a position in
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which it should not be deterred by
any extraneous considerations from
dealing in a judicious and judicial
way with all problems that may come
before it is unexceptionable. Even
in this Bill we have been stating what
we have been striving at; it seeks to
improve the terms of service. The
judges in Part B States were getting
emoluments lower than the Judges in
Part A States. The terms about
leave, pensions, etc., were also more
to their disadvantage than those
which were prescribed for the Part A
State Judges. This Bill seeks to give
the full benefit of the provisions re-
lating to Part A State Judges to all
those Judges who were serving in the
Part B States not only for the period
that they were serving in Part A
States but also for the period that
they have served in Part B States.
It this Bill were not introduced and
if these provisions had not been
brought before this House, then, they
would not have the benefit of the
laws that govern the emoluments of
the Judges, and there too, we oursel-
ves introduced amending Bills for
giving greater facilities and ameni-
ties to the Judges. So, every attempt
we have been making has been in
the direction of making it easier for
the Judges to concentrate on their
work and to lead a life befitting the
position that they occupy.

In the circumstances, I am sorry
that any remark should have been
made about any sort of influence
being brought upon the Judges by
the Government in order to under-
mine their independence, but some of
the hon. friends here have spoken
highly about the independence of our
Judges, about their ability and about
the way they dispose of their busi-
ness. I hold a high opinion of our
judiciary; it is not necessary to go
into individual cases. No one can
ever say that all are of an equal
stature or that all possess talents of
the same order. But taking the judi-
cilary as a whole, we have every
reason to be proud of our judiciary.
They have functioned well and they
deserve well of every one of wus
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to meet their needs.

As to the remarks that have been
made about the judges being denied
opportunities of service after their re-
tirement, 1 should say that they do no
justice to the judges. To say that
they are not able to discharge their
duties in an impartial way because
there is some possibility of their ser-
vices being utilised for public pur-
poses later, is, I submit, a very un-
fair thing, which indicates and reveals
an approach which is not consistent
with the regard which everyone of
us must possess for the character and
the integrity of our judges. To say
that they are hikely to refrain from
doing what 1s right because sometime
after they have retired, they may be
requested to perform some  public
functions is not crediable ecither to us
or to them. Then, I do not know
how many of the proposals that have
been made from time to time are to
be carried out. We are asked to hold
judicial enquiries about administra-
tive matters not once or twice, but
on scores of  occasions So, if the
enquiries are to be held wunder the
auspices of and by the eminent mem-
bers of the judiciary, then we cannot
find them among the executive offi-
cers. You want that judges
should be employed for those pur-
poses. If they have to be employed
to meet the public demand, then they
can be found only among those who
have judicial experience In the cir-
cumstances, the suggestion or the cn-
ticism seems to be utterly unjustified
and to some extent, it savours of in-
justice to our judges.

Something has been said about our
proposal in this Bill regarding vaca-
tions As all Members know. the
High Court consists not only of the
Chief Justice, but also of a number
of judges. The proposals emanating
from High Courts are not effective
ordinarily, unless the judges are m
agreccment. Where suggestions are
made which may be acceptable to
the Chief Justice, there are judges
who may not quite welcome those
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proposals or agree with him. There
are dissensions between the judges
also. So, we cannot assume that
everything that is proper or that may
appear to others to be advisable and
expedient would also be acceptable
« the High Courts as such. Still
there may be judges in the High
Courts who hold a certain view and
wno may not agree with some other
colleagues of theirs. Public interest
has to be served in such a way that
no injustice is done to anyone.

Now, unfortunately, I should say, we
are faced with a difficult situation.
Some reference has been made in the
House to the arrears that are pend-
ing in the High Courts. In some of
the High Courts, the pile of pending
cases is simply appalling and tremen-
dous. We have taken some steps and
we want that by the end of this Yyear,
the number of cases that is in arrears
should be reduced substantially and
if possible, no cases older than two
years should remain on the file of &
High Court on the first of January
of the next year. I must express
my appreciation of the efforts that
have been made by some High Courts
to act accordingly. In such High
Courts, the numbers have come down
and I hope it is possible that the
target that we have fixed for our-
selves may also be realised. But
there are other High Courts where
the position is entirely different and
where, even though a number of addi-
tional judges have been appointed,
the pile is still growing. The addi-
tion of judees has not made any sub-
stantial difference. We have to find
some way out.

I quite realise that the High Court
judges deserve a vacation, that they
must have some days when they can
throw off the burden of continuous
work in the court completely and
they can find relief, when they can
tefresh themselves for their work
gfter the vacations, I appreciate all
that But now we see that the pile
.of arrears varies according to the
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length of wvacations in the various
courts. I do not say that there is any
fixed proportion or ratio, but general-
ly that would be the conclusion that
one would draw. We would not
like to do anything that would place
the judges of the High Courts in a
really uncomfortable or embarrassing
position. But the rules, as they are
prevalent at present, do not seem to
be uniform. The vacations differ
from court to court. We need not be
particularly anxious so far as courts
which have no arrears are concerned,
but where we have arrears, we have
to see that the arrears are cleared
off.

We have been reminded by a num-
ber of speakers that justice delayed
is justice demied. So, some effort
has to be made in that direction.
This provision in the Bill that vaca-
tions may be fixed by the President
is not to be used in such a way as to
hit unjustly any High Court or the
judges of any High Court. There is
one sub-rule attached to it which
has been ignored by the hon. Mem-
bers who have dealt with this
matter Every order passed under
this Act has to be placed on the
Table of Parliament. I cannot say
there can be any better safeguard
than a provision like this, that if an
order is passed, it will have to be
placed on the Table of this House.
So, the President will be good enough
to pass on to this House whatever
order is passed and this House will
have full right to question that order
and to say that it is not fair.

Now what is proposed here does
not in any way affect the indepen-
dence of the judiciary. To say that
the judges will not discharge their
duties fairly and impartially because
their vacations may have to be fixed
by the President with the approval
of this House is....

Pandit Thakur Das Bhargava: No-
body suggested that.
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Pandit G. B, Pant: . ... _hardly, to
say the least, fair to this House or to
the judges themselves. After all, we
are concerned with all things. The
executive has to frame the rules for
leave, daily allowance, travelling
allowance, medical aid, for every-
thing that concerns the judges. So,
those rules, 1 think, can be much
more likely to cause inconvenience to
the judges than any rule of this type
which is to be placed on the Tahle of
the House. In the circumstances, to
say that we are doing anything or
secking to do anything which is alto-
gether unthinkable, beyond the ordi-
nary laws that have been followed so
far, is hardly correct. Those other
matters with which we are concern-
ed which affect the judges’ every day
life are, I think, much more import-
ant for them than this particular pro-
vision; and in forming those rules, the
«oxecutive has cornplete freedom.

So, the fears that have Dbeen ex-
pressed here will, I hope, be allayed.
1f the suggestion that the members of
the House have no confidence in
themselves were to prevail outside,
that would not be helpful to anyone
When it is laid on the Table of the
House, we can at least expect this
much that it will be carefully consi-
dered, it will be just and fair and it
will not hit anybody. Otherwise,
this House would not endorse any-
thing like that. And if we can be
sure about that, then I say that there
need not be any misgivings in any
guarter whatsoever about this provi-
sion,

1 can say definitely that the judges
will have their vacatien. They will
have reasonable periods of vacations
But it will, perhaps, be advisable at
times to let them have a suggestion
as to when they should enjoy their
vacation and for what period. So, I
think the provision in the Bill which
says that the order will be placed on
the Table of the House has been
overlooked completely. 1 do not sce
why there should be any feeling like
this that the executive will be in-
lerested in harassing the judges, in
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doing things which will cause them
unnecessary discomfort or which will
amount to harrassment of the judges.
After all, we are as much interested
in maintaining the dignity of the
judges as anyone else, and we have
given proof of that. We have made
full use of the judges, and the House
knows that we have entrusted en-
quiric: to the judges about adminis-
trative matters. On the one hand, to
complain that the executive is making
too frequent a use of the judges and
to meke it a ground of complaint and.
on the other, to suggest or to insinuate
that provisions like this are intended
to undermine their independence, I
submit, are statements which are
hardly consistent with each other.

So, 1 do not think 1t is necessary
for me to pursue the matter further.
The position is plain enough and 1
can say that there is no desire at all
to curtail the vacations unduly. We
have, as the hon. Members might be
aware, a provision even I1n the
Supreme Court Judges (Conditions of
Service) Bill about wvacations. I
would rather read out that provision.
It says:

*‘vacation’ means such period
or periods during a year as may
be fixed as vacation by or under
the rules of the Supreme Court
made with the prior approval of
the President”

It you look into the Constitution, to
which a reference has been made,
you will find that the President has
to be consulted about a number of
things If you refer to articie 145, it
says:

“(1) Subject to the provisions
of any law made by Parliament,
the Supreme Court may from
time to time, with the approval
of the President, make rules for
regulating generally the practice
and procedure of the Court in-
cluding—

{a) rules as to the persons prac-
tising before the court;
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(b) rules as to the procedure for
hearing appeals and other
matters pertaining to appeals
including the time within
which appeals to the Court
are to be entered;

(c) rules as to the proceedings in
the Court for the enforce-
ment of any of the rights con-
ferred by Part III;

(d) rules as to the entertainment
of appeals under sub-clause
(c) of clause (1) of article
134;

(e) rules as to the conditions
subject to which any judg-
ment pronounced or order
made by the Court may be
reviewed and the procedure
for such review including the
time within which applications
to the Court for such review
are to be entered;

(f) rules as to the costs of and
incidental to any proceedings
in the Court and as to the
fees to be charged in respect
of proceedings therein;

(g) rules as to the granting of
bail;

(n) rules as to stay of proceed-
ings;

(i) rules providing for the sum-
mary determination of any
appeal which appears to the
Court to be frivolous or vexa-
tious or brought for the

purpose of delay;

(3) rules as to the procedure for
inquiries referred to in clause
(1) of article 317... .”

These are in a way essentially judi-
cial matters and even about these the
rules can be made only with the
approval of the President. So, in a
matter of this type which 1s now
being provided for in this Bill, there
should be much less objection to the
proposal that js embodied therein.
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Some reference was also madé to
the appointment of judges of High
Courts. Well, the procedure is pres-
cribed in the Constitution. 1 may
only say that so far as this is con-
cerned, at least since I have come
here, there has not been a single cage
in which an appeointment has been
made except with the approval ¢f the
Chief, Justice of India and, in most
cases, with the unanimous approval,
besides the Chief Justice of India, of
the Chief Justice of the State con-
cerned and of the Chief Minister of
the State concerned. 1 do not see
how, in the circumstances, we can be
blamed for the appointments that
have been made. I fully realize that
the test for appointments should be
that of merit along with character
But I do not think that these tests are
not kept in view by those who make
these proposals and on whose advice
these appointments are made

I do not think there is any other
point which calls for any reply from
me.

Mr. Deputy-Speaker: The question.
s

“That the Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1854, be
taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We will now
take up clause by clause considera-
tion There are two amendments to
clause (7), one by Shri Kesava and
another by Shri Subbiah Ambalam.
Both of them are not present. There
are no other amendments I will now
put them to the vote

Pandit Thakur Das Bhargava: We
want to speak on clauses. Even
though there are no amendments, the
clauses ought to be put to the House
separately so that members may get
a chance to speak on those pravisians.
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Mr. Deputy-8peaker: 1f the hon.
Member wants to speak on any parti-
eular clause, I will put it sepgrately.

Pandit Thakur Das Bhargava: |
want 10 speak on clause 7.

Mr. Deputy-Speaker: The question
s

‘““That clauses 2 to 6 stand part
of the Bill”,
The motion was adopted.
Clauses 2 to 68 were added to the Bill
14 hrs,

Clause 7 (Insertton of new sectiors
23A and 23B)

dfex srgt v AR ¢ wATE
fecdt oftaT 71, 41 I AFAT &1
g g 9t f& gwiaw g fataeex
megmazmfar v at g &g AR I
IT TAET F1 AV g ¢ A oA
Tw o T feha § T§ 1 Y =k
fF § 37 T 9T HIH 4 7% WS F
wrgar g fx w7 of ag adt wngar ¢
o7 7 { mfiz ag e & s afeg
# fediq §, £I7T §, 7w §
feferdt & faaft oft A< &7 Y avr 81 4
§ F ag o Tz A fx w1 o g ad
wrga & 5 ardizyem & faare wrd
¥ fear ag 1 e 97w e
fegrar 5 gw IR I AT 3
os g A ad T @ §

wiTras fafreet @ige 7 4 3rw
T FHFA AT FF FAT & AR
amq fr FA TEAITAT AT F3 HR
# o gur aW Ry 20 3w
WAt & & o T fow Y A s
g e feemard amogwy 2 g
o & AR g oTwr qwe g
gy W1 § ) *eq gofrmas 31
A F 1 ogl ww wifewT Qvy AT
aveww & qoae wAd s F gwk ar &

vice) Amendment
Bili
oy oF ¥ wiawy g micww Ly Ay
< frmmar arar g 1 79 SR —
“Until Parliament by law other-

wise provides, the Supreme Court

shall also have jurisdiction and

powers with respect to any matter

to which the provisions of article

133 or article 134 do not apply it

jurisdiction and powers in relation

to that matter were exercisable by

the Federal Court immediately

before the commencement of this

Constitution under any existing
haw.”

w9 FRIAZIAA AATAT WA 9T
IW AH A AF GO FT F ATAE
2 a3 fav am =T 9 @ W,
W@ wriess @7 W ¢ Wi g
2 37 e f g d ag 4v . wgr
ax & Frqae a=d o feg g Y o€
W EF A AT A F 7 N gy
arfy &t Wegwds ot af o gy
qrad Y et & A 1 W@ A%
qifeardz #1 aeaF & T qrAfaea
A sqferdt Wi & sug wfrwrc d
& ST qrad iRy 7 47 § ¢F AL w7
FEMAR RV AT L T ATAY LY A6
7 oy e @ f dya ®1F ¥ ) qra|
£ W% wIera & § W EOY L qfEN
X ZIE FIE FT WIHT WY AT GERTE
¥ qTed wiiewd Y AATAT W@ A
| FT R
“. ....the jurisdiction of, and
the law administered in, any
existing High Court, and the res-
pective powers of the Judges
thereof in relation to the admuinis-
tration of justice in the Court,
including any power to make
rules of Court and to regulate the
sittings alone or in Division
Courts, shall be the same as imme-
diately before the commencement
of this Constitution:”
@ g g wrr & G «fe
ity A A w= qEg ¥ O qF @@



131 High Court Judges

[dfra sz g W)
¥y g 9 WYag § W I8
g ¥ M oEw ¥ 5% v
o awd § wivg gerdt 3 wfa
gF o gEINT da @y var § Wi
s s g g W Wy
Y Wt q17 a faar @@ | d wE wAT
g g fn g & o et g2 afaes
e a1 fedt Tsfe & & faams
N qra ¥ wr T A 79 frex o
iz & wfr 3 1 AT g7 g
gridz ga s T @ 3
WX FRATIET qg w3hr fv oy
sft qrad ¥ Y TAW FET Y
faer & swadz o & WA W
qr IAFY 33 AT ¢ Fe g ool “Hgw
A AFFTHF A7 v g e g
& 01 fafreeT aga T o a<g Y Wy
@ KT g fefre age Y
awdT ¥ g Arfg o1 fv g7 awg &
qrag € &% & qw Wy E 0 EF
WATIT 9F N7 T FF €T 33 F A
L5 i

. . .. and every such order
shall have effect notwithstanding
anything contained in any other
law, rule or order regulating the
vacation of the High Court.”
gufag & fwgn w@r g fo s &1
Feva g i fondz ean dy
& = a7 3T ITH QT FT T A
A Rtqaa s fegrat y ge &
#7 TNz ) JaT A gw o @
% f& o7%) qure fem onq 4 gEwr
e Aaa ag ¢ f£ 1 9134wz
Fgisdan g mergmew
B ETINTIHCRE ( & Towan
¢ & o7 g% e g7 933 § W
wRETITT & wiers 3% AR }
#YE ofr aa TR 7g 7g ST
w7 gt gt Avg & oY faar wiedizqew

17 NOVEMBER 1038

®1 giT it I g & faey
& o aFf o I qrad & I
fasare = w7 ot

g A fafee qww &
w1 & fis @t 9% wey gt § e e @
qEd § T ot @ g Wy vl
Reass v gt o Y wfes & &
e & a9yl dad ol
F | A fyie argw W @@
WAz oy frdt wYT feac 2 aede
FTIARAJAL T awT ¥ wamw
# Yafl ¥t o qR) qu w0er &
fis w qtd| w Frz A feay T A
#t sfaw A & w9, v Ay
¥ o A% ¥ @9 S FE0 ) JHO
gz arag @ & @ Hw g
FEW I7 7 FT {5 § IAF 49
T ®t s Al ¢ W A gt
g frogw faqam = gt Wy
e 7Y @ 9 7 qarfaa § &5 9w
feg ¥ If@ @ aw N ot wa g
T A AW FRATGAT W
IT I AT I AqEA A F aw
fedt &1 #1¢ o9 4gr & Awar €
o T T awgm 5 9y §97% $T @
& wREZywT € AAE A 75w
Iz ¥ 1 T qrad mw aw gt AW
AT w3 @ 2, <o F Y @
g FiEETm ¥ faars 2l g
dar & feas(33 ) ¥ 19 59 Ik
ATY AT YE FL WL 1 TR RS Y
axgt & w4t A § ¥ gAv faas §
fe sv8 7 wfemaraa & o= og
N WH TF X QT FE AT R
IE AT TACEE AT A &Y

g ST oy Yot soh §,
A of wde v A WX AR
¥ Y T IWHPT ¥ ghrr @ sogx
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Fwrany A $I7 1 AT 5 919 ¥
wagm & Fe foer qrd W1 d 1ee R A -
o T wiTE f SR s 3 oAt o
agt < 7 w1 v § i ofcd gow
o ya¥ waz fadnft 1 4 A ofrad 3
q gy &Y darare Al & @k fag
oI PR I AT g ) A
HNT #Y avare q3r gwA &, A F g
wr gy § 5 S savar gaEHATE
7 w3, W A ¥ 3z off w7 T g
for ) &1 SaAT Y gEl 0%
X W T | AT T qaew e oWy
gf@d @ o A ¥ WY ATH HIT
wrgx € fs fo T arad # gr
o 1 g feAt S Avg A gAfeE Al
g1 43 ud frar @1 f& s mfeww
3}y q N AT FT@T 9 AT A6
*1 % JETAT 41, IqF 97 q§ G 3%
& o f6 § gudt 43w a7 A7 B
T 1 & =g g & foar ave & g°
wk § A AR femTEie § OE
a@ ¥ A afedz § o aw ¥
ﬂ{f@ﬁ‘ﬁﬂﬁ‘ﬁﬁqﬁﬁmt
g% B Wfge 1 WS W W
i & @ v § dfer | oA
w5 FOT FAATIA FT YT T § 7
w1 ag T folt R ®Y amae
AR 9T T Ay 23 & @ A
¢ wm AT Ay § 5 gl TR
fireft Y fgmo ) st 1 ofearie
1 waaa § fr xg 75 S w2 f
Ia% e N ¥ oFeErg Ay Wk
wy 7g uem W w2 aw § frogr 0w
Y qr¥ A oyar ArgAne ¥y 1 Afes
w1 W acg o e fear §
U AT W G W AE ST HT v
@ 4 §, oAt 1w e W
’ﬁmn\maﬁm‘ ‘Fgr oA
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B § WA WA™TT FT ATAAS AT
a1 wxar § 7

134

"mwﬁﬂzwmme.
g % ST%T GAAT FTAT AATHZ F o
# aft g g 1w e
fe az 7@ g f& ot o D
Tk T F AT E T A T AR
g'““mmm'Mﬁm
T ATER A weT 97 6 fw KE A
#0171 uT ag Fgr Jnn
WEAHZ %7 g TG &, Avw fafaeex
fs &7 a9 4, N ¢ 7 T o
A X GYET AT AL A 4 A Gy
w0 A s e § 1 Afew gmw aw
wrdt % s & Fe <1 @ ot A
R F¥aa g o ﬁqﬁgq’r &,
m Wﬁl‘%?ﬁi\:{% EELLER 0
BRI ¥ I ol w9+ F -
fer &1 ®F & 1 T mmiEA gw
fafaeet ames 4 @ @81 § fv gv
et e B @ d s QA o W
ﬁma@.gﬁg N sy
avg M o g WA g faf-
g FEAF aow W eI ek
fenfr & aX § @@ av® &1 gd=gE
¥} QY ww W T e I
qeeT & ey fr o W W 4 fenf
1 §aTe @ WY I 9T ¥ ;e i
TR A & A d R o)
wg & W7 I w19 gH QWA

af@ A w M F A
‘ﬁwﬁﬂﬁﬁwmwp
‘I‘af%‘" AR mﬁw:quu
R ¥ o W ok Fear
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[fea sz <@ W)
WY TAR FX FE gy § R I
wF 7w fadt s amey § at sy
Y WY FEATTI F a7 v
grfY 1 & 1 qar 74 & faemw g Afer
AT WITRT 19T ®YF A TY g W
A an ¥ 9 § wud 7w 6 ek
FFy Ag) 2dT, A AT AEW@OAT qgr
w6 afew wrw & gIT $iF W<
@fay #7ifs gits B § o5 afew
qa g $EF FAqA ¥ IR WK
q7 & & qraw A ww ow ghmfidy
ar wEY § ST X F Brew w<A
&1 gL WIT G w12 § N7 oafes
RPIIR A g Na@h™T @
TR § wir agaa g #ZA ¥ I
Figher g 1 g a5 afew qh
o el § f6 ag & T 7 w9ar
& a7 Y v A g3l ol g,
greg #t wifmr ¢ aR fafawee
gy & WAy § vasr fagw
&7

{d gag & AN wraw B oy F
“¥yq ¥ qufaw 37 wg #1 afawq
¥ F¢ FEFE ¥ JIT
7z Wt @NIT A ARW FH
e foor wvyw ¥ OfF 9
wETaa 7 wew fEm oW wr
QT ®7ar gufas A W o g7
aEY & wa ¥ 9w wA W@
2 fis orgt a% I« ¥1 AT}, w7 O
HEPLIAF AT AT § AT IEE qw
qifas 5 7Fmy &1 g & afew
ST TIA S T3 FI U R
q1ifr gy F s v s
g wEaAT @T 4 W X I A
W I TR ¥ U & aPa ITw F4-
g aff = J s § fw
axiiz g 82 & feafedt w ¥ard
W my § A gt
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ey e g¥T # aww e
o fawrfoare €k qure A7
O gyT ey § A madde
/R g g Fafree grew ag agt
w1 fe.afl w3 A aey W
I T s Ir AR Far wg 37
AWGIN A F IRd argw ¥
g ® £ Wy e & & A% wwwar
fs gt {m fafret o & fewr §
wEiT g e IR e <
WY qgT AT § TF eveT ¢ w3
g i FId fra gl ¥
a¥7 & fa faexr T xoww § o ag
I Fer= WY a1 vaen w1
LCESE N B DECE o 8L Lk LK ¢
I XEy 17 pfeg T ag dai s
®EIITTT & AT & axfaArs @),
A Ffars g aisy
o "efa st & v A &

»

Shri Narayanankntty Menon: There
is one point which directly arises.

Mr. Deputy-Speaker: Hon, Mem-
bers may be very brief now because,
we have already trespassed the time

limit.

Shri Narayansnkuity Menon: In the
various amendments which are in-
cluded in clause 7, there is one ambi-
guity which exists. When both in
respect of leave and also pension,
the term ‘continuing Judge' is defin.
ed in the Bill, the hon. Hume Minis-
ter owes an explanation to the House
as far 8s the seniority of these Judges
is concerned, it has been left out as
far as this clause is concerned. As
regards the Part B State High Court
Judges, we all know before 1at
November 1856, the Chief Justice of
India visited all the Part B State High
Courts, sat along with the Judges and
scrutinised their capacity and selec~
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tions almost were made for conti-
suing employment in the subsequent
Pait A States. We find thai as far
as pension is concerned and leave is
concerned, these Judges will have to
their credit the service iat  they
rendered in the Part B State Nigh
Courts. But, as far at seniority is
concerned, We find that that seniori-
ty is not taken into consideration.
“The services of those Judges as Part
-B State Judges are not taken‘so far
as Part A High Court Judges are
.concerned. The direct difficulty that
arises today is that because of the
contemplated decision of the Govern-
ment, when a Judge from one parti-
cular court is transferred to another
court, a Judge who has served for 15
years in a Part B State High Court,
who, unfortunately, on 1st November
1956 has been confirmed in a subse-
quent Part A State, will be considered
to have a service of two years when
he goes to a Part A State which was
a Part A State before integration also,
He would be considered a junior to
another Judge in that High Court. It
ig an injustice to those who served in
Part B States, whose capacity has
been verified and appointment has
been made as a Part A State High
‘Court Judge after Ist November 1956,
'T hope the Government will take this
aspect into consideration and the
seniority of the Judges when they
were functioning as Judges of the
Part B State High Courts will be
given to them. So that, a= a compu-
tation has been given as for leave and
pension rights, in the future, when
transfers are to be made, Judges who
were functioning in the Part B State
High Courts for a number of Yyears,
may not be considered as junior
Judges when they go to Part
A State High Courts. 1 hope the
Part A State High Courts. | hope the
‘hon. Home Minister will consider this
aspect and the obvious iniustice done
o the Part B State High Court
Judges will be removed by the Gov-
emment in future.

Shri Frank Anthony: 1 shall be
very briet. May I say to the hon,
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Home Minister that no one intended
a remotest reflection on our judiciary
at any level? What I was seeking to
underline with all the emphasis in
my power is that this new clause 28A
does deflnitely subvert this principle
which we have accepted, of separation
of the executive from the judiciary.
Apparently, the Home Minister was
pleased to base his answer primarily
on the fact that in some High Courtas,
there is a tremendous accumulation of
arrears. Probably, it is to resolve this
serious accumulation of arrears that
this provision has been inserted. That
is what 1 understood the hon. Home
Minister to say.

I shall deal with that aspect first,
whether this power to curtail or
modify the vacations will even partial-
ly meet this undoubtedly serious
position in regard to accumulating and
increasingly accumulating  arrears
Take the case of the Allahabad High
Court. 1 think the Prime Minister
once in a very savage attack, or the
Home Minister himself—the Home
Minister is not savage; he is always
a pattern of statesmanship and sweet
reasonableness—but the Prime Minis-
ter I think was rather savage once in
his attack on the accumulation of
arrears in a particular High Court. I
think from the figures he gave, every-
body who knew anything about courts
knew that the reference was to the
Allahabad High Court. There are
20,000 to 30,000 cases which are in
arrears. As a simple arithmetical
problem, if the Allahabad High Court
with its Judges is not given leave for
10 years, no vacation at all, working
out at this generous estimate of
average disposal of four cases a day
—over a period of ten weeks over a
period of ten years, it will work out
to 100 weeks—will they be able to
recolve these arrears of 20,000 or
30000 cases? Thev won't. Some
other device will have to be evolved
Either we cut down the approach to
the courts or we have peocples’ courts
with summary disposals. But, this
cutting down of leave with the inten-
tion to resclve arrears is completely,
I submit with respect, misconceived
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approach. It will not, in the case of
the Allzhabad High Court, cut it down
in a period of ten years. The arrears
will remain staticc. What is happen-
ing in the Supreme Court? In the
Supreme Court, the arrears are al-
ready in the neighbourhood of 300, I
am told, in writ matters only. I
feel that this provision 13 not remote-
1y justified on the ground that it will
help us to attack this problem of
arrears

A greater danger, I feel, is this.
Those High Courts that have accumu-
lation of files will be told, your holi-
days are going to be cut because you
have these arrears I know what is
going to happen. I say with all due
respect to the integrity and sense of
duty of the Judges, that the Judges
will say: “Well, we are not going to
forego our hard-earned holidays. We
will do two things. We will not
admit cases, however good they may
be.” It is all in the admission of
cases. The disposal of cases in limini
is not difficult; it is a purely discre-
tionary matter. As the Attorney-
General remarked with regard to the
special leave days, ie., the days for
admission of writ and other matters
in the Supreme Court, it is a gamble
par excellence. You never know
whether you are going to get your
writ admitted. You will drive your
Judges deliberately—of course, they
will not, but because you compel them
—to deny justicee. They will say:
“Out of ten cases today, we will strike
an average; we will only admit three
out of ten.” That will mean that you
will drive them, because of this pro-
vision, to deny justice.

As I remarked on another occasion,
in the courts of final resort the
absolute hallmark, or the only real
halimark of justice is8 a full and
patient hearing. Already complaints
are being made that because of this
accumulation of arrears, the Judges
are inclined to be impatient, they are
inclined to dispose of cases summarily,
they are inclined to dispose of ceses
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superficially. That trend is going to
be accentuated. I see in this provi-
sions all manner of dangers which
will ultimately further undermine
public confidence in the judiclary.

I think the hon. Home Minister mis-
understood us when he said that we
did not want retired Judges to act in
judicial or quasi-judicial capacity.
That has never been my position. I
say that you use your retired Judges
as much as you like in judicial and
quasi-judicial capacities, but I did say,
and I repeat it because I hold that
position strongly, that by dangling
before our Judges this prospect of .
executive preferment as Governors,
as Ambassadors, you have demorali-
sed the judiciary in the first place.
There is no question about it. The
Judiciary has been demoralised, and a
much greater evil is that the public
point to Judges who perhaps were
men of unimpeachable integrity;
becsuse subsequently a Judge has
become a Governor, the public look
back with hind sight and say: “You
see that judgment, that judgment was
on the border line, 1t had an execu-
tive bias Why had that Judge
passed that pro-executive judgment?—
because he had this governorship in
view.” He never did, but you give
the public a handle to criticise your
Judges; you give them a handle to
bring your Judges into disrepute by
having this kind of measure

I make an earnest appeal to the
hon. Home Minister. I feel that with
his high regard for the judiciary, and
1 share his high regard, the simplest
thing is to leave this matter to them.
Fhe hon. Home Minister himself has
emphasized their sense of responsibi-
lity, he has emphasized their inte-
grity, he has emphasized their sense
of duty. Cannot he then from that
a fortiorari leave this ordinary
matter of leave to them? Will that
not be the only step consistent with
their dignity, consistent with the
respect that you want the Bar and
the public to accord them? What
will happen when thiy goes out? The
Bar will smirk, the public will Isugh,



141 High Court Juages

and they will say: “Your Judges today,
are being treated by the executive like
overgropn school boys. Thewr holi-
ddys now are to be varied at the dis-
cretion of the executive” It is
nothing we are doing, it 1s something
that the provision is doing It is
bringing the judiciary into discrepute
The Heavens are not gomng to fall,
arrears are not going to be cleared
You will only create resentment
among the judiciary, and 1t will defi-
nitely be a subversion of the principle
to which we are committed, of keep-
ing the judiciary and the executive
completely apart.

Wt wfewr  fag (swrawrg)
IR NZET, TET ASA § §F WO0
g1 fFag wg o X7 ¥ ¥ fwre
ferar 1R | qZ A A { ) WA fF
qAAA ReE } IREF qAfeas W
T § auar § e A 97 37 3 AW
fagr fE a1 FA o R fAm adr
for fafaa Ta= F AT 33 F 33-1( 1)
AT () AV I/E w7 o w1d Wl
Erc B GO Lacad

‘(1) Every Huigh Court shall
have 2 vacation or vacations for
such period or periods as may,
from time to time, be fixed by the
President, by order notified in this
behalf in the Official Gazette, and
every such order shall have effect
notwithstanding anything con-
tained in any other law, rule or
order regulating the vacation of
the High Court

(2) Every order made under
sub-section (1) shall be laid before
each House of Parliament”

AT MY Iaw ag § f& v
Bt w7 FegT 30 F gAfas T
TR @ @ wiwwds ¥ ave A
O Wi 38 faT agw & @ qaww
A P 37 O B v a7 6 Ty
wrar wd | qEd wf A g @ e
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mr g s ddma gr AT R { o agy
RE gRERA N aA AT IT0E Y
@A o 7 Aog { I fy gy
yrad ¥ feurT 4 o7 T 2 avww
iz a7 I awRT 5 wd a0
IR F AT AN w7 | W
fafree Arga 7 g% = & A7 A o
i fafaeey A9 & w19 ¥ sfaws
A1 g AT A Fwgen & o arforamiz
3 IR g WY 9 gg 7w gt anfeR
f& w1y & a2 g g F ¥ A
q £F AT FT AT |

gy fax Y BT AT B /7
=3 7F 71T+ T F A F 97 ¥
37 g7t a1 fF 7% Afoiz g ow
qfaw & 1 f5 yfefaas g ma.
MET FTAE AR GIR FEE AAT 7
Fr¥ fefesqaas 38 a7 anfgy sarfs
91 Y Ffefam ar maRyTART w4
{ "7 DN f few dsfufaeey 57
& fom frayifafas § 1 gyt @ gw oy
fafigar w39, dogon o gfam
#1 at fr qfelme o T
Fad, ITAE N oA § 5 o«
R A 70 ) I ow FE wfEE
T A7g &1 73 ? f5 ag oA gizar
AT FT AT ERHTT | FRATE R T
H 51 & A icAw TF qATH T AT
A ga=raT T av fE 23 R @ aww
220 fem w0y S ar warET EAATCF DAY
i frg fefrm aad vo &
nfrasfioe g7n wEEnd)

9g5  I4(H T IAT X § ar
2, 70T w7 g O wwH F
T AT 47 FFF FEY THY o
X7 97 97 78 I B N7 N =g
A A AT Q1 AR A S A TR
FHEFqRaCRTAIIIHT IR ¢
W I T F § 0% B w@r A
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Fra w70 AT AT AF AIFT ¥ AT

T R TEF AU W IT T AT F
aaaT %56 93% ¥ grAa 7 16 Afd
w1 w77 ¥ f17 %797 17 IA
gfeqd T37 T 3947 97 F 7
Fr5 feesrioT aff fem sm@r av
gTicw fa3ar 91 #1947 9§77 F =A-
ST 7§ OF 957 FT AT AT 4T
FTAT AT | Fg 3T IS FIT BT IAR
F¥TT AT GEA T W AT a4
FfFT w4 o7 fF FrE o AT w37
AAT AR AT FTIGRFEF IATT
T feferyr w1 F 97, Ao
AT TIRF FUTF A T (7A@
w1 Iy XTI OIMAT AP AAAT
FTI% T 79 7T 7T AT@aT ¥ @
gy §oarT FRTT B ATTT 7 arge A
srar & a7 3T g § 93 9% a3
FITFFAE AEFIIT R FIT A
a7 B TP ATET AT IR TR
ayi B, %3 UMY T d3ar
9%, R0 ST FE FINTT AT 2R, 24
TAE aF R F I T ¥ 97 A
I IFTH AR TEATT FT FAAT
FAT DT 1 TIAAT FIT I4T
F7 1fz7 ¥y w1 ferNy F@T a1
geriasfT 21 a7415 7% 797 e ar
¥ frvd g T a0 w7 gi aT e
afY & 3067 sa¥ 94 1 uE a9
AT ETE T 30T FTHT TETATET
$T AT ATE 3 AT TAT G AT
FMr It T AT RN B WATR
Y g7 A%E T T F WFTYFT FT FTRT
AFTI T E M T M = 1@ g
safe 4zt a% 39 71 F71 49 § %
Ak % T A FHar FA AT
arizd 7 gwadr @ ww 7g g AT
Firéz @y oy a8 g Anian % ataq
fedl & g3 4 A1 s Aigd AT
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7 guAar g {5 @y g F1Eq & a7 ofy
qafa® FrTAT FTOATIC FIT AL
I AT AT TT 2 e FF gaA
gadr wfaF At g 7ar ¥ Avtad o
FAACFIN AT EHF ATTFUTI N
g ST &S T FIT G AN FW A
FAE ITTH W I7qT W
q SAT6 TEI F GHT FAF &1 5T
fF FTIT F3 9097 T3 ST AL ars
F AT T 1 3997 ST OF
A Y AT s w1 g Agr A=l

Sgt aF g4 Aaw g INIT A
N F qarfas oS 7 99F o
g afw w1 oA g A1 F s
sfezg & syadma & A 1 wfax
qafas @iffaas #1 29 g7 foag7 &
FIATT T FAT 10 A 773z
% fF grat & g0 77 wlrex 27
ST} § F Triiz s ifzAr ¥ o
faraer § o w078 99%F I QT
framgramrafzafFag M py 1w
q 1T ITRATZAE F T FIATITFT
% wqr § 5 wfa smosy 1030 &
a3 AMTFR 3T § a1 wraf7 3 7 w19
AR A3 & AR Fream a8 arqq
grar ¥ AT 3 A€ F 97 F AR
frgarg 141 1 g &Y 919 &

(AT & gaqgan g s 4arq o &
T AT TIR3I-T (2) A () 113
ST XF § ITT ATE I arq AgF AT
st 3307 &1

oy szt % I0ra w® AT 0T
FIT A7 a1 FAT 0% 3 AV TF AT AL
qfsq sTHT 3@ a7 g fear §
75 ar gfrar &1 W MT 49y
ATTHY AT 9¢T J T3 AT AT A (F
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IFFT IeA A fHar 91 <@ & ) wiewa-

RUHA T fagrangr fwarar g -

“jurisdiction of, and the law
administered in, any existing High
Court, and the respective powers
of the judges thereof, in relation
to the administration of justice @
the Court, including any power to
make rules of Court and to regu-
late the sittings of the Court and
of members thereof sitting alone
or in Division Courts, shall be the
same as immediately before the
commencement of this Constitu-
tion.”.

TH F27 AT TR FT AH AN AG AT
2 A & § wR gAm mw fafer
IR A 98 TF AL WA fF FhA
& fag ga #1 T Th.39 A T
53 § | safag a3 a@T AmA g AR
YA o =ifgn 1| wifeadz & FHaT
FY WLAZ FA FT AFeqaT A1 9120 0
qifaardz #1 73 FTH TETFAT I1f30 |
geEE T agd Jur 31 ag §
Tgl 9¥ TF IS QI TAT 90 IFH
TATA § AT AT I1 fF Yoo ;YT
& AW { ST qUAT AR F{
g FéY o ¥ FEY Qoo 173 A ofay
a1 & g ¥ A fafzizg 47 fradr
TEAVE ZI4T T 2 FT MY gareT AT
Sfgm ) BRI F @Ay A A 5
AT AT AT F AT IAF AT@ 9 1 QY
STY 1 437 AT HT g8 AT 8RR
AT g A AT F 5T AT AT A H
al g% faqg 997 qrza A1 §q1
F@r wifge agifs sfeea feors g
sfez fmms: | sasd gy ofed
5F5 31 1F  TARY UTH HAT arfiq
FIAFA g3 FIC T F g F4TaT A4
ar e &Y 33g & @q 2 [wA1 )
gt at ag 1T § FF ag 19 fifeqe
£ TSI FT €AT AT JT HSF T |

vice) Amendment
Bill
FeEZI A feam g
“Parliament may by law confer
the jurisdiction of writs etc. con-
ferred on the Supreme Court on

any Courts other than High
Courts”.

gAY T 7 fa7 §77 7 fow T
FT GATA & AT YT 21 ], 1 1 4 T127%
F qAT 7S § sqw fre faer &
gIAAl § Fer fBrar Srar =mge
91T AT g1 @ g8 5.8 § a7y #
[T ITRT T 9ATL T AT 21 & )
Faaamg mag T s 5l §
ST ZY AT ] IAF AT AT Fg g T4
g 2g ar faeew Ao sy B gadr @
foafrag Fag wo ST T M1 8
I 3T (877 9% (79X FT3 1 977
AT ] | 3T AF 4TI A0
ag qed o~ A1 FATH & | & g7 Avaar
41 % T 93§ deRA T3 7 N
fgaear” agetifr g ma i3 119
FARA T4 hrar w2 T wdrar
1 fafrez aga 7 < 7 i R
fF 3a%r ¢qar & Fs 407 775 4
Nd F TaAT AT 1 TR TR T 7 AR
ATHA IGY 4T S/ AT Z7 €777 FIT |

§ 37 FAA o F €7 T 7IA ¢ AR
argd1 g fF gaa ot 3T/ AT AR

Pandit G. B. Pant: In fact, many of
the arguments that have been advanc-
ed are hardly different from what we
were told when the matter was refer-
red to in the course of the motion for
consideration. 1 regret that the sub-
missions made by me have not effec-
tively removed the misapprehensions
of misfeasance of some of the hon.
Members who have spoken over this
clause now.

Pandit Thakur Das Bhargava has
again referred to the Constitution. He
also read out part of article 225, but
perhaps he did not read out the whole
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of it. ] would just invite his atten-
tion to the initial introductory part
of it. It says:

“Subject to the provisions of this
Constitution and to the provisions
of any law of the appropriate
Legislature made by virtue of
powers conferred on that Legisla-
ture by this Constitution, the
jurisdiction of, and the law admin-
istered in, any existing High Court
and the respective powers of the
Judges thereof in relation to the
administration of justice in the
Court, including any power to
make rules of Court and to regu-
late the sittings of the Court
and. . .".

That 1s, all this 1s subject to the pro-
visions of any law that may be made
by the appropriate legislature. Parlia-
ment is certainly competent to pass
such a law. So, I am really some-
what surprised that a lawyer of his
standing should have found some
difficulty in appreciating the wvalidity
of this clause.

He referred to certain other matters
too, but they do not call tor any
special rejoinder, as what he said was
exactly what he had stated before.

1 was somewhat perplexed, and
maybe, even amazed to hear certain
remarks of my hon. friend Shri Frank
Anthony. He said that if we curtailed
the period of vacations, or if the judges
feel that the period of vacations may be
curtailed, then they will reject such
petitions which they would otherwise
entertain; they will hurriedly deal with
the cases and try to see that the
file does not go up, and not be
worried about the merits or the cases
and the applications. I hope our
judges are not made of such a stuff.
That would be exceedingly deplorable.
That indicates the view that they
eare more for their own comfort, and
for their leisure than for justice. I
¢annot possibly share such an opinion
about our judges. All this talk about
their prestige and dignity and so on
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losses its force and becomes almaost
farcical if such be our estimate of
their integrity and devotion to duty.

He also said that mere redustion of
a few days in the vacations would
not prove a complete solution of this
proplem of arrears. I never claimed
that simply by this we will be able
to reduce the arrears, but if all the
High*'Courts worked for one day morc,
they do as much work as ane High
Court Judge would do in the course
of a year, more or less. So every
day's addition to the working days
would mean so much of saving to the
taxpayer and would also result in the
dimunition of cases to be disposed of
by the courts. I think the disposals
would increase and to the extent the
disposals increase, the arrears will, of
course, inevitably go down. The
arrears by themselves cannot be
cleared off that way. But I think
Shri Frank Anthony will also concede
that every day%s addition to the
working days would result in so much
more work being done. If that is so,
to that extent, the arrears will be
reduced.

As 1 stated before, we have not
been relymng on this alone. Whatever
be the changes we may suggest, we
will bear in mind fully the needs of
the service and the nature of the work
that the Judges have to do and wilt to
the utmost try not to give them any
cause which would result in any sort
of dissatisfaction. We have tried our
best to maintain relations of utmost
harmony and cordiality with the
Judiciary, while in every way respect-
ing thir independence. That will
continue to be our offort even here-
after.

There was one more point, to which
reference was made by Shri Nara-
yanankutty Menon—about seniority of
Judges of the former Part B States.
This question was settled at the time
of the reorganisation of States and it
was the view of the Chief Justice of
India—and we also agreed with



149 High Court Judges
Conditions of Service
(Amendment) Bill

him—that where 2 person was
appointed to a Part A State High
Court after the merger of any State,
if he was a Chief Justice, he would be
_given seniority over all Puisne Judges
of that High Court, and if he was a
.Puisne Judges of a Part B State High
Court, he would be placed after the
Puisne Judges of the Part A State
High Court. In the Part B States, the
Judges, as a rule, received lower
emoluments. Their terms of service
did not compare favourably with those
of the Judges serving in Part A States
<Otherwise, there would be no
occasion for bringing this Bill before
this House today.

So those who had been serving as
Chief Justices were given priority from
the date of their appointment as
Chicf Justice 1n each case in the ‘B’
State, when they were appointed or
allotted to an ‘A’ State High Court,
and those who had been serving in the
‘B’ State High Courts as Puisne Judges
were on therr appointment placed as
Puisne Judges after the Puisne Judges
who had been serving in the ‘A’ State
High Courts. The reasons are obvious
Those who have been serving in the
‘A’ State High Courts had been re-
ceiving a higher salary; they werce
entitled to larger pensions, and ‘he:
had different rules also.

As to the general remark that this
would interfere with the normal prac-
tice—the provision that we have made
about vacations-—I would again remind
hon. Members that we have to deal
with many matters which are of a
trivia]l nature, but which vitally affect
the comforts of the Judges. The rules
about medical aid, rules about travel-
ling allowance, rules about halting
allowance. about leave and also the
granting of leave—all these are dealt
with by the executive, if you s0
choose to call those who have to deal
with these matters. But nobody has
ever said that the independence of
the Judges has been affected on that
account or that there has been any
interference with the work of the
Judge because of these powers that the
exccutive possess. What is done here
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is to subject every case to the control
and scrutiny of Parliament. 1 do not
see what greater or more eflective safe-
guard could possibly be devised for any
person or group of persons in this
country—well, it would be a reflection
on Parliament. My hon. friend, Pandit
Thakur Das Bhargava, is so alert that
nothing can escape his notice and every
order will come under his scrutiny.
If he feels that there is anything wrong
about it, I hope he will set us on the
right path and correct us. Depending
on him, Shri Frank Anthony and other
friends here, while fully confessing
that we have our own weaknesses, 1
hope nobody will suffer because of the
introduction of this clause.

Mr. Deputy-Speaker: The questiom
is:
“That clause 7 stand part of the
Bill”.
The motion was adopted.

Clause 7 was added to the Bill.
Mr. Deputy-Speaker: The question
is:

“That clauses 8 to 10 and 1, the
Enacting Formula and Long Title
stand part of the Bill”

Clauses 8 to 10 and 1, the Enacting
Formula and Long Title were added
to the Bill

Pandit G. B. Pant: I move.
“That the Bill be passed”

Mr. Deputy-Speaker: The question
is"
“That the Bill be passed'.
The motion was adopted

14.49 hrs,
TEA (ALTERATION IN DUTIES OF
CUSTOMS AND EXCISE) BILL

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala BReddh): {
beg to move:

“*That the Bill further to amend
the Indian Tariff Act. 1934, and
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the Central Excises and Salt Act,
1944, for the purpose of altering
the duties of custorns and excise
on tea be taken into considera-
tion”

1 need not make an elaborate speech
on this matter because at the time of
the introduction of the Bill, my hon
colleague, Shr1 B R Bhagat, made a
iong statement justifying this amend-
ment. It has already come into force
on the 28th September and we had to
ratify it within two months. It has to
go through this House and the other
House and receive the President's
assent before the 28th of this month.

At this stage, I may say agaln that
Government are anxious to give relicf
to the common tea For a long
time we have been hearing re-
presentations from the industry and
1t was engaging the attention of the
Government for a good dcal of tume

Now, this amending Bill seeks to
give a sort of relief to common tea
enabling 1t to compete favourably in
the 1international markets We are
aware that there are other countries
also exporting tea to United Kingdom
and other countries and we are an-
xious that our common tea should
favourably compete with other imports
ito the United XKingdom, and this
Bill seeks to give that relief

As 1t 1s, there 18 no distinction bet-
ween the different varieties of tea
in the matter of excise duty or customs
duty and they all pay a uniform rate
But, by passing this Bill. we now make
a distinction between common tea,
medium tea and fine tea and common
tea will, hereafter, enjoy a rehef of
about 10 nP per Ib All teas are now
paying 38nP sat the point of export
But, hereafter all tea will be paying
26 nP at the point of export and tea
grown 1n zone I 2 nP excise duty at
the tea plantations, in all, such tea
will pay 28 nP, as against 38 nP which
1t i8 now paying; and there would be
2 elear relief of 10 nP for common tea
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As hon Members are aware, the
production 1s roundabout 700 millien
1bs, of which 250 million 1bs, is com-
mon tea We export 480 million lbs,
outside Therefore, common tea must
also compete with other common teas
We are now giving a relief of 10 nP
and we are quite sure that the indus-
try would also benefit by this conces-
sion Government is losing, roughly,
about Rs 1.58 crores by this relief.
It 18 by no means a taxation measure;
but, on the other hand, it 1s giving re-
ilef to the industry Without giving
any of the detais, the industry was
also consulted m this matter; and they
particularly agreed with the principle
underiving this amendment 1 hove
the House will accord its approval to
this Bill which has already come into
force from the 28th September, and
thus enable the tea industry to export
our common teas abroad in larger
quantities

Sir, 1 move that the Bill be taken
into cons:deration

Mr Deputy-Speaker. Motion moved

“That the Bill further to amend
the Indian Tariff Act, 1934, and the
Central Excise and Salt Act, 1944,
for the purpose of altering the
duties of customs and excise on
tea, be¢ taken into consideration”

There 1v a notice of an amendment
from Shri Tridib Kumar Chaudhun
The notice was given only today Or-
dinarily, 1t would have been too late,
but, because 1t 1s the opening day. !
would suffer 1t to be moved

Shri Bimal Ghoee (Barrackpore)
What 13 the amendment about?

It was not circulated to us

Mr. Deputy-Speaker: It 18 that the
Bill be circulated for eliciting pablic
optuon

There 13 another thing which has
just now struck me, because an hon
Member smiled The hon. Minister
said that we must pass this Bill within
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2 months and this motion is for elicit-

itig public opinion. As such it may be *

coniidered dilatory.

Shri Pannoose (Ambalapuzha): He
wmay require only 15 days.

Pr. B. Gopala Reddi: The Bill was
jatroduced on the 27th September.

Mr. Deputy-Speaker: In the motion
the hon. Member says, by the 31st
December’. It just now struck me be-
cause Shri Punnoose smiled. I thought
tat there was something wrong in
#hat because then this motion would be
dilatory. The motion is dilatory and
will not be allowed to be moved. But,
in the first instance, he may speak on
it.

8Shri Tridib Kamar Chaudhuri
tBerhampore): I am not very happy
in having to move this motion be-
cause a much-needed relief is being
offered to an industry and to the ex-
port of common tea which it needs. But
the way Government is moving about
m this matter and the meagreness of
the relief granted combined with the
reluctance of Government to take into
account the complex questions con-
fronting the tea plantations industry
m this country—the production of
common tea forms a large proportion
of this industry-—all these factors, have
prompted me to table this motion.

Without going tnto the detailed ques-
tion of the structure of the entire tea
industry and the various questions that
are relevant, i1t will be better to con-
centrate on the problem of common
tea. Roughly, sixty per cent of our
tea exports is of the common variety.
If T may say so, the problem of com-
mon tea is also, to a large extent, a
regional issue because only certain
States and certain districts produce
this variety of tea. For example, in
Assam, Cachar and lower Assam be-
low the Brahmaputra valley are the
main producers of common tea. In
Bengal, it is the Duar and the Terai.
(Interruptions) In Kerala, the lower
regions of the State are the regions
where common tea is produced.
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The problem that is confronting the
export of common tea is that more and
more countries are producing tea,
particularly this common variety of
tea, and there i8 a glut of common
tea. In the context of higher dutins
on production and export, the demand
for Indian common fea in the world
market is facing increasing competi-
tion. Buyers only take such amounts
of this type of tea from India they
need to make good their balance of
requirements after they have taken
whatever is available from oher coun-
ries or markets of production. If I may
cite certain figures which are here with
me, since the excise duty was imposed
on Indian tea, all these countries have
increased their production of tea on an
unprecedented scale. There are the
countries of the British East Africa:
Kenya, Uganda and Tanganyika. The
Portuguese colony of Mozambique in
East Africa is coming up as a sizable
producer of tea of the common variety.
Then there is the Belgian Congo in
South Africa. It seems, from the
figures that I have before me, that by
1960 all the South American coun-
tries—there are several tea-producing
countries in South America—would be
producing considerakle gquantities of
tea and Argentina alone would be
able to supply the entire demand of
tea in South America. So that market
1s going to be closed to us, Nearer
home. Iran has also become a sizable
producer and Turkey, in spite of the
fact that conditions there are not very
congenial for the production of tea,
has also begun to produce tea. The
Soviet Union has increased its acreage
from 126.000 1n 1956 to 183,000. Burma
and Malaya are also planning to grow
tea. Then, China, Japan and Formosa
are there. So, we have to take into
account this hard fact. Countries
which were not and which could not
compete with Indian tea have increas-
ed their production and are now
successfully competing with us. That
really presents a tremendous problem
for us to solve.

Qur tea is mostly exported to
Britain. What do we €find there?
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Between 1948 and 1950, India sup-
plied about 65.9 per cent of the British
tea. Only four per cent of the total
imports of tea into Britain was from
some of these countries to which I
referred just now: East Africa,
Malaya, Formosa, Indones:a, etc. If an
average for the three years, 1955 to
1957 is taken, our share 1n the London
market for tea has come down from
85.9 per cent to 58.1 per cent and the
gshare of all these countries had in-
creased from 4 to 15 per cent. Thus,
we are gradually being pushed out of
the British market and also out of the
other markets where our tea has some
demand. Naturally, there was a loud
demand from the side of the indus-
trialists that some kind of relief should
be given. As the hon. Minister has
stated just now—he was must too brief
and did not give the details—from the
28th of September, the combined
effect of the reduction in export duty
and excise duty has been this—the
whole of the tea-producing area in
India had been divided into three
zones. In zone No 1. the extent of
relief on export duty 1s 10 nP per lb.;
in zone No. 2, 1t 1s 8 nP; and in zone
No. 3, 2 nP This is the combined
effect of the relief given in the export
and excise duties. Thus, the overall
relie? in zones 1 and 2 comes to 10 nP
and 8 nP per lb. as against the
demand for a relief of at least 25 nP
per 1b.

The hon Minister says that the in-
dustry was consulted and they agreed
in principle to the reduction of the
duties. I do not understand what he
meant by this. As a matter of fact,
there was no question of their agree-
ment. They were crying hoarse for
this kind of relief and reduction in
-export duty.

I have a letter from the Indian Tea
Planters Association of Jalpaiguri who
represent the Indian sector of the in-
dustry in Duar and Terai area mostly
They have really asked for at least a
suspension of the duty or the abolition
of the duty altogether, if possible.
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It is quite understandable that the
Government could not accede to that’
demand in its entirety because that
would mean a sacrifice of nearly Rs. 1Y
or Rs. 18 crores. The extent of relief
that they have granted now is only a
little over Rs. 1.5 crores. That would
hardly help the industry to regain its
markets or assert its competitive posi-
tion in the face of inter-national com-
petition that it is confronted with. I
would, therefore, plead that the whole
position be examined anew and if they
want to give this much relief for the
present, I would plead that not only the
tea-planters but the workers’ interests
should also be consulted. Because, it
1s not only that the industry is losing
1its market but the entire working class
employed in the tea industry is con-
fronted with a peculiar problem at the
present moment.

A few years back there was no un-
employment in the tea industry. A
good deal of unemployment has
emerged now amongst tea workers and
the volume of unemployment there is
increasing. The cost structure of tes
industry was examined in some of ity
aspects by the Indian Planatations
Enquiry Commission some two or three
years back. I think, in view of the
fact that we are going to lose our
markets very rapidly, Government
should immediately take counsel from
the tea industrialists and from the
workers They can also name their
own experts. They should all sit toge-
ther round a table and find out how
this industry can really survive
Otherwise, Sir, the prospects are very
bad

It 1s generally alleged from the em-
ployers side that the cost structure in
Indian tea industry is very rigid and
the proportion of wages paid here or
the labour costs here is higher com-
pared to countries from which we face
competition. But that is an argument
which I do not support. I only support
the demand that the whole guestion
thould be examined de novo. The
three parties concerned, that is, the
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Government on the one hand, which
is concerned about its revenues, and
the tea industrialists or the planters on
the other and the workers should again
sit together and find out how best the
industry can be given some relief.

So far as the excise duty and export
duty are concerned, I think there is
room for greater relief being offered
to the industry provided we take care,
at the same time, to mop up any extra
profits that will go to the plahters
There are ways of ensuring that. We
can mop up the extra profits under the
existing law or, if necessary, we can
pass a new law to that effect. We can
also try to see what proportion of the
extira profits and extra gains is going to
the management. Even now a majo-
rity of the management and control
belongs to forexgner< Roughly, 70 to
75 per cent of the tea industry 1a
owned and controlled by foreigners I
have known of cases where youngsters
in fheir early twenties are brought
over from Great Britain and are paid
vmoluments on various counts as high
as Rs. 10,000 to Rs 15,000 per month
Therefore, there should be some probe
into that aspect of the matter. At the
same time. all the three parties con-
cerned—the Government, the employer
and the labourers—should sit together
and find out what sacrifices they can
impose on themselves. All the three
parties will be required to make sacri-
fices s0 that the industry can regain its
position in the world market.

Shri Punnoose: Mr. Deputy-Speaker,
Sir. while speaking on this amending
Bill brought with the laudable object
of giving some relief to the tea indus-
try, I want to make two or three
poants. My objection or my quarrel
with the Minister 1s not with regard
to the quantum of relief. Of course,
the Quantum of relief has to be
examined carefully, but I  consider
this as a very piecemeal measure.

The condition of the tea industry
requires that the whole industry has
.10 be studied very carefully and cer-
tain very important steps have to be
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taken; I might say, certain funda-
mental measures have to be taken.
There were certain very important
recommendations made by the Planta-
tion Enquiry Commission. 1 would
like to know what has happened to
those recommendations. Giving this
relief at this moment cannot make
any effective change in the whole
situation.

I am afraid, Sir, that we are taking
these planters a little too seriously. 1
have no doubt that Indian tea is
dependable, but do not depend on
evervthing that the planters say

An Hon. Member: Planters are not
dependable

Shri Punnoose: 1 do not go so far.
When they sav that the tea industry
t> in a cnisis, that the indian planta-
tion 15 on its last legs and we are
going to be overwhelmed by interna-
tional competition, I am prepared to
take 1t not with a grain but a ton of
-alt My hon friend has been a little
carried away hy that propaganda.

The major question here is this.
The Indian tea industry has been main-
ly dominated by foreign capital The
same gentlemen and companies who
have got plantations 1n Assam and
Kerala have their new plantations
coming up in East Africa and other
places. It is they who say that there
1s competition, Competition between
whom? It is between their own com
panies and their plantations in those
places and their plantations and com-
panies here. They are asking us to
give them relief Of course, relief
should be given But what has
happened to the major recommenda-
tions of the Plantation Enquiry Com-
mission? They have to be studied and
implemented immediately

They say that relief should be given.
No doubt, some relief has to be given;
but that relief should not be exclusive-
ly given to the planters. What about
the common man? There is a com-
plaint—I am sure the hon. Minister
is aware of it—that the Indian con-
sumer gets his tea at a prohibitively
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high price. What are you going to
do about it* Please see that he gets
his tea, very ordinary tea, tea dust, at
a cheap rate Secondly, when they
demand relef they demand 1t for
them alone What happens to the
workers® You may remember, Sir,
the storm raised in this House with
regard to the relief to be given to
the Assam tea planters Relief was
given at that time and the Treasury
lost a lot of money But what did
the worker get?” He lost his cheap
grain and so many other concessions
Next year we were told that the
planters had a boom The result was
that the workers lost everything that
they had and they did not get any-
thing when the planters reaped very
high profits

Tea i1ndustry has got a very crucial
place in our economy and I agree that
Government has to give some rehef to
this industry But, as a welfare State
we should also see that the condition
of workers does not get worse with
the rehef that we gne to the
planters Therefore before Govern-
ment gives rchief to the tea mndustm
or, for that matter, to any industry
Government should make 1t a point
to see that the condition of workers
does not hbecome worse When there
was a ctisis sometimc back, the worker
lost his cheap grain, and he wn1s
denied honus and everything But
todav some measure of relief 1s being
received, and there may be more reli f
coming forth, but what happens 1o
the worker? The worker 15 denied
his benefit and he has to be satisfied
with the minimum wage They are
even encroaching upon that He 1s
denied the bonus One sees a set of
very powerful planters coming for-
ward and saying that they cannot give
the pittance of bonus which they used
to give They are not prepared to
evolve & principle on which bonus
might be given They have even
demied what they had given last year

I had occasion to come across the
accounts of certain companies, These
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companies say that they are going to
be bankrupt During the last ten
years some of these companies have
made 300 to 400 per cent profit.
Nevertheless they say that they can-
not give even the pitttance of bonus
which they used to give formerly.
The Government of India should
advise these planters to give the
workers the relief, and say “All right;
you gave relief, but behave properly”
The Government of India should ask
them to behave themselves properly
or else they should be shown their
place When the workers unitedly
asked the quantum of bonus which
they got last year, and when the
State Government advised them to
give 1t, they put on faces and they
ran up to the Governmnt of India
for rehef, and the Government of
India, sometimes out of kindness, and
sometimes out of other tender feelings
~~1 do not know—immediately felt
very much for the planters But I am
sorry to sav that they  forgnt  the
worker That should not be the case
That 1s not in the interests of the
country That 15 not in the interests
of the industry cither Therefore, this
rehef should be given and the Gov-
ernment have to take certain very
fundamental measures for the reorga
mization of this industrv For example,
there 1< auction in Cochin and Calcutta
While it has been suggested that the
State Trading Corporation mav takc
1t up, why should the brokers of com-
panies who have got thar own inter
est 1n other countries alsn be gnen
a monopolv for 11> Why not our State
Trading Corporation take up this
business and find out new markets for
tea”

This morning there wag a statement
made 1n answer to a question, saying
that there 1s hkely to be a large
market for our tea in certain coun-
tries Why not we explore all those
possibilities and put our tea industry
on a sound footing? Therefore, let us
not be satisfied with the piecemeal
measure We have to take this ques~
tion seriously and bring about a re-
crganization of the tea industry.
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The cost structure has been referred
to. What is the matter? The number
of workers they employ per acre has
now decreased. But the wages have
not increased. The cost structure has
increased. 1 know a particular com-
pany in Kerala which has paid 13
months’ salary as bonus to its high-
salaried people; people getting
Rs. 3,000, Rs. 4,000 or Rs. 5,000 have
been given 13 months' salary as
bonus per year. Those companies
now come and say, “We are at a loss,
and we cannot give bonus, and we
want relief” Do not be misled hke
that. We are in difficulties but our
tea industry can stand on its own in
the world market provided the Gov-
ernment of India takes a stand which
1s in the best interests of the country.
The Government of India must be
prepared to tell the planters, “Look
here; you have had good times. But
our people must have a square deal,
and therefore you have got to accom-
modate yourselves to a condition
which we propose” If the Govern-
ment of India take such a position, a
national attitude. towards the whole
thing, T believe the ndustry can
wurvive, the crias which s facing
it, and also can be & source of pros-
penty to our country and our people

Shri  Heda ¢N1zamabad) Mr
Deputy-Speaker, 1 welcome the Bill
The tea industry 1s one of the most
important ndustries of our country
Taking into consideration the size of
the industry or the fact that tea 15 a
commodity of daily use, 1t 1s neces-
sary that the specch made by the
Minister who moved for the con-
sideration of the Bill should have been
a lttle more elaborate and he could
have given more factual data, parti-
cularly about the cost structure of the
tea industry here as well as in other
countries which are competing with
us and because of which the necessity
for this Bill arose.

Our country 1s one of the oldest
countries where the tea industry has
flourished and it is a fact that the
industry flourished because of the
foreign investment in it. Even now,
there is a good deal of domination
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by those foreign firms. The invest-
ment of foreign capital in this indus-
try was quite welcome. It developed
the industry no doubt, but for a long
time even export trade of tea was
dominated by the foreign interests and
that was not desirable. Even now,
the domination has not been entirely
removed. It is still there to a certain
extent. One could appreciate the diffi-
culties of the Government and of the
Indian counterpart in this industry
to remove this domrmation, and I
know that things are improving, but
even then, 1 think that Governmeni
should take a long-range view and
make some arrangement by which the
export of tea will be regulated, parti-
cularly to the United Kingdom, as
desired The loose tea that we send
from here and the tea that is packed
in the United Kingdom are sold parti-
cularly to the European countries. I
think the time has come when we can
organize the package of the tea from
this country itself, and indeed we can
very well look after the markets ip
the European countries Knowing that
our tea goes first to the United King-
dom and then to France, Italy, Spain,
ete, they were able to achieve much
I think there will be greater donuna-
tion of the Indian counterparts in the
industry in the export trade and we
mdy be able to earn more foreign
exchange

The hon Mmster has referred to
the term ‘common tea’. It 15 nowhere
defined, and I think 1t 1s very difficu’t
to define 1t also The term has not
been refeired to, and 1 think rightly
so, m the Bill Common tea some-
times means tea which does not cost
more than a particular price. In theo
case 1 think 1t 1s about 2:75. Some-
times, it meant to be tea produced
from particular areas, sometimes the
same tea from the same tea garders
in particular seasons becomes common
tea whie in other seasons it becomes
medium tea Giving rehef to common
tea was quite necessary, but the point
is, whether the relief given is
adequate, extra, or less. It is very
difficult for us, our immediate neigh-
bours, to feel that. But the point
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15 that we do not know the cost
structure of the tea The information
furnished to us by the tea industry
18 bound to be one-sided, and it 1s
very difficult to rely entirely upon
that information For authentic
information we could depend only on
the governmental sources, and from
those sources we do not know the cost
structure, and more than the cost
structure, the point involved here ;s
the cost stiucture, particularly, in the
other countries What 1s the cost
structure 1n those countries, parti-
cularly i African countries which are
coming 1nto the field and which are
competing with us? We have been
told that the export of tea 1s not
dwindling If we take into considera-
tion the amount, of course, 1t 1s not
dwindling; rather the exports are on
the better side, but when we take
into consideration the poundage ani
the volume, they are decreasing
There 15 no doubt about 1t And,
therefore, 1t 1+ a mattar of great con-
cern

There 1s another point There are
certain areas which used to be deve-
loped for the production of tea jus’
before and duning the war when the
prices were quite attractive and siz-
able amounts have been invested
Now these areas are not able to com-
pete in the markets that are coming
up from our neighbours

Al these things are complicated and
therefore a thorough study is to be
made I hope Government must have
done it, but I fear that they are with-
holding that information from wus
When they took the decision of 10nP
relief to be given for the export of
common tea, there must have been
some considerations for coming to that
decision I only say that the hon
Minister should take this House and
the country into confidence and tell
us the considerations which have
made Government come to this deci-
sion, so that we will be in a better
position to appreciate it

There is one apprehension I would
like to express before 1 close. The
duties are fixed on the basis of the
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prices ad valorem. There is an
apprehension that many times the
buyers and sellers might be in league
and they mught under-sell. In many
places, the buying and selling

are dominated and directed by the
same source. So, there is an appre-
hension that with a view to obtain

. more profits, they might under-bill®

When this happens, we are losers on
many counts. We lose not only foreign
exchange, but we also lose income-tax
and‘ other taxes, because the profits
made by the firms concerned go to
the black market and they are not
shown i1n the books. Therefore, so
many complications arise and we sare
losers on many counts So, there 1s
need to keep greater vigilance There
1s alrcady some vigilance now, and
Governinent supervisors are there
But there 15 necessity for greater
vigtlance not only at the time of
auctions taking place, but at other
times also so that there might be
no under-selling

Lastly, some of the foreign firms
interested v the tea industry here
have started their own tea gardens
i other countries At the moment,
they may not be able to compete with
us, becausc 1t 1s just a new industry,
but in the course of another 10 or I3
vears, when the new  plants start
yielding they will become our com-
petitors These people are selling
away tneir tea estates here and taking
their entire capital particularly to
East African countries I am glad
that Government have banned the ex-
port of seeds I hope that this ban
1s thorough, so that we may not be
charged that we had been ourselves
responsible for the development of
the mival 1nudstry in other countries,
thereby hitting at our own exports
So, greater wvigilance over the inter-
csts that have got estates here as
well as 1n other countries which are
competing with us 1s necessary.

With these words, I welcome the
Bill.

Shri Barman (Cooch-Bihar—Reserv-
ed—Scheduled Castes): Mr, Deputy
Speaker, Sir, Government have come
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before this House with this Bill to
make certain alterations in duties of
customs and excise on tea. The main
purpose of this Bill is to substitute
two schedules—the second schedule
in the Indian Tariff Act and the first
schedule in the Central Excise and
Salt Act. Comparing the old schedules
with the proposed schedules, you will
find that the bases of these taxes have
altered in a manner which, un-
less Government explains the rea ons,

it is very difficult for us to under-
stand,

I support the previous speaker,
Mr. Head, in his view that when Gov-
ernment brings amending Bills re-
gards taxation measures, Government
taxation measures, Government
should circulate to Members the rea-
sons for making the alterations and
the basis for coming to that decision.
Unless that is done, it is not possible
for us to know whether the Govern-
ment is doing the right thing. Es-
pecially in taxation measures, it 1s
very difficult for common people to
know how the Government is func-
tioning.

It has been criticised by previous
speakers that Government have given
some concession, but the people to
whom the concession is given are
themselves dissatisfied. It is difficult
for us to support either the Govern-
ment or the other party. But from
the papers that have come to us, we
find that even before the revision of
the duty structure, export duty on tea
accounted for Rs, 18 crores and by
this amendment, Government is fore-
going Rs. 11 crores only. But it seems
that the concession that has been giver
by Government is not such as can
save the industry from its difficulties.
So, unless details are given in this
matter, it is very difficult for us to
come to any conclusion and support
this Bill on the floor of this House.
My submission, therefore, is that in
such complicated matters, in which
Government is in sole possession of
facts, they should circulate broad de-
tails, so that the House can under-

stand the matter and proceed accor-
dingly.
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Then, it is true that by giving these
concessions in taxes and excise duties,
Government is losing some revenue,
whatever be the quantum. I want to
submit only one factor as regards
these taxation measures, At present,
India is very much in difficulty about
foreign exchange. If the grievances
of the industry are genuine and if our
export of common tea is falling, it
automatically means that we are los-
ing foreign exchange to that extent.

So, when comparing the loss of
foreign exchange and the loss of in-
ternal revenue we have to consider
which is the better course. If by re-
ducing the export duty we can ex-
port more tea outside India, then

certainly we are for more foreign ex-
change.

The other day we had been to a
factory here, the Penicillin Factory.
We asked them about the cost struc-
ture. We were told that though the
cost of construction has been brought
down sufficiently, yet it is very dif-
ficult to compete with imported pro-
duct, The main reason is that those
countries who are making penicillin
and exporting it to India have a sel-
ling price in their own country whica
is much higher. But they sent their
surplus to us at a subsidised price,
so that they can get foreign exchange.
So, I submit to Government that they
should give some thought to the ques-
tion how those countries are earning
foreign exchange by subsidising their
exports and whether in the case of
our tea industry, which was and even
is the largest industry of India, we
shall not be losing our market, if we
do not adopt the same procedure.

As I said in the beginning, Gov-
ernment have conceded, rather con-
fessed, that the industry 1is losing
market. That is why they have come
up with a Bill. Now they have to
consider whether we should lose a
bit of revenue inside and gain more
foreign exchange by sellirrg more tea
outside or whether we should make
this industry face this difficult com-
petition and go down gradually.
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I know some history of the tea
industry, But ¥ do not think it is
appropriate to mention it now. The
production of common tea increased
enormously during the Second World
War. When Indonesia was shut out
by Japanese, there was a very good
demand for tea. India and Ceylon
produced and sold anything that
went by the name of “tea”. Since that
time the workers in the tea gardens
have been accustomed to coarse pluck-
ing. The ideal thing is “two leaves
and a bud”; that is the usual rule
of plucking. During the Second War
any amount of leaves could be just
ground and packed and sent as tea
Later on, when production gradually
went up and Indonesia came into the
market, it almost shattered our in-
dustry; competition came in and it
was not possible for the tea planters
to induce the workers to pluck only
fine leaves, because that would bring
them only much less remuneration.
Even today we have asked and we
have been told that it is not possible
to induce the workers to change their
hold habits, so that we could have
finer qualities of tea.

Then there 1s another point It is
a known fact that Ceylon grows tea
throughout the year, South India also
has a longer season. In the eastern
region the position is different; they
grow tea only for six months. But
they have to pay thewr workers
throughout the year under the labour
laws that have been introduced, In
addition to that, while Ceylon and
Indonesia have got no export duty.
the Government of India charges ex-
port duty on tea. So, it is high time
for Government to consider whether
we shall save this industry, an in-
digenous industry, from competition
and make it possible for it to compete
with Ceylon and Indonesia. I spe-
cially ask Government to consider
whether we could not lose internal
revenue and earn more foreign ex-
change by encouraging or facilitating
the export of common tea outside
India. That is all what I want to say,
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Shri Bimal Ghose; I know that
this Bill has a very limited objective.
But I might take this opportunity to
say a few words about the industry
as a whole, to which the hon. Minls-
ter also had referred,

The present difficulty of the Indian
tea industry appears to be due to two
factors. One is the relatively larges
supply taking the world as a whole
over the world demand. Now, this
is a situation which had faced the in-
dustry in the past alse and, Sir, you
may remember that in 1933 an Inter-
national Tea Agreement was arrived
at with a view to restrict supply so as
to bring supply in relation to demand.
That agreement lapsed in 1855. We
hear that there is a move and a dele-
gation of planters had gone to Cey-
lon to revive that agreement. I should
like to know if the Government has
taken any view in regard to the
revival of the International Tea Agree-
ment and have taken any move in
that direction.

The other method is to increase
consumption, and that might be done
in the markets abroad as also inter-
nally, Of course, we are doing pro-
paganda abroad and also internally
But I might say a few words about
the internal demand, which probably
comes to about 250 million pounds
or so Now the trouble about the
internal market has been one of high
prices of tea and the fact that the
purchasing power of the people has
been going down. So far as the pur-
chasing power of the people is con-
cerned, that is bound up with our
food prices, as many other problems,
und unless something can be done
that way, many of the industries in-
ternally, I am afraid, will sufler. So
far as the prices are concerned, which
are high, two things might be done.
One is a demand which the planters
have made about the local taxes in
Assam and Bengal—Assam Road Tax
and West Bengal Entry Tax. Have Go-
vernment thought about this problem
and done anything about §t? If these
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two taxes or imposts could be remov-
ed, prices could be made somewhat
cheaper, The second factor which
faces the tea industry 1s what one
might say the cost structure. My hon.
friend, Shri Punnoose said that our
planters have gone to East Africa
and put up plantations there and they
are selling cheap. That is a fact. But
1t ig not that if our prices were lower
we could not compete with them in
the world markets. It so happens
that East African prices are clleaper
by about one shilling per pound, In
that situat:on what can be done gbout
this cost structure? Is it the hon.
Minister’s contention that the Bill he
has now brought forward will give
any relief to the industry as such?
Because the possibility 15 that it
might, to a certain extent, give relief
to shippers and help the export trade
and not give any relief whatsoever

15.50 hrs.

(SHR1 BARMAN in the Chair.]

to the industry as such. because the
shipper is not likely to pass on this
relief in the form of higher price to
the producer The possibilities are
that he would like to quote a lower
price so as to be able to compete ir
the world market. We should like
to know, since these duties were re-
duced 1in Scptember last, as to what
has been the effect of this reduction
Has our export gone up? If so, by
how much”? Have cur producers got
any relief and 3f so, {o what extent?
The lterature that we are getung
from the producers s to the effect
that this reduction 1< not helping them
at all and even the small reduction
that has been made 1s not goimng to
gwve much relief to our export trade.
The rehief is about 10 or 8 naye Paise
per pound. whereas it 1s said that the
difference  in prices between East
African teas and our teas is aboul
one shilling and between Indonesian
tea and our tea is about 6 d If that
is a fact, this relief by itself 1s not
likely to help the tea industry in the
export trade very much. If that is so,
1 do not understand the reasons
behind giving this measure of relief
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which may not give much assis-
tance to the tea industry and at the
same time the Government will be
losing revenue.

A much better course would be to
find out what is wrong with the tea
industry. If the cost structure is
high, is it due to the management or
due to other things? If it is due to
wages and other facilities, then of
course we shall have to sit down and
find out how production can be in-
creased and not that we should try
to lower the wages and the facilities
that the workers have already got.
Probably they need more. Therefore,
we shall have to address our-
selves  to increasing the produc-
tion. This Bill, as it is, seems
to me to be a very unsatisfactory one
because although some relief is being
given we are not sure that it hag given
encouragement to our export trade nor
are we sure that it will help the indus-
try as such I shall be happy if the
hon. Minister could assure me on
either of these counts and tell me that
it has helped our export trade to this
extent or helped our industry to this
extent.

Shri Naushir Bharucha (East Khan-
desh): Mr. Chairman, I was rather
surprised when I looked at the state-
ment of objects and reasons of this
Bill It is exactly two lines. That is
the shortest statement of objects and
reasons I have ever secn having becn
appended to any Bill. I think the hon.
Minister deserves to be congratulated
on setting up a record in itself.

I fully agree with you, Sir, when ycu
sard a few minutes ago that it 1s the
duty of the Government to explain to
this House as to how exactly it arrived
at a particular measure of relief to
the tea industry. The Government has
mamtained a sphinxlike silence all
along. 1 was expecting some clarifica-
tion on this subject from the hon. Min-
ister when he moved the consideration
of the Bill, but I was rather disappoint-
ed.

Let us get the facts as they stand
10 naye Paise relief is hardly going to
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be adequate and certainly 1t would not
give any material help in retaining our
foreign market Regarding the object
of the Bill, those two lines say that the
mtention is to grant reliefl to common
tea through differential excise duty so
as to mmprove thewr competitive posi-
tion in the world market Is that object
attained? Obviously, that object is not
attained and the difficulty 1s that today
the tea industry 1s definitely 1n a crisis
What better index can you get about
the plight of the tea industry today
than the Stock Exchange where you
find that tea scrips have tumbled very
badly” Does the hon Mmster deny
for a moment taking the Madras Stock
Exchange for instance that the tea
industry have tumbled very badly in
the last few months? If the prospect
of the tea industry was good even aftler
the grant of the rehef proposed to be
given by the Bil], how 1s 1t, I ask, that
tea shares have declined” Surely, the
mvesting public 1s a shrewd judge ana
it feels that the tea industry will con-
tinue {0 decline

Of course, there 1s a contributory
factor, viz., labour unrest and I for one
will not say that the plight of the
industry is merely due to the mabllity
of the industry to compete In foreign
market. The cost of production is
going ugh About 18 months or twe
years ago, an award was given which
has imposed a very heavy strain on the
tea mndustry because that award in
favour of the labour gave certain
reliefs with retrospective effect As a
result of this. ...

Shri Punmoose: That was not imple-
mented at all

Shri Naushir Bharucha: It ha< not
been 1mplemented at all, but the tea
industry has to make a provision for
its implementation 1if the Supremc
Court appeal fails But whatever the
position, the point remains that today
the tea mdustry 1s 1n a bad plight. I
can understand the argument of my
hon. friend that the plantations are
conttrolled by foreigners That is a
verv big question. I can also under-
wWand the plea that the State Trading
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Corporation may take over auctions.
This 1s again a different point. The
point that I am making is that if the
object of the Bill 18 to retan our
foreign markets, then that object is
definitely not attained by the very
meagre relief that has been given
under this Bill

May 1 :nvite the attention of this
House to the fact that in the last Ses-
sion ,we passed a Bill for promotion
of export of sugar What was the
relief that we gave to the sugar indus-
try there” It was to the extent of
Rs 13 per maund That was the sub-
sidy which worked out under the
Sugar Export Promotion Bill That
means nearly 40 per cent of the cost
price Compared to that, I ask, what
relief 15 given to the tea industry?

When [ spoke on that Bill I said that
1t should be the duty of the Govern-
ment to catch hold of such commodi-
ties where we have scope for promot-
ing exports and not compete in a com-
modity like sugar where competition
1s very acute and where 1t will not be
possible for this Government to keep
on subsidising the exports of sugar.
Instead, we should have selected a
commodity like tea Today, this Bill is
brought before us and we are told that
10 naye Paise per pound is the rclief
that 1s being given May I ask the hon
Minister to explain in the first place
as to how he has arrived at this parti-
cular measure of relief  Secondly, 1
would hke him to state categorically
whether the industry has been consult-
¢d -1 understand, the industry has
been consulted, but 1s 1t satisfied with
this relief” Thirdly, on what basis
<hall we be able to retamn our position
in the world market by this meagre
relief? These are the three points on
which the Government owes an
explanation

May I <ound a note of caution to
this House” Tea 18 one industry where
we can retamn our hold in foreign
markets provided the Government
gives it rational relief Once the
foreign markets in tea are lost, we
should not hope that by giving further
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relief we will be able to regain them.

0ld connections that arc once broken.

in international markets cannot be
easily re-established. Therefore, it is
very necessary that we should not lose
our dominant position in the foreign
market.

By giving a relief of 10 naye Paise,
the Government hopes to losc about
Rs. 13 crores. May I point out that if
the relief was to the extent of 25
naye Paise, the Government wouldsnot
lose more than Rs. 3 crores, firstly
because it would be made up by
larger exports and would thus get a
larger revenue in that form and
secondly, whatever we lose extra will
be made up by the foreign exchange
that we eam. In the case of sugar
export promotion what did we do? We
said that we wanted to earn foreign
exchange and what a terrible price we
paid for earning foreign exchange! We
pay Rs. 13 per maund as subsidy for
every maund that we export. I fully
agree with you, Mr. Chairman, when
you said that that is the point which
Government should bear in mind.
Taking everything into consideration,
at the moment, I am not on the sub-
ject of who controls the plantations,
and whether the industry is organised
or not; 1 am not on this wider ques-
tion. The immediately limited ques-
tion is, our dominant position in the
foreign markets must be maintained
and this Bill cannot achieve the pur-
pose which 1t secks to attain I appeal
:0 the hon. Minister to take all the
points of view into consideration and
if necessary. comce with another mea-
sure  of further relicf to thix tea
industry

16 hrs.

Shri A. C. Guha (Barasat): Mr.
Chairman, during the Budget discus-
sion this year, several Members asked
for some relief to be given to common
tem and an assurance was given from
the Government side that some relief
would be given and they have consi-
dered the matter. It took the Govern-
ment several months ¢o come to a
decision and the decision is that com-
mon tea should get a relief of 10 naye
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parse. This relief has been operating
for the last 14 months. During this
period, we have not only the litcrature
that is being supplied by the pro-
ducers, but also the market reports.
My friend the previous speaker men-
tioned about the falling market value
of the tea shares and the reports of
export of tea also do not seem to
indicate that this relief has been quite
adequate. I am sorry the hon. Mimis-
ter has not given us any indiration as
to the result achieved during thcse 13
months on account of this relief opcrat-
ng during that period. Some Members
have mentioned about the meagre
information supplied on this Bill. We
find in the statement made by Shri
B. R. Bhagat on the 27th of September
—Dr B. Gopala Redd: also referred to
1t—the tea areas bpeing divided into
three zones. We have not received any
literature as to what are these zones,
what is the price standard for dividing
the tea areas into three different
zones. I admit it is very difficult to
define common tea. But, still, some
tentative definition should have been
given either in this Bill or it the
opening speech of the hon. Minister
himself. Nowhere do we find what is
the price level at which common tea
would stop and medium or fine tea
will come in. These things should
have been supplied to the Members of
this House to enable them to take an
intelligent part in this debate

About five years ago or six years
ago, I think there was some clamour
that the tea industry was in a very
bad condition An enqury was held
and some relief was given to the tea
industry about four or five years 2go
The indu<iry recovered. and it went
on quite well Again we have been
hearing of difficulties in the tea
industry  This periodical difficulty in
the tea mdustry js a matter for proper
enquiry by the Government.

Shri Bimal Ghose: So many
enquiries have been made.

Shri A. C. Guha: I know that
Hundred rupee shares of certain tea
companies whose market value may be
Rs. 200 or Rs. 250 were purchased at
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even the fabulous price of Rs. 800 so
that some particular firm may corner
the shares of some garden and take
charge of the managing agency ur
managing directorship. This is not a
very uncommon feature in the tea
industry. When the share scrips of
the tca industry are going on at this
high rate, it is very difficult for us to
think that the tea industry is really
in a very dfficult position. My hon.
friend, Shri Heda, has also asked that
there should be some proper enquiry
into the cost of production of tea. At
the time of the Suygar Bill also, a
demand was made that a proper
enquiry should be made and that the
matter may be referred to the Tariff
Commission for finding out the real
cost of production of sugar. And the
Minister agreed to that. I think there
is a proper case for similar enquiry
into the tea industry also. There
should be a proper enquiry as to the
cost structure of the common tea,
medium tea and fine tea and all
varieties of tea.

Almost every Member who has
taken part in this debate has mention-
ed his doubts about the adequacy of
the relief given. I expect the hon
Min:ster in his concluding cpeech at
least will give some indication as to
how the tea industry, particularly
common tea, has fared under this
relief

On the 27th of September, it was
mentioned that the total loss would be
Rs. 1 crore Today we have been told
that it will be about Rs. 1-58 crorss
This is not only for common tea By
this Bill, the Government is reducing
the export duty for all tea from 75
naye peise to 26 naye paise. This is a
flat rate. Some differential excise duty
is being imposed, a higher excise duty
for the finer tea; only 2 naye paise is
the excise duty for common tea Therc
is relief or reduction in duty for all
tea of every variety. This sum of
Rs. 1'58 crores—loss of revenue—is
not only from this relief given to
common tes, but from the total reduc-
tion of duty on tea as such. So, I do
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not know whether this small fraction
of Rs. 1'88 crores, that is, the relef
gwven to common tea can help any
industry if it is in real difficulty. That
is also a point to be considered. If
necessary, bv this Bill, the Govern-
ment has got the authority 1o reduce
it further by notification 1 think they
should not be niggardly :n this respect
because tea earns about 20 per cent. of
our total export earnings. I think in
1957, the total export earnings from tea
was near about Rs. 125 crores. That is
a big amount. For a small export duty,
the Government should not be nig-
gardly in this respect. If any further
relief is necessary, they can give it by
notification, without coming to this
House for any further amendment of
the Act.

Shri Bimal Ghose has mentioned
about the International Tea Agree-
ment. A delegation of Indian {ea
planters recently went to Ceylon and
the Ceylon and Indian tea planters
only recently agreed that there should
be an International Tea Agre«ment to
control and regulate tea production
But, Ceylon and Ind:a are not the only
producers of tea Previously, the
signatories to the International Tea
Agreement were Ceylon, India, Indo-
nesia and Pakistan Now, other coun~
tries have also started producing tea
So, it will be very difficult to have an
agreement like that, but I think that s
the ultimate remedy Unless we can
control the production of tea, I do nat
know how India can face the competi-
tion from other countries which e¢an
afford to sell tea at a much lower price
than India either due to the labour
conditions prevailing in those countres
or due to some other factors. The Gov-
ernment should try to come to some
agreement with all the tea-producing
countries. and internally also they
should try to control the production at
least of common tea

The prospect this year is that the
production of common tea would be
almoxt as much as in the previous year,
and there is no chance of lessening the
pressure of common tea on the market.
I think the Government should try to
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reduce the production of common tea
in India 8nd try fo come to somé
agreement with all the producing
countries. Though it is very difficult.
still they should try, so that a common
programme of production of tea may
be framed and the total supply of tea
in the market may be cortrolled and
regulated.

In connection with thus Bill, I may
also mention some other matters. Some
friends have mentioned that the tea
mdustry is being controlled by
fareigners. To some extent this is true.
It is a very difficult and delicate
matter. Over 66 per cent. cf our tea
production goes for export, and 1 think
more than 50 per cent. is exported to
the UK. The producers here belong
to the U.K. They have interests there,
they have their own firms there, and
they have firms here also. So, it 15 a
very delicate matter, and simply this
question of foreign capital or foreign
management should not be ‘he guiding
principle in this respect. The guiding
principle should be the retention of
our foreign markets, because once we
lose the U.K. market, it will be very
difficult to get an equivalent market
anywhere else in the world.

A policy decision was takcn some
years ago that Calcutta siuuld bde
made the emporium of world tc.a trade
and that the auctions would bc hdld in
Calcutta. Now, of course, some po’ t1un
of the auction is conducted in Calcutta,
but the main auction 1s conducted i
London. The main difficulty in this
respect is the lack of proper ware-
housing in Calcutta. I thnk that
should be put up so that the auction
of tea in Calcutta may be stepped up.

The retail distribution of ea is
practically controlleg by two firms—
about 80 per cent of it. There also the
Government should see that other
firms come in. If the retail distribu-
tion is controlled by two firms, it is
almost a monopoly arrangement, and
they can control and regulate the price
according to their convenience and
nterest, and the consumer will have
to pay a higher price, and internal
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consumption will naturally go down,
or will not increase proportionately.

Some years ago, the Government
appointed the Plantation Enquiry
Commission. It was not an enquiry
committee, but it was an enquiry com-
mission. That Commission submitted
a thousand page report on tea alone,
put Government thought it wise prac-
tically to reject all its recommenda-
uons.

Mr. Chairman: May I just point out
that this is an amending Bill? Sa,
wider questions need not be brought in
here, unless they have some direct
relation to the alteration of the
taxation.

Shri A. C. Guha: The relief given
under this Bill falls short even of
what has been recommended by the
Plantation Enquiry Commission. That
Commission’s recommendations should
again be considered by the Govern-
ment, and if the tea industry is in
real difficulty, now is the appropriate
time for Government to see if the
recommendationg of that Commission,
if implemented, can help the industry.

1 do not want to say anything more.
Only I think the hon. Minister would
enlighten this House as to how far
this relief has been able to give any
impetus to the export of common tea
during the last 1} months. That is
the only criterion for the success or
adequacy of this Bill. If the result
has not been quite adequate. I think
the Government should immediately
take steps to reduce the export duty
on common tea as also, if necessary,
on other tea, so that at least our export
earnings may be maintained, if not
increased.

Shri N. R. Ghosh (Cooch-Behar):
Befure entering on this subject ¥ would
like to say that there is some confu-
sion of thought about this tea indus-
try. Some hon. Members think that
the fears raised by the producers that
the tea industry is in danger are really
a bogey, that they are not 3s a matter
of fact true. The danger is real and
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grave. Unless we realistically approach
the subject, we shall not be ab_le to
consider it in proper perspective at
all.

The tea industry started in India
from 1866. For a long number of
years this industry was not only con-
trolled and dominated, but practically
monopolised by the British people.
The best tea-producing area is Upper
Assam which is ordinarily known as
the Brahmaputra valley. There you
will not find uny comon tea. The
expression “common tea” is also not
intelligible to many people. I shall
dilate on that point later,

I would say that the Brahmaputra
valley and the hill areas of Darjee-
ling do not produce common tea.
Their teas are of a very good quality,
and under any circumstances they can
compete with other people. The new
countries which have started produc-
tion of tea are not producing high
class teas as of the Brahmaputra vallev
or of Darjeeling. Practically our high
quality teag hold a sort of monepoly.
Some portions of the Doars also pro-
duce good tea, but these were the
reserves of the British people. Indians
could not get any land there, they
could not start their tea gardens
there. We came later into the field,
and we had to accept whatever good,
bad on indifferent lands that were
given to us. Terai, a large portion of
Doars, Cachar, Tripura and Kerala
are the different arcas which generally
produce common tea There is no
mystery in that word. These teas do
not fetch much ~value. at least at
present.

The t{ca industry has facedq many
crises. From 1866 right up to 1933
there were five big slumps, and then
the tea producers sat down and
thought whether anything could be
found out to stabilise this industry.
The idea first came from the Indian
Tea Planters’ Association, Jalpaiguri
They moated the idea that if there
could be some control over the export
of tea and some control over the
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starting of new gardens or expansions
thereof there could be an equation
between demand and supply. As it
was a new and expanding industry,
people began to produce without
caring at all whether the market
could consume the quantity or not,
supply outstripped the demand and
that resulted in these slumps. For the
first time in the year 1933 the impor-
tant tea-producing countries joined in
a sort of agreement the result of
which was the international agreement
of 1933 for controlling export, and
the stability of the industry was
practically unruffled for about twenty-
two years. Never before did the
industry have such a peaceful time.
The profit might have been more, or
the profit might have been less, but
the industry was not faced with that
sort of crisis at it did face before.
This 1933 International Tea Agree-
ment expired on 3lst March, 19858.
Even prior to 1853, British East Africa
dropped out of it. They had joined
it later but they dropped out earlier.
After that, our Government introduced
this export duty. And what actually
was the result? In answer to the
doubts of some of my hon. friends
who said that this question of compe-
tition outside India was really not
true, 1 shall give some facts,

A few figures would convince hon.
Members, In British East Africs,
namely Kenya, Uganda. Tanganyika,
Nyasaland and South Rhodesia, in
1939, their acreage was 41,282 acres;
in 1948, it was 49.000 acres: in 1957,
it was 85,000 acres. After 1947 also,
they have been expanding their plan-
tations. In Mozambique, in 1837, it
was 2,000 acres, while in 1956, it was
30.250 acres. So far as Belgian Congn
1s concerned. they started their plan-
tations after the tea duty wags imposed,
but, now, their acreage is 11,000 acres.
South America also started its plan-
tations much later, taking advantage
of the duty which was impused on
export. Their acresge now is about
20,000 acres, In Brazil, the screage
in 1946 was 8,188 acres, while in 1956
it was 13,213 acres.
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iran was one of our best buyers.
Practically, all the tea coasumed in
Iran was imported from India. After
the duty hag been imposed, they have
‘begun to expand their plantations;
they had some very negligible plan-
tations before, but after this duty, they
have expanded their plantations, and
now, they have an acreage of 57,000
“There is no doubt absut it that we
have once and for all lost this Iran
market, and we must thank this duty
for that.

In the USSR, at present, the acreage
16 1,83,000. So far as China is con-
cerned, we have no figures, but we
have got this informat.on that she 1s
exporung in large quantities.

Now, we have in India this high
export duty and excise duty. We
approached Government on many
occasions 1n regard to this duty, but
we were told that Cevlon also had its
duty. But Ceylon 3aico burnt her
fingers many times. And, of course,
some tea gardens have also gone to
the share of Pakistan There also,
there is the duty.

Now, the question is what will be
the reflection on the market as a
result of this keen competition. Some
hon. Members have not liked the idea
—I do not say that I like the idea
either—that a very large slice or
rather the bigger portion of this indus-
try is in the hands of foreigners. But
thege British people are the biggest
tea-drinkers also. If they produce a
large quantity of tea in India, they
also very largely consume it. If the
British people can be weaned away
from tea-drinking, perhaps. this indus-
try as it is, will not survive in India.

Whether these tea gardens are
owned by the British people or by
the Indians, we have got a very
large share of it in many ways,
especially, the common teas are largely
ours, Then, we should also consider
that it is the biggest earner of foreign
exchange. Besides, who is the biggest
sharer of this profit?> About 50 per
cent of the profit goes to the Centre
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and to the States. So, we would ask
Government not to shed tears for us,
but to realise that if this industry
goes, then it will make a very great
inroad on their resovrces also We
had a very high position in the inter-
national market, but we are losing
that market now. Anvbody can look
at the figures. The hgures can be
checked. They are nobody’s special
property. Some hon. Members have
said that these producers should not
be believed, and that Government
should check the figures, and Govern-
ment should investigate into the
matter. As a matter of fact, the hon.
Minister himgself knows that Govern-
ment have checked it. Their own
Plantation Inquiry Commission investi-
gated 1t, went into the matter, and
came to certain conclusions. And
from many quarter< warning is being
given that the future of these common
teas scemed almost to be doomed.

Then, again there 1s the Export Pro-
motion Council, and they have alro said
that something should be done to pro-
mote export of these common teas.
Now, look into thig fact realistically.
The other tea producing countries, ex-
cepting Cevlon and Pakistan, have not
got these duties at all I do not know
their tax structure, but we have got
figures to show that in British East Af-
rica, the production cost is much less
than in India. In India it is mounting
up and rigid, and on the top of that, we
have this duty in our country. Does
this duty in the long run help Govern-
ment? They have to choose between
two courses. Are they going to kill
the international market for common
teas? Our common teas are being
priced out and squeezed out gradually
but surely. Are they going to do that?
If they think thev can afford to do so,
then let them do it, but as a tax-
payer, as a citizen, and as a Member
of Parhament, it is my duty to sound
this warning that that will be the
greatest follv on the part of Govern-
ment.

Shri Bimal Ghose: Oppose the Bill.

Shri Tangamani (Madurai): Is the
hon. Member opposing the Bill?
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Shri N. R. Ghosh: I am not opposing
the Bill. Let the hon. Member kindly
bear with me for a few minutes.

Mr. Chairman: I have also to
remind the hon. Member that he
should remember the limitation of
time. He has taken ten minutes
already, without touching the main
point.

Shri N. R. Ghosh: I have got an
amendment, and I am just going to
argue in the line of my amendment.
My amendment ig this, that this left-
handed charity will not do. The
Government are to remove the duty
altogether. That is my amendment.
am not introducing the other disputed
questions as to whether our wage
structure is high or low and so on.
That is a different matter altogether,
and maybe, it is irrelevant for the
purpose of this Bill. If we are to be
satisfied with Brahmaputra tea or
Darjecling tea alone, then that is all
right, but if this industry has to sur-
vive at all, then common tea export
should be promoted. if necessary nro-
perly subsidised. It is true that
Ceylon has got an export duty, but
Ceylon tea is much beiter, and it may
compcete with other markets in spite
of that duty. They have some ad-
vantages. If Government actually
want to help the industry here, then
they must take courage in both hands.

They must have a bold appreach to
the whole thing. My amendment is
to the effect that for at least six
months do away with the duty
altogether and see the repercussions,
how much you lose: how much vou
gain in other ways.

Shri Bimal Ghose: How much will
Government gain? Can the hon.
Member assure the House that exports
will increase?

Shri N. R. Ghosh: Let him put up
with me for a few minutes. Let Gov-
ernment do what I have suggested in
my amendment. Let them see what
actually happens. I would say that in
1958 we have produced much more of
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common teas than we did last year, We
can export 50 million lbs. more. If 50
million lbs. more can be exported, it
means that we will largely compen-
sate our loss. In London, we have
already lost about 9 per cent of the
common teas which have been replaced
by teag from British East Africa and
other producing countries. We can
regain our market in London. There
is no reason why we should not do it,
because after all the buyer cares for
his own pocket. We cannot sell our
teas competitively now. If the duty is
gone, then we can sell them at an
attractive price and the export market
will expand. I say that this will not
only earn a good deal of foreign
exchange, but there will be additional
profit. Government will get income-
tax, super tax and other taxes; 70 per
cent of it will come back.

Ag far as I could know, the entire
earning in 1957 was Rs. 18 crores.
Suppose they lose Rs. 9 crores to save
this industry. It is for them to considey
whether it is worth doing or not. The
indigo industry was killed; jute indus-
try has been very much weakensd,
and the tea industry is also facing a
very grave peril. We are heading
towards a precipice and beyvond it is
the abyss.

I would ask Government to consider
approaching this question from this
point of view, not from the point of
view of giving scme vrelief to ihe
producers. They are saving this
industry for India, to the benef: of
the exchequer of India, not merely o
the benefit of the producers. Do not
care about the producers. It will not
be a wise policy to see that these
common teas are squeezed out of :the
world market. That will not be good
for anybody. I would submit that that
is 2 question which should be seriousiyv
considered by Government.

Again, I would ask the hon. Minister
to consider whether the remedy which
Government have suggested will give
any relief by way of promotion of
exports of common teas in the foreign
market. It will not. Some hon.
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Members have very pertinently said
that there must be some result and

that result should have been visible.

As & matter of fact, the tea producers
and the people who care about these
market figures know that there has
been no effect on the market. That
shows that the relief granted is being
wasted. It is illusory. It is no relief
at all whatsoever.

The sugar industry has been saved
The tea industry can also be saved if
actually Government take a courage-
ous and bold stand. If there is any-
thing wrong about the behaviour of
the tea producers, as some members,
on the opposite side are hinting this
is not the occasion to discuss it. Let
Government investigate their behavi-
our and do whatever they like. The
question whether wages should be
increased is also a different considera-
tion. That is not the dispute here. The
present question is whether as a matter
of fact, the common tea industry is in
peril or not That has been pracu-
cally admitted by Government; other-
wise, they would not have come out
with this measure for granting this
relicf. As ] submitied, the Export
Promotion Council has recognised 1t
and the Plantation Inquiry Commit-
tee has also testified to it

Therefore, the danger is there and
the peril is there. The peril which
15 facing this industry is endangering
the very existence of its industry,
We have to take stock of this fact and
consider it realistically. I would
submit that actuallv the relief pro-
posed ig no relief at all.

Another aspect of the question is
about the zones. There are zoneg 1,
2 and 3. Let me illustrate my case a
bit. Suppose a grade of common tea
is priced at Rs. 1'70. Suppose on the
basis of the world price, the buyers’
association or traders’ association pay
Rs. 1'70 for this tea. The brokers
then show the price by splitting it up
like thisx zone 1 Re. 168 plus 2 nP.
excise duty, zone 3: Rs. 1'68 plus 4 nP.
excise duty, and zone 3: Rs. 1'60 ptus
10 nP. excise duty. In this way
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though there will be a theoretical
difference in value, the buyer would
always prefer zone 3 to zones 1 and 2.
So the common teas would have no
push for the export market by the
lower excise. It will be frustrated by
the above manipulations, if any body
tries to do so. We have got informa-
tion that some such move is afoot.

But the main point is that we should
take a bold stand. We should remove
the duty at least for six months—
that is my amendment—and see the
repercussions, how much Government
lose and how much they gain. Do
take a long view. If you lose the
market once for all, what will happen?
Is it not much better to lose a few
crores of rupees now in order to have
your footing steady and made perma-
nen{ in the world market by remov-
g this duty? We should never
forget that we have got no monopoly
of this tea. Ag a matter of fact, we
have very keen competitors. They
are raising their heads. Thev were
encouraged Yo plant and expand their
plantations on account of this handicap
of duty in the case of Indian tea. That
1s what actually has led them to plant
their lands with teas. Their lands are
not very good for planting teas. Even
British East Africa lands are not very
good We can compete with them on
equal terms but not under a handicap

Mr Chairman: Order, order. The
hon. Member hags alreadv taken 20
n.nutes le can speak on his amend-
ment at the time of the clause by
clause consideration stage.

Shri N. R. Ghosh: 1 would, there-
fore, ask the Minister to consider that
it is necessary for Government to take
a tirm and bold stand and not try to
tinker with the problem.

ot Fw oW (FTrET) | AT ARIEH,
1 frdos ooft o AT A AR
[T o YA JU . ITHT L CF TEW 7
e faar @ WA W 9w 7 arfes g
g1 dfew dm & ge o W
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gIeqy 4 gr9q F wgw &, § A AgHay
g f5 ag ag7 w~gr 1T e e
7Y AgIaT 7z qasr 2 i gEEr A
8 wgw W g g ¢ IRe feady
wraeAy g€ € | 399 98 99t =99 v
fr w1y gq &Y T ¥ fog o e
¥ e # 39y fFq FI GEAT LT § O
FABEIIE SR EER SR KK Ein
aEeqy 7 w71 § & & &1 gwrq waw
TET "z yafaear € 4 a1 e
AT 3¢ § I AT AdY TAT @ §
AT W1 sAfAEAT R OAT Y AT s
41 gasr qigen mfesar dAm |
T E 1 TART G AT {1 AFAT G
AFEA T T DAY I AAZTT 7 AT AT
TEAT | AR 7 IF F|AVT AT F OF
awg V1 T AVE T AR yadT Avy
Fad g f& fowr =737 To=dr #1 &ga
QAT ZIAT & A T/ EET § ARG
R EF AL AT 1 FHATF L AT
gh A wear g3t fr gz @ =
1 39w § 3% fegem & fAw o=
frzrae &Y A 3w & T fomwr &
fr tv & fAgfw & N "raeer @AY €
qE AT AT R

w1 A A7 afoqmar Y vy § oz
qufsat 1% 45977 gar 91 1 & g
2 qwar fr zasr g7 ufegmr 7oy
Tifz | Afra § Ay N7 93 o7 oy
T & & g7 wreA g faaa fr awma
gi far77 & 9z T Ted 40
agr %1 94 gft £ 3Am wAifar |
FZAAARNE L AEAA AN 7ta |
Iy g1 I gz famw wr wadY
ZEFAT § AT # 4 wAm AT 4]
w7 2 yv gmv few g oA
g ¢ aw 7 ey oA &
JET & A0 qPT wha X § 1 A

and Excise) Bill

w6z wemtaEE g § a1 /g AT
agre & § ar it gfweana F @

qER I8F 43 A FWTd A1y oY qE
aF FRW 7T 47 1 xq7 gl AT
zedare T Ehar 47 9T IW 9 FATER
gt Y aTR AT Y OF wrAr ff )

HEAT Ry R F
NHATTA # 9Y for Frver A7 fgaraw
73T F1 gATe fager gar § A% a@r
T M1y g3 FT T AQST g X
ATAT AT §, 9% qgT g &, faw A
FFZ A A7 £ AF W7 1Y R A
redte 93 17 wady, gafan woar ¥
AR R A N IR AL R
afeq 7 adtad A Tregasw v o4
Qs MAT IEATE —

“We feel that by the enhance-
ment of the levy of excise duty
from the exasting rate of 1 anna
per pound to 3 annas, the financial
difficulties of the small producers
should not be aggravated Though
numerically they are large, thelr
over-all production 1s very small
The bulk of them, particularly in
Kangra, produce by hand process
and the qualhity in consequence is
very inferior and cannot bear the
additional impost.”

e frdgr #79 ®apry TN g oA
qeAT FZEY F1 FGET § T AT fFarar
iz g fx ga a1 Rz gem-
fraad, arfo smagraid
7 Awg WY s wIe frmres qdor
) §7 =AM AT G T GTEL
#Y arhz 7 g g€t & i faw Ay af & 1

a6t 3w a7 § fw fag sver Y-
WA FT AT 47 AT TG, § AXIR-
FA Yo {1 7 fao d gy wem fe
R X1 & A 17 A0g A 9T enw
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@ FT A & 9T gz T & AR IqHT
qgat AT A AR S | I A
T A AT AT TR I AT g3
&, 39 =1 S famm s

5% 915 ¥ UF W I1d 99 &l
faeAT & o FIAT ATZAT Z | §3ET A
S WF T §, ST I¥ IIW@I A
wita 7T fawr Y frar smar =i o
gAR Agl &Y 3T 9T W IEI X
g4 Agl glaT § WX AL ZIAT g, AL
TZT AT E1AT § | § 9 TaIA ¥ 95
FAUH FEAT ARAT § 6 O AT

. aga fagzr gan &, wmSdweT € 1 AR &
T A ZATS AW A A3 afed HAAT
FAMT G | ST & a9 991 A7 A
R UF A1 o | 39 fag § azade =
FIRFI AT A | TR G 972 TR
FFAAT FL, A Tg A WY SIAT &V
A5G O FHAT 3 | W 4g F¥ Sl
i maMaamaraam agig 1 a4
T FATATZATE (% T RFHT Theargd
fezr s, @ a8 =TT AW sy A gAY
§ W arg vaquie & forg o gt @

e 9 § a8 Fg1 Jgw g =+
z“rz’m”rﬁqaﬁarf‘mmmmé |
FHT IR UET T qT g AT FHT IgHT
gfa gt & =i afg @"T g | #fag
T gAE g fF grmaid s #ifae
M3 2w wdraT F qwwT 78 g O
Tq AT T T @ =gy, arfs fog
g7 AT 77 TTTEY A1 AT GF A
AT, TY TATRE ATT qg FI IGHT GIIA
2 T AT 2T qE T T BRA TFHES
TAT FT TR £ FTT |

Shri Khadilkar (Ahmednagar)
Mr. Chairman, Sir, tea occupies a very
important position in our foreign
export economy. If we are losing our
tea market, for whatever reasons, we
must try to study the situation in a

228 (Ai) LSD—s.
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thorough manner so as to rehabilitate
our position in the international
raarket.

So far as the present measure before
ihe House ig concerned, I am afraid it
tries to give marginal relief for the
{ime being in order to hold its own in
the world market. How far it will
meet the situation is the question
And, before touching this question, 1
would like to raise two points. First,
we have to study thoroughly the prob-
jem whether in the present world
trends the method followed by our
Finance Ministry of adjustment of
export duties in order to keep up the
level of earnings or keep out position
in the world market is going to meet
the situation.

The second is this. The other day
1 happened to be in Assam; and by
accident, a high executive, in the
plantations, an Indian executive, a
quite patriotic fellow sitting by my
side in the plane gave me some of his
experiences. He was saying: We are
facing, we say, competition from
African te#; but that competition is
very well-planned. With the experi-

_ence of 20 years in tea gardens where

about 5,000 people were employed, he
said that after freedom there has been
a tendency, slowly but surely, to
withdraw capital from here and create
another competitor to India. I regard
the future of the tea industry some-
timeg as even more important than the
textile industry from the point of
view of our economy. So, I would like
to repeat a strong word which he used.
He said that ifi Government failed to
take note of the present plan that is
Leing silently followed by the planters
—and the majority of them are forei-
gners—tea industry will suffer serious
difficulties. They are following, he
said, a slow scorched earth policy in a
sense. The maintenance of the tea
garden is handled in a haphazard way
s¢ that, ultimately, if the time comes
for them to quit, they will not lose
much but they will see that the sort
of monopoly position which the indus-
try has got in the world market is
knocked off. Further than this he
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sard that the African tea which is the
veul competitor is, in gquality, much
inferior to ours; but by raising this
competition in an artificial way in the
main market where asauction takes
place—that is London—we have becn
forced more or less to sell at a much
lower price. If this information, for
whatever it is worth, is taken into
consideration, I feel that the margi-
nal relief that is offered by the pre-
sent Bill is not going to meet the
situation and keep us in the world
market. 1 shall give some figures in
this connection. If we take the aver-
age of 1948-50, we, Pakistan and
Celyon—all put together—acconut for
S8 per cent of the total imports in
Britain. The present figure is 84 per
cenlf. In the same period, the East
Africa hag raised its figures from 28
per cent to 6:9 per cent. These Agures
speak for themselves. So, I suggest
thet instead of presenting a Bill of
this nature in order to give a little
relief for the time the Finance
Minister ought to have placed before
this House all the revelant data con-
cerning tea industry, and, as you have
rightily pointed out, taken the House
irto confidence. He should hava:
placed before the House the position
cf the industry and told us what prac
tices were followed in the other
countries. Then we could have pro-
perly assessed the situation and also
seen whether the relief offereq is
adequate to meet the situation at the
present moment.

A relief of 10 nP per lb. is given
But it works out differently in three
different zones. The relief is 10 nP
in the first zone; 8 nP in the second
zone and 2 nP. in the third. How
far is this going to meet the situa-
tion? I feel that the Finance Minis-
ter in his reply will clarify the posi-
tion and say why this differentiation
bas been made from 2zone t0 zone
though the total relief as it is given
appears to be 10 nP.

One more point and 1 have finish-
ed—that is auction of tea. I learn
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that Government ought to have taken
steps to bring round the world im-
porters of tea to the Calcutta market.
Some hon. Members have just now
said that there are warehousing diffi-

culties, But they ought to have been
met.

In the world market, we find there
are several agreements in commodities,
Take, for instance, wheat, The wheat
market is controlled by a few who
ultimately control it in such a way
that they can dictate the prices. Now,
we are receding in the world market;
our posttion is gradually falling. Still,
we are In a position where, 1f we do
not lose confidence and take a little
courage and show a little boldness in
dealing with the world people who
are fond of tea, we may be able
to improve. 1 do not share the pes-
simism of the hon, friend who hap-
pens to be in close touch with the
planter friends than the others that
some day the Britishers will give up
tea or the people will try to boycott
it by following a purtan attitudc as
that of our Finance Minister on
drinks I do not think it 1s coming
in the near futurc.

In order to break the London ring
of the auction and the dictation of
the prices to us, the Finance Minister
should devise steps so that the ulti-
mate sauctions, so far as the world
market is concerned. will take place
in Calcutta, whatever the expenses or
investment neccssary for building
warehouses and other things. If
these measures are not taken, 1 do
not think this measure alone would
prove adequate to help the industry.
We earn about Rs. 123 crores from
tea exports according to the figures
for 1057. 1 am not sure that this year
we are going to earn so much. About
20 per cent of the value of our total
export trade is accounted for by tea.

Te has studied the situation better
with all the materigl available to
him, But I feel that he will have to
introduce another Bill later on with
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alterations in duties with some tinker-
ing or marginal relief. This method
is totally wrong. The method of
international ‘trade must be devised
in such a way that ultimately at least
in respect of tea trade we shall be
having the whip-hand of the situation.

Shrl Achar (Mangalore): Mr, Chair-
man, Sir, I would like to emphasise
only one or two aspects of the ques-
tion. Most of the hon Members who
have participated in the debate Have
expressed fears as to the adequacy of
the reliet given. I too feel whether
under the present critical position the
relief given would really mecet the
situation. I would request the hon.
Minister to consider the facts present-
ed by some of the hon Members.

From the situation as it stands, it
looks as if India is losing the market.
1t is very difficult to build up a mar-
ket, If the market is lost once, I fear
it would be impossible to regain it.
The question has to be considered
from that aspect, and, 1f the relef
now granted under this Bill is not
sufficient, 1 would request the hon.
Minister to consider that aspect of the
question and see that more relief is
granted. Of course, we welcome the
measure to the extent it gives relief
to the industry.

There is one other aspect which I
would like to place before this House.
From several reports we hear—some
of the hon. Members have also refer-
red to that aspect of the question—
that capital from this industry is
going out of this country. As a mat-
ter of fact, many of the foreign plan-
ters are taking away the capital out
from this country. It may be that
after we attained independence some
of the planters are not anxious to
continue here That may be so, ot
that may not be so. So long as there
is profit, a businessman does not very
much mind where he lives He looks
to the profit aspect more than any-
thing else. Therefore, I feel that it
is not due to the fact that we have
attained independence that these
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foreign planters, especially from
England, are anxious to take away the
capital. It is more the condition and,
probably, the prevailing circumstances
that are inducing them to take the
capital away from this country, We
bave been trying our best to see that
our Plans succeed. We atiract foreign
capital in this eountry.

I have personal experience of the
fact that planters, especially in
QOtacamund and Nilgris, are dispos-
Ing of their tea estates. I do not
know how far it is correct with re-
gard to Kerala. I have read in the
papers that in Kerala also some of the
planters are selling their estates and
they are going out of this country.
Of course, the consequence is that we
are losing capital. A certain amount
of fear also is felt that efficiency also
is suffering.

Government has to consider why
foreign capital is going out of this
country. Is it due to labour unrest?
I am told that planters who are selling
their estates here are moving to South
Africa. Is it due to the fact that
labour conditions are easier there?

17 hrs.

Shri Narayanankutty Menon
(Mukandapuram): In South Africa
there is no labour.

Shri Achar: If there is no labour,
there won't be any tea estates. I am
really surprised at the remark made
by my hon. friend. There must be
some human labour. It is not that
everythingNis done by machinery.

Shri Narayanankutty Menon: There
you have got slaves.

Shri Achar: That is also f%abour.
Whatever it be, the position is this.
As I pointed out, the very planters
who are having their estates here are
shifting their capital and are having
their estates in South Africa also. As
one of the hon. Members remarked,
the competition is not only from
foreign countries, but our owners are
having their estates both here and
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there We have to consider this as-
pect of the question, because, unless
we tackle this problem, this competi-
tion from South Africa, 1t will not be
good In fact, from the competition
of the very planters who are here we
are losing our international market
Whatever be the reason, whether it
18 due to the fact that conditions of
labour are such or whether it is due
to the cost of production, we have to
see that our important industry, an
industry which 1s bringing large
amounts of foreign exchange and also
dollar, cannot be neglected We can-
not afford to neglect 1t

So, as some hon Members pointed
out, 1t 1s not merely a simple pro-
blem, but a problem effecting the
whole national investment and a pro-
blem of our losing foreign markets
This problem at this stage will have
to be considered 1n a broad perspec-
tive, and as my hon friend Shri K R
Ghosh submitted, 1f 1t 1s nccessary
we will have to give up all income
No doubt, for carrying on our Plan
we want every rupee possible but, at
the same time, we have to look at this
aspect of the question We cannot

Business Advisory 196
Cdmmattee

aftord to let the industry suffer and
we cannot lose this important item in
the foreign market I avould submit
to the hon Mimister to consider this
aspect of the question and see that
this industry is saved at this critical

stage

Shri Narayanankutty Menon: Give
some subsidy also!

17 03 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY~FIRST REPORT

Shri Rane (Buldana) Sir, I beg to
present the Thirty first Report of the
Business Adwvisory Commuttee

Mr Chairman. The Housc stands
idjourned t1l] 1100 a m tomoriow

17 03 hrs

The Lok Sabha then adjourned till
Eleven of the Cloch on Tuesday, the
18th November 1958
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ORAL ANSWERS TO QUES-
TIONS . . .

SQ. Subject
No.
1. Delegation to East Euro-
pean Countries .
3, Indian Toys
3. Indo-Pakistan Copynght
reement .
4. Dandakaranya Schme for
Displaced Persons from
East Pakistan .
s. Wage Committee for
Working Journalists
6. Hindustan Cables (Pn-
vate) Limited .
7. Building for Rubber ln-
stitute and Board Office
8, Partition Committce
11, Contribution to Emp-
loyees® Provident Fund
12. Expo:t of Salt
13. Industrial Schemes for
Disploced Persons tiom
East Pukictan
15. Resources of the Second
Five Year Plan .
16. Machmery and Material
for Southern Region
17. United Press of Irdia
WRITTEN ANSWERS TO
QUESTIONS .
SQ.
No.
9.

10,

14.

18,

19,
20,

1.

22.

a3,

as.

Export of Bengal Desi
Cotton. .

Supreme  Court md
Deihi Courts Buildings

National Advisory Com-
mittee on Public ch
operation

Remodelling  of Tdm
Village

A!RatBangnlore«

Deportation  of Indians
from Pakistan

Plywood Requircments of
Indis . . .
Rehsbilitation of  Dis-

placed Persons in MY-
sore . -

Outer Space .
Industrial Estate at Baulc

State loyment Mar-
ket !n%g‘l’pmaﬁon Units .

JAILY DIGEST )
{Monday, the 17th November, 1958)
WRITTEN ANSWERS TO

1—37
CoLuMNs

1—4
4—6

§—13
13—16
15—1I8

18-19
1§—22

2225
2527

29—32
12—34
34—37

37=72

37-38

39

39
39-40

40-41
41-42
42-43

43
43-44

4“4

QUESTIONS-—contd.
5.Q. Subject
No.
27. Secord{Five Year Plan
Jarpete
28, AlliIndia’ Working Class
Family Budget Survey
29. Indians in Ceylon
30. Conference of Regional
Settlement Commis-
sioners
31. Ambar Charkha
32. Statutory rate of Insu-
rance Scheme
UsQ.
No.
1. Bharat Sevak Samaij
2. Unsold Stock of Shoes .
3. Vocational Training
4. Horses . .
s. Indian High Commis-
sioner’s Ofhee. London
6. Unsold Stock of Hard-
loom .
7. Last Pakistan Dlspldad
Percons in Oriva
8. Mica
9. Technical Trammg
10. Yarn for Handloom In-
dustry
11. Folk Dancts of Orissa
12. Industries in TIndustrial
Estates of Orissa
13. Substitutes for Steel and
Cement
14. Displacced Persons from
oa . .
15. Remittance Statements .
16. Dc\'elopmcnt Program—
mes of A LR .
17. Industrial F.xtcnuon Ccn-
tres
18. Import of Crockcr)
19. Handloom Dcvelopmcm
Scheme
20. Genersl Agramcnt on
Twiff and Trade .
22. Documentary on Cmr In-
dustry . .
23. Indian Workers in Ma-
laya .
24. Hindustan Housmg Fac-
tory
25. Transit camps for Dn~

placed Persons

198

CoLumns

48
49
49-50
50
st
51-§2

s2
32-53
53

56-57

$7-58
58

58-59
59

59-60

6153

63
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WRITTEN ANSWERS TO

QUESTIONS—conud.
UsSQ. Subject

26. State Plan for Orissa

27. Cycle Manufacturing In-
dustry . . .

a8. Cotton . . .

29. Central Schemes in Pun-
jeb . . . .

30, Closure of Manganese
Ore Mines R

31. Prime Minister’s visut to
Bhutan . .

32. Rehabilitation Industries

rporation

33. Papers Published in Ma-
layslam . . .

34. Publicity of Development
Schemes

35. Class IIT and Class IV
Employees  of the
CGP.wW.D. . . .

36. Second Five Ycar Plan

37. Export Negotiations

38. Indian Trace Centres

3q. Drugs in India

OBITUARY REFERENCE .

The Speaker made a refer-
ence to the passing away of Shri
Sami Venkatachalam Chetti who
was & member of the former
Central Legislative Assembly.

Thereafter Members stood
in silence for a minute as a mark
of respect.

MOTIONS FOR ADJOURN-

The Speaker withheld his
copsent to the moving of the
following adjournment motions
given notice of by members
shown against them —

@ Situstion re- Notice by
sulti from ShriK.T.K.
the dissolution  Tangamani.
of Pondicherry
Blected  As-
sembly

) Sstustion ari- Notices by~
sing out of— )

reported sta- Shri Uttam-

(a)n;z?.;\ts of rao I. Patil
President of and Rua
Pekistsn. Mahendra

Prutap.

[Dany Dmxsr)

CoLUMNS

64

64-6%
65-66

67-68
68
68-69
69-70
70
70
71
71

72

72

73—85

MOTIQNS FOR ADJOQURN-
MBN’?-—comd. ’

(B) continuing  Shri Shripad
suppliecs of Amrit Dange
arms to Pa- and Shri A.
kistan by the K. Gopalan.
US.A.; and

(¢) raids by Pa- Shri Narayan
kistani l!::rccs Ganesh Go-
into Indian ray and R.
territory on K, Khadilker,
the  Assam
border.

(i1f) Reported  Notice by
mal-treatment  Shri  Hem
mcted out to  Barua.

an employee
of the Officc
of the Assistant
Indian  High
Commission,

Dacca, and his
wife by men
of the Eawt
Paki tan Riflcs.

PAPERS LAID ON THE
TABLE—

The following papers were laid
on the Table (—

(1) A copy of Notification No.
G.SR ¢46. dated the 10th
October. 1958 meking cer-
tain  amendment to  the
Working Journalists (Fixa-
tion of Rates of Wages)
Rules, 1958.

(2) A copy of draft Notifica~
tion proposed to be issued
under sub-section (1)} of
Section 620 of the Com-
panics Act, 1?56, under sub-
section 72) of Section 620 of
the said Act

(3) A copy of the Report of
the Agricultursl inis-
tration Committee

(4) A copy of the Himachal
Pradesh Legislative Assem-
bly (Constitution anat Pro-
ceedings) Validation Ordi-
nance, 1958 (No. 7 of 1958)
under provirions of Artcle
123(2)(8) of the Constitu~
tion

(5) A copy of Notification No.
G.SR. 799, dated the 13th
September, 1958 under sub-
cection (3) of Scetion 49 of
the Tea Act, 1953, making
certain further amendment

to the Tes Rules, 1054 .

CoLumMns
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PAPIRE LAID ON THE
TABLE—contd.

(6) A copy of Notfication No.
G.S.R. 1024, datea the 1st
November, 1958 under sub-
section ?) of Section 48 of
the ee Act, 1942, mak-
ing certain further amend-
mgcsnts to the Coffec Rules,
1938

(7) A copy of Notification No.
G.SR. 1002, dated the 25th
October, 1958 under sub-
section (3) of Section 26 of
the Khaai and Village In-
dustries Commission Act,

1956 making certain further

araendment to the Khadi

and Villege Indu tricc Com-

mission Rules, 1957

(B) A list of concerns to which
exemption under Section <6-
A of the Indian Income-Tax
Act, 1922 has been granted
during 1957-58% in pursuance
of an assurance given on the
18th  April, 1953 during
%i.sl:lmssion on the Finance

ill .

(9) A copy of cach of the
following Notifications nn-
der sub-section (2) of Scc-
tion 7 of the Employees’
Provident Funds Act, 1952,
making ccrtain further am-
endment to the Employees’
Provident Funds Scheme,
1982 —

(i) G.SR. No. 970, dated
the 18th October, 195%8.

(ii) G.S.R. No. 1044, datea
the 1st November. 1978,

(10) A copy of each of the
following Reports —
(i) Righth Report of the Law
Commission on the Saie
of Goods Act, 1930.

(il) Ninth Report of the Law
Commussion on the Speci-
fic Rellef Act, 1877.

(1i) Thirteenth neport of the
Cotnmission on the
Contract Act, 1872.

(n&A copy of Notification No.
.S.R. 869 dated the 24th
September, 198 under sub-
seation (3) of Section 38 of
the Representation of the
People Act, 1950, making
certein amendment to the

Delhi Hisctoral Coliege
(Blection of Members)
Rules, 1958.

[Dasky Drowsr}

Corvmne
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(12) A copy of the Andaman
and Nicobar Islands Hindu
Marriage Registration Rules,
1958 under sub-section (3}
of Section 8 of the Hindu
Marrisge Act, 1955

1) A copy of Notification No.
G.S.R. 828 dated the 20th
September, 1958 unaer sub-
section (4) of Section 19
of the Medicinal and Toilet
Preparations (Excise Duties)
Act, 1955 making certain
further amendments to the
Medicinal ard Toilet Pre-
parations (Exci ¢ Duties)
Rules, 1956

(14) A copy of each of the
following Notifications un-
der Section 38 of the Cent-
ral Excises and Salt Act,
1944 i~

(i) G.S.R. No. 844 dated the
27th September, 1958 ma-
king certan further am-
endments to the Central
Excise Rules, 1944

(iiy G.S.R. No. 857 dated
the 28th September, 1958

(i) G.S.R. No. 858 dated
the 28th September, 1958
making  certan  further
amenament to the Cent-
ral Excise Rules, 1944 .

ivy G.SR. No. 861 dated
the 28th Scptember, 1958
making oertain  further
amendments to the Cent-
ral Excise Rules, 1944 .

v G.SR. No. ~¢7 datea
tne 1ith October, 1958
making certain further
amendments to the Cent-
ral Excise Rules, 1944 .

(vi) G.S.R. No. 908 dated
the 1ith October, 1958
making certain  further
amenaments to the Cent-
ral Excise Rules, 1944 .

(vii) G.SR. No. 909 dated
the 11th October, 1958
making certain  further
amenaments to the Cent-
ral Excise Rules, 1944 .

15) A copy ¢ach of the follow-
¢ ?215 Notifications unacr sub-

section (4) of Section 43B

303
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of the Sea Customs Act,
1878:—

(i) G.S.R. No. 873 dated
the 4th October, 1958 .

(it} G.S.R. No. 874 dated
the 4th October, 1958

(ili) G.S.n. No. 875 dated
the 4th October, 1958,
containing the Customs
Duties Drawback {Albas-
ter Articles) Rules, 1958

(16) A copy of the Customs
and Central Excise Duties
Drawback (Piperazine Sy-
rup) Rules, 1958, published
in the notification No.G.S.R
876, dated the 4th October,
1958 under sub-scction (4)
of Section 43B of the Sea
Customs Act, 1878 and Sce-
tion 38 of the Central Ex-
cises and Salt Act. 1944

(17) A copy of each of the
following Notification: under
sub-section {4) of Section
43B of the Sca Customs
Act, 18782

(i) G.SR. No. 841 aated
the 27th September, 1958
making certain  further
amendment to the Cus-
toms Dutics Drawback
(Potassium Citrate) Rules,
1957

(ii) G.S.R. No. 1014 dated
the 15t November, 1958 .

(18) A copy of cach of the
following Notifications under
sub-scction (4) of Section
43B of the Secu Cuastoms
Act, 1878 and Scction 38
of the Central Excices and
Salt Act, 1944:

(i) G.S)R. No. R4z dated
the 27th September, 1958
making ccrtain amend-
ment to the Custome and
Central Excise  Duties
Drawback (Fatty Acids)
Rules, 1958

(ii) G.SR. No. 843 dared
the 27th September, 1958
making certain amend-
ment to the Customs
and Central Excise Duties
Drawback (Motor Vehi-
cles) Rules, 1958

tBary Dromer

PRESIDENT'S ASSENT TO

K
BILLS

goLoMns

(i) G.S.R No. 1015 dated
the 1st November, 1958
containing the Customs
and Central Fxcise Dutiea
Drawback (Biscuite) Ru-
les, 1958

(19) A cogy of the Report of
the Rehabilitation Finance
Administration for the hsif
i’eﬂ ended the 30th June,

s8 under sub-section (25
of Section 18 of the Reha-
bilitation Finance Adminis-
tration Act, 1948

DIRECTION ISSUFD BY THE
SPEAKER UNDER RULES
OF PROCEDURE LAID ON
THE TABLE . . .

Direction No. 115B was
laid on the Table .

PRESIDENT’S ASSENT TO
BILLS . . . .

(i) Secretary laid on the
Table the Appropriatioa (No.
4) Bill, 1948 passed by the Hou-
ses of Parliament during the last
session and assented to by the
President since the last report
made to the House on the 22nd
September, 1958

(i3) Secretary also laid on
the Table copies, duly aathenti-
cated by the Secretary of Raiya
Sabha, of the following Bills
passcd by the Houses of Parlia-
ment during the last session and
assented to by the President
since the lgst report made to
the House on the 22nd Sep-
tember, 1958 —

t. The All lndia Services
(Amendment) Bill, 1958 .

2. The Code of Criminal
Procedure (Amendment)
Rill, 1958

3. Thg ArmediFor§es (sAmn}
and Manipur pecial
Powers Bill‘,m 1658

4. The Working Journahsts
Fixation of Rates of

ages) Bill, 1948 .

s. The Su Export Pro-
motion Bill, 1958

6. The Banarss Hindu Uni-

versity {Amendment) Bill,

1958

The Manipur and Tripura

Repeul of Law) s

1958

7

or
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8. The Indian Medical
Council  (Amendment)
Bill, x9s8

Samadhi

The Rsi
(Ammdni%Bm,xgss .
10, The ([ndustrial Disputes

(Ban| Companies) De-
dngnHDXm ent Bill,
198

11. The Sea Customs (Am-
endment) Bill, 1958

12. The Supreme Court
Judges (Conditions of Ser~
vices) Bill, 1958

13. The International Finance
tion (Status, Im-
munities and Privileges)
Bill, 1958
14. The Trade and Merchan-
dise Marks Bill, 1958
15s. The Merchant Shipping
Bill, 19«8

STATEMENT BY MINISTER

The Deputy Minister of De-
fence (Sardar Majithia) made s
statement regarding the fire acci-
dent st Gurgson in the trans-
mitting station of the Air Force
Signals Ceaure

ELBCTION TO COMMITTEE

The Minister of Scientific
Research and Cultural Affairs
(Shri Humayun Kabir) moved
for the clection of one member
from among the Members of
Lok Sabhs to be & member of
the Central Advisory Board of
Anthropology. The motion
was ado|

{Dary Draesr]

COLUMNS

92-93

93-94

BXTENSION OF TIME FOR
PRESENTATION OF RE-
PORT OF JOINT COM-
MITTBE . .

Time for presentation of the
Report of the Joint Committee
on the Delhi Rent Control Bill
was extended upto 27th No-
vember, 1958,

BILL PASSED

Further discussion on the
motion to consider the High
Court Judges (Conditions of Ser-
vice) Amendment Bill concluded.
After the clause-by-clause con-
sideration the Bill was passed .

BILL UNDER CONSIDERA-
TION . . . .

The Minister of Revenue
and Civil nditure (Dr. B,
Gopala Reddl) moved that the
Tea (Alteration in Duties of
Customs and Bxcise) Bill be
taken into consideration. The
discussion was not concluded.

REPORT OF BUSTNESS AD-
VISORY COMMITTEE PRE-
SENTED . . .

Thirty-first Report was pre-
sented

AGENDA FOR TUESDAY,
18TH NOVEMBER, 1958—

Further discussion on the
motion to consides and passing
of the Tea (Alteration in Duties
of Custom and Fxcise) Bill and
also further discussion on_ the
motions re modification of the
Union Public Service Commis-
sion (Consultation) Regulations
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